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LOK SABHA DEBATES

LOK SABHA

Tuesday, November 24, 1970/ Agrahavana 3,
1892 (Saka)

The Lok Sabha met at Eleven of the Clock.
[Mr. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS

Incentives for work in Hindustan Steel
Factories

*30i. SHRI LOBO PRABHU : Will
the Minister of STEEL AND HEAVY
ENGINEERING te pleawed to state :

(a) what incentives exist in the private
sector factories in India for increasing
individual and team output which are miss-
ing in Hindustan Steel Factories ;

(b) in the recent increase of
whether per capita produstivity was
sidered ; and

(c) if so. the result thereof and, if npot,
the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) Adequate incentives exist
in Steel Plants under Hindustan Steel
Limited for increasine individual and team
output. In fact, the incentives are con-
sidered equal to, if not better than, those
in private sector steel plants in India.

(b) and (c). The recent increase in
wages given to the steel workers under the
new wage Agreement is to a large extent
to cover increased costs of living The
per capita productivi'y has been generally
kept in mind. The agreement specifically
envisages that un-interrup ed induastrial
peace and harmooy would be maintained
and npecessary climate created to enable a
purpaseful affort being made towardy

pay,
con-

2
achieving higher productivity by the
workers.

SHRI LOBO PRABHU: I am very
bhappy to l:arn from the Minister that
incentives exist in Hindustan Steel. The
question then is this. Why, in spite of
these iocentives, the production in the
private steel factories is better ? As far as
Hindustan Steel is copcerned its capacity
is worth only 609  Also, its cost of pro-
duction is very much higher, considerably
higher than that of the private sector plants
The previous Minister said this 15 a Taj
Mahal of which we should be proud of,
that this a great monument which should be
an example to others, [ would like to kpow
why you fail, in spite of these incentives. I
would also like to know what are those
incentives.

MR. SPEAKER : Taj Mahal has come
to be used as a word denoting wastage in
the new dictionary.

SHRI LOBO PRABHU : We were told
it is something about which the country
should be proud cf. They have been saying,
we should be proud of our steel plants.

MR. SPEAKER : When you said that
I thought your wording should not be
misunderstood.

SHRI MOHD. SHAFI QURESHI - The
problem varies from uoit to unit. Durgapur
has its own problems. Rourkela has got
its own problems. Bhilai has got its own
problems. The units have not been able
to reach rated capacity so far, Every effort
is made to solve the problem of each unit,
1o see that rated capacity is reached. He
said about cost of production. 1 can give
the figure comparing it with private sector
plants also. .

SHRI MOHD SHAFI QURESHI : The
cost of production per tonne which ind cates
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the work cost is Rs, 348 in TISCO as com-
pared to Rs. 344 in Durgapur, and as against
Rs. 374 in IISCO, it is Rs. 316 in Bhilai,
Therefore, our cost of production is in no
way higher 1han In the private sector.

SHRI LOBO PRABHU : It is higher.

SHRI mOHD, SHAFI QURESHI : And
it can very well be compared. As regards
the various incentives which we have given,
we have recently entered into a wage agree-
ment, under which the minimum wage for
an unskilled worker will be Rs. 240
Besides, there are also other incentives. For
instance, there is production incentive.
These schemes have been worked since 1961,
If my hon. friend wants the details of
the incentive schemes, 1 shall be happy to
lay it on the Table of the Houss, becauge 1
do not want to take much time of the
House in reading out the long statement,

SHRI LOBO PRABHU : Itisa matter
of surprise why when, as stated by the hon.
Minister, the cost of production is nearly
equal to that in the private sector. the HSL
loses so meny crores of rupees each year,
Rs. 20 crores io one y=ar and Rs. 39 crores
in another y-ar, while the Tatas® is a blue
chip with a higher return on the investment
I would like the hon Minister to explain
why in spite of the claimed equality in
cost of production, the public sector HSL is
doing so budly that it has become a mill-
stone round the neck of the public sector as
a whole.

Secondly, 1 would like to ask another
very important question on a different
subject. While I concede that our workers
should receive the highest emo!umenis
possible, even comparable with those abroad,
the fact remains that these emoluments must
be related to productivity. Oth-rwise, we
are giving the money for nothing ; we are
giving the mooey from the pockets of the
poor who use steel and from th:  pockets of
industry which uses st=el for a lot of works.
1 am now asking my specific question. The
hon. Minister related the iocreases to
productivity to some extent. I would like
to know to what extent and in what
manner.

SHRI MOHD. SHAFI QURESHI : The
concert of profitability is always there to
gauge the efficiency of a ynit. But in the
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public sector, profit is not the ooly thiog
by which you can judge its perfqrmance.

AN HON, MEMBER : But the Prices
are so high.

SHRI MOHD. SHAFI QURESHI: We
have spent about Rs. 80 crores on housing
for the worksrs. We have also given
enoug™ facilities for medical care.

SHRI RANGA : But the others also
have provided for those things.

SHR1 MOHD SHAFI QURESHI: We
have provided transport and education to
them We have provided other (facilities
also

SHRI RANGA : All these are being
given by others also.

SHRI MOHD SHAFI QURESHI : The
private sector will do it only afier they earn
profi's.  But the public sector has to create
the infia-structure, and, therefore, I do not
think that we can compare the efficiency on
the basis only of profits.

SHRI LOBO PRABHU : He has not
replied to my question. If he says that the
cost of production in thz public sector is the
same, why are the profits not comparzble ?
He has not replied to my sccond question
about the reasons and the incentives
provided.

SHRI RANGA : All these social costs
are included in the cost of production.

SHRI LOBO PRABHU : They are all
included. If the cost of production is
pearly equal, then the profits also must be
equal. He has oot answered my question
at all.

SHRI MOHD. SHAFI QURESHI : If
the hon. Member wants information about
the incentive schems, T have already starcd
that I would be laying it on the Table of
the House, siace it is a long statement.

SHRI SRADHAKAR SUPAKAR : A
few months ago. when the wages were
raised, the price of steel and iron steeply
went up, I would like to know how these
two things are inter-related. It is ot a trus
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picture of the real progress in our steel
economy. May I know how far this rise in
steel price compares with the internatiopal
price of sieel and iron ?

SHRI MOHD. SHAFI CURESHI : We
bave not raised the price of steel so far.

SHRI LOBO PRABHU : It was raised
by Rs. 45 per tonpe very recenily.

SHRI MOHD. SHAF1 QURESHI :
That is the effect of the new wage increase,
but they have not raised the price of steel
as such,

SHRI SRADHAKAR SUPAKAR : How
does it compare with the international price
of steel,

SHRI MOHD. SHAFI QURESHI: 1
do not have the figures to compare with the
internatiopal price. I will have to look
into it.

SHRI E. K. NAYANAR : In January
last Government allowed an increase in the
price of steel by Ra. 77.50 per tonne. The
international price of steel is much less than
our price : In Japan it is Rs. 637 per tonpe,
in Germany Rs. 740, in Britain Rs. 777
whereas in Inda it is Rs: 1130 per tonne.
The result is that the ordinary people, the
peasaniry and small-scele industries are
sufferipg and caouot get steel for their
requirements. At the same time, the
Minister bas replied that our cost of produc-
tion is not s high. But they were arguing
that due to the price increase, the wages
should be reduced. The other side of the
argument, 1o reduce the wage, goes om.
While the international price in Britain,
Germany and Japan is less than the Indian
price, TISCO and 11SCO were allowed an
increased price in January last as a result of
which they made a piofit of Rs. 10 crores
and Rs, 6 crores per year respectively. At the
same time, as I said, the small scale indus-
tries and ordinary people are suffering for
want of steei for their requiremenis. How
do Government propose fto tackle this
problem: so as to reduce our price as com-
pared 1o ke international price ?

SHRI MOHD. SHAFI QURESHI : If
1 have understood the hon. Member
correctly, he asked how does our price
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compares with international price of stesl,
There is nothiog like an icternational price
of steel.  The price varies from country to
country. To give an example, in Durgapur,
the production is 1.6 million tonnes, For a
similar plant in Japan, they employ only
9.000-10,000 workers while we are employ-
ing 27,000 pcople.

AN HON., MEMBER : Why 7

SHRI CHENGALRAYA NAIDU:
Because you are inefficient,

SHRI MOHD SHAFI QURESHI : Not
inefficient. Because it is & public sector
project, it is for the good of the public.

sl waTEW YW A9d  weiey,
WY W Haga ORw &) FY W
ag e 2 fagd @ T@eZ A @
AT FF-AEET 1T ITF WAL TG
gar ¢ f& faadt fmdiq & 20 % 9ad
RFwd # oF wadiq dedw ogr § agi
o &t &Y @maer £ 1 @ & SrAeT 9rgar
g fr gardl ssdis & {efizaw wmege
FT S124QT a¢ AT IEFT JeA% 7 @
FR& faw avw, @ @ @ mEA 8
afegaeeY =ma @ e & fag,
FqT FIW IS AT @r & 7

rugmu AT agd fr mrag ad @
fF e A grgd WY SaTer AT
Ffacals @ 7 wrAaa @A
IOFT FTEIT qT 797 9HT 97 ?

grora agr At geifrafor At
(st &0 o WMA) @ TEOTA FY FAT A
agr FT FE IRT AGI 1 TG IF T
#F FW F1 AN §, AEAIT =T IF
s & fr w9 WAFIET ¥ g H
geqrd &1 w91 g E AR gEE R
& @ mEe TIEAS A g Ag
7zd 17 W & aafendt ¥ foge fedi
§ wafF fReW & @11 ar @t s5a &
Teg Weed @ 39 §a 31 gt fear nav e,
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AW G2 €T FAALF W@ H F7
#< fegr mar @1 A JeEAw gifedw
g7 5T far 17 ¥ zwfae zm oz ok
feidiegma av fa=g @ &% s@w
TR arg Fr§ AT 9 | oM oar
afeT g7 gu wed) feg amT @ 1 99
gH TWIE & &1 OlgUr o A @
afag =it femge g9 feai & O
2w fis w99 Arfse NIEAS A9 & Y,
1< &Y w9y HT FE FE Q@ 7T § T
Yz 7w Y W § 1 wiEA gER @iAw
oF 451 gieww v ¢ fF & s st
g9 B4 & A IR F1 Y 91 W
fF 99 4% g7 9§ TG $T TG 99 a5
7g WY FAY § 95 T AGT Wit AT gl
1 fagag w1 O wfeq @ @
FIfw ¥ gw &7 guw

SHRI CHENGALRAYA NAIDU: Is
it the policy of Government to run these
public sector projecls only to incur losses
or is it Government's intention to serve
the people by producing more ? In this
case, the Government is not producing more
and it is also incurring a loss. Is this the
policy of the Government ? May I know
from the Government whether they have
compared the per capita output in these
factories with the production in Japan or
any other country 7 If you compare with
Japen, our per capifa production is far, far
less. Why is this happening 7 Is it due to
the inefficizncy of the officers who man these
public sector projects, and to the fact that
Government, instead of taking action against
these people, are shielding and protecting
them in Parliament 7 Will Government take
pecessary action to condemn these officers
and dismiss them ?

SHRI B. R. BHAGAT : It is not the
policy of the Government to run the public
sector units on loss, and every eflort is being
made to see that the investments in the
public sector, including the steel plants, are
paying. ltis not practicable to compare
conditions in India with conditions in Japan,
If we create the same conditions here, 1
think we cano also do the same miracle, but
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we huve to create those ccnditions, and it
cannot be dope at one siroke.

S_l-_IRI CHENGALRAYA NAIDU : The
condition is to remove the present Ministers
and put proper Ministers.

SHRI B R. BHAGAT : If it is so simple
I think there would have been no difficuity.

It is recognised that if in all the three
steel plants the production goes up to 4.6
millien tonnes, Hindustan Steel will make a
profit. Bhilai and Rourkela, if you take
them separately, are even now making profits
but it is more than counter-balanced by the
losses in Durgapur. Similarly, the producti-
vity of 1ISCOis very low while that of Tatas
is comparable with Bhilai. So, itis nota
question of private or public sector. Whether
it is the technical problem or the managerial
problem or the problem of creating good
industrial relations, all these problems have
to be tackled in order to reach higher
pr. ductivity in the steel plants.

ol e wfgea : waw A
I ST a7 a1 § g I A
T JFAA IIAT9R @r 2 | & S
9qRAT § T @ ¥ %9 @@ &
sAFErd 2 fF faqa ot @9 § s
iy § & ATy Sar 7 qig & W A9
gsﬂt fe gasy sww-AHfar ¥ I

MR. SPEAKER : You are going much
beyond the scope of the question. It is
about productivity. I am sorry I cannot
allow it.

st vy fomd : s w@Ew, WA
agey & @ee ffar @ fs g A
WAFI FH F FRW ITH qgT SUIET qF
o & & vl mERT § WA 9TEar §
f& QYsar wmT gix giwar sy w1
T FHE 7 AT IAFT AT G g 5
g1 v gt # wia #1 S1w avg & WA
F<F 9T T F) giaAqr a9 7 ar
gEH 91 IAF N wgHwar gl g g9
TS FAT FARIT AVHAT AIGRT WY AT
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HATET ¥ gaedl A1 Ay AwwIA ¥
Fafes =@ w1 Ao 7 &1 7

St qo Te WA : FE AF FENT
T AT F1 AT & TaFT AF 0w
g

iy qfFmst t sm g 5
ATt g S s sofadr § g 9
fafazs ote &le &t ¢ wafs oo
&1 gaigw @aaa 6 fafwas @iz st
& 1wy oY $5fedY § 3 A1 g g T
SY FHY § IW F1 FET HW aF qU I
sy §1 ogi @F Af faf @ A
A G A I A g AN FL AT R E |
M ag A5 FACWE AT FT FW ATG A
AT &Y ag FAr gL Q) AW qLAT TG
FH g1 AF &1 |AM WX ag FAY aqa
st 1 cnfar sfrma A 3@ 7 A
nad 7@ #1 & 1 @A wfmm A T Q)
R T § 1€ awar #EA § 9|
wiT F7 § #1% AAdT FT § 1 I A
3 fr ot gadeede g 9FT € 39 FT QU
qT FIE e W dR oF frafua
¥ f9Eg g0F ¥ T Sifadr #1
T G &9 HI9 #1 97 AEA @ FT
WA @RI

stag faa@ : §u 5@ 71 ;6%
&Y faar s wadmar & Y d § w9
FT 4T F=T & FIaAr ?

UF HAAIG §I€q ¢ GiET |

st wgrerw fag Wt @ W@ AR @9
T g 5 w¥z dwT AW S
TamE glar ¢ 99y gwraw gafaw
92T ¥ ) Fywar gEATT gAr g 99
% 6 qwiz v wéz wiag 3 famar fs
Twg ¥ 15 qede qafws 32 H deagq
Fifed gz At § s 3@ Fr A E
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az arq w2, afz gl A wur W
73im grEdT §FEX F1 RAGT FAfE
47 & ufear fgewr F1 Fgar 391 f5
qaies G923 a1 § 93 W1 3N FT
ar gafas e F1 Saar @ afEn
#gar fear @ faaar «fzar wger
qTEAE §9TT SEAAIA Fav § 7

ot @o To WAA : 4 aTd WEY AGY
¢ fr tw wéz wafas d3eT & sreardl
¥ograr 1 gR a1 9T &1 S e
# g &3 o) fafqry oy w53 & avar
¢ 94 fafman £z 9T &3 &1 ww=wn
ag ard gt g 6 zrere wiw faew)
FRE F "G quA Fiw AEE §
W IWA "Wy Figar fawaar g
X 3EH W Wz wW AT o
Ffer AT 47 agr ga Frgar N gE=y
FIT NAAT H a9 FU TFIE g A

am FU s AR fafamm o sz a)
AFT ATT TA™ W AT

SHRI PILOO MODY : On tbe one
kand the public sector steel plants have not
been able to keep pace with production re-
sulting in acute shortages On the other
hand, steel is a controlled commodity, The
price of steel is controlled with the result
that all the large wusers including the
Goveroment principally, get steel at a
cheaper price than the small enterprencur
who needs steel for any small factory. The
Government cries so much about wanting to
help the sma!l man and so I want to know
whether their steel policy is consistent with
their general policy of helpiog the small user
and the small man ?

SHRI B. R. BHAGAT : Steel is not a
controlled commodity in respect of price
or distribution. The price is fixed by JPC
in consultation with Government and on the
lust o.casion, the revision was brought to the
notice of Parliamen*. There is no control on
the distribution. About the price of stee]
what is happening is the Joint Plant Com. *
miltee decides on that. Coosumers, wliciher
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individuals or manufacturers, get steel at the
JPC pr ce. There is no control on that, The
sma'l scale units pget steel in terms of the
new policy of strict priority ; the highest
priority items like defence, rzilways or
experts oc agricultural produciicn or otbers
get allocation on the strict priority ba is.
Small scale units get at the JPC price, over-
all price that is fixed by Parhameot ; JPC
price is regulated by that. There is no con-
trol on steel. Small scale units have recently
been given liberal allocation in order to meet
their requirements.

Abolition of Legislative Councils
in India

*302, SHRI D. AMAT :
SHRI KEDAR NATH
SINGH :
SHRI P. C. ADICHAN :

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether Government propose to bring
formard legislation before the Parliament to
provide for abolition of all legsslative
councils in the States, particularly in view of
the recommendations to that effect by
different State Legislatures ; and

(b) if not, the reasons therefor ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI K. HANU-
MANTHAIYA) : (a) No, Sir.

(b) Article 169 of the Conpstitution em-
powers Parliament to undertake iegislation
for the abolition of the Legislative Council
in any State only if the Legislative Assembly
of that State passes a resolution L) that
effect with the requisite majority. Con-
sequently, therefore, any action taken or to
be taken by Parhament depends upon such
initiative taken or to b2 taken by the
Legislative Assembly of any State in this
behalf.

SHRI D. AMAT : Sir, I am of the
opinion that the question of the abolition
of the seccond chambers should not te left
2o the State legislatures. TItis a very vital
question, because the framers of cur Consti-
tution went deep down icto the matter and
proposed a bicameral system in Parliament.
The utiliry of the second chamber i» only to

" puard against hasty and speedy legislation.
‘A herefore, T would like to know from the
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hon. Minister whether they are going to
issue any guidelines so that this matter Is
not left to the wishes and whims of the
State l=gislatures,

SHRI K. HANUMANTHAIYA : What
is involved here is not the whims and fancies
of the State legislature. What is involved is
the provision in the Constitution on the sub-
ject.  We have to satisfy the provisions of
the Constitution,

DR. RAM SUBHAG SINGH: The
State legislutures of Uttar Pradesh and Bibar
have taken a decision duriog the budget
session in regard to ihe abolition of their
upper chambers. May I know whether the
Government have formulated or drafted any
measures in that regard, and if not, what
is the stand of the Goveroment in this
matter ?

SHRI K. HANUMANTHAIYA : The
hon Member is right that the Uttar Pradesh
and the Bibar Legislative Assemblies have
passed resolutions in the month of April,
but subsequently, they are re-thinking over
the matter, The Chief Miuister of B:har,...

SHRI RABI RAY : How do you know ?
Who is rethinkiog ?

SHRI K. HANUMANTHAIYA : 1
know. Thereiore, | am placing the facts
before the House. (Interruprion.)

MR. SPEAKER : Please listen.

SHRI K. HANUMANTHAIYA: He asks,
“how do you know 7" I koow the facts and
therefore I am placing them before you. So
far as the Bihar Legislative Assembly is con-
cerned, there is a non-cfficial resolution tabled
on 1-1-1970 for reconsideration of the pre-
vious resolution. In this connection the
Chief Minisrer has seot a letler to me saying
that this matier should await the final
decision of the Assembly.

So far as the Uttar Pradesh Legisiative
Assembly is concerned, there is already a
non-official Bill. There also, we have recei-
ved scveral representations that the resolution
is being rescinded  If and when the final
position is reached that the Assemblies do
want the abolition of the Councils, we are
prepared to introduce Bills.
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DR. RAM SUBHAG SINGH : Sir, one
clarification, Do not the constitutional re-
quirements expect that the Government
should draft the legislation in conpection
with the resolution adopted by the Suate
legislature in this matter within a pa-ticular
time, though of course, it is not so clearly
stated ? Is it desirable for the Government
to allow so much time to elapse betwesn
the passage of a resolution and the request
of the Chief Minister ?

SHRI K. HANUMANTHAIYA : |
agree with the views of my hon friend the
Leader of the Opposition. The gaestion is,
if there was mo representation either by
Government or by the State Assembly
members, what you say, I would do expedi-
tiously ; but when th.re is a specific view in
these two legislatures, the House has to
wisely wait, because, if tomorrow the reso-
lution is rescinded, we have also in turn to
rescind the measure that we pass. Therefore,
the facts of the case, and not anybody's
whims and fancies in particular, show that
we have to wait until the position becomes
clear,

st efwem: g 1 wnar & s
@R 794 e uaAfas el £y
argr & fag &7 @aw #1 oz
g1 Fur ag wgradi ¢ fs faze ok
IAT 92T A1 UGt &1 fagr qwret F
wfte ag searg oifw g 7ar 5 9gi &t
faer afed @en 1t iz st awaTT
#t fag a7 w7 3@ #1 @) 737 & fag
Ars-aar § @Ar wifge ? w9 fagre Ak
Jux 3w F fqum ®amsi 1 forams
Forft & fagm ofwdi & @@ #1
faq qrg #T faar & feg o fear &
AW GIFR 1 A1q0GF FAIE 5 T
aar fpafrarge 3 7 & qmar 9@ar g
f& mar & 7 ag fazeule ga7 o3
# sferer 7 wré 7 F oraw wwgar g
ffowr & @ 98 ) wgwfa &3 &
fau @7 a7 swearer wif aY ag AE-aaT
¥ 9w o & q41 7€ @ wr ¢ ? faae
& geg At ) fagdt & ot § it 7
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wgveg A e frar Y & S =g
fr o fagre faam @ 7 faams
Faifey & ag wena oifva &% fear at
39 ¥ 50 wigAa fedlgm 41 qaew aqw
# Y a7 Wt Aggy ag wran faarn
fF 70 @9 & @eq g & 9gw a3 faw Ay
arga ?

ot ggweaea ;W A § @ R
g AT qud A A |

it <fa w7 : FITr wara AgY fawr g
# @rrr gt g fag @ AT 9o 9w
& fra ardea 1 goar faet ?

MR. SPEAKER : His question was,
when did you receive this information from
the State Government ?

SHRI K. HANUMANTHAIYA : So
far as Bihar is concerned, a telearam dated
30th Julv, 1970 was reccived and another
letier was received on 23rd October, 1970,
So far as UP is concerned the way is much
more in favour of my hon friend. We have
not received any letter from UP. But the
technical difficulty I pointed out the other
day was, the Speaker has sent the infor-
mation to the Speaker of this House, They
have pot sent the infurmation either to the
Home Ministry or the Law Ministry as is
the usual procedure. But I do not stand on
that technical formality. The House is in
possession of a non-official Bill and I have
no gricvaoce if it is passed.

§t tfa vw . AN w@i Ad ar
@) &, 99 Y AT AEY ! gT w6 wA
FT AT 3T gT A AT AT G § fF
ST IR ¥ N g @ g
saIF Fart ¥ wrf feFwy Aff g a7
@ g% § w4t Agieq fadvs w6 gt ar
wE?

SHRI K. HANUMANTHAIYA : 1 as-
sure him that T will get in touch with the |
present Chiel Minister of UP and if there

is no difficulty, I will introduge the Bill if
you waat,
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SHRI SHRI CHAND GOYAL : I want
to know whether the canstitutional require-
ment is not confined only to the passing of a
resolution by two-thirds majority by a State
legislature. Whrn does the question of re-
consideration come in ? The entire reading
of the Constitution indicates that there is
no provision for reconsideration of the
whole matter. Tha' is the end of it. Under
what provisions of law does the hon. minise
ter want to take shelter for reconsideration
of the matter 7 1 also want 1o know how
many States are there which still have bi-
cameral legislatures ? Is it not desirable to
have uniformity in this respect in all the
States, instead of allowing some States 1o
have douhle and some single leg’slatures 7 1
also want to koow, in view of the present
financial difficulty, whether the Government
is considering the question of abolishing the
Rajya Sabha ?

SHRI K. HANUMANTHAIYA : [ take
shelter, even as my hon friend takes shelter,
under the Constitutional provisions ; 1here-
fore, we do not differ on that subiject.

So far as States, which still have bi-
cameral Legislatures, are concerned, they
are Andhra Pradesh, Bihar, Maharashtra,
Mysore, Tamil Nadu and Uttar Pradesh

SHRI GHULAM MOHAMMAD
BAKSHI : Jammu aod Kashmir.

SHRI K. HANUMANTHAIYA : Now
the casss of Bihar and Uttar Pradesh are
under consideration.

Regarding the Rajya Sabha, the ideslogy
professed by my hon. friend will not work
in India. He wants to abolish all the State
Governments and all the Upper Houses,
These thiogs do not work in India...
(Interruption )

MR. SPEAKER : [ have allowed so
many questions and we are reachiog no-
where. They come to ms also, as you re-
ferred. I received soms information from
the UP Speaker some tims back. At least
Iam not in a position to give any final
reply on that, It is for you to bring forward
legislation or not  But the position should
be clear once and for all. In Punjah they
had second thoughts about it and they
approached me but I said I could notdo
anything. They had second thoughts in
peogal too and spmg of them came to me
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but I said, “No™. Then, in UP they again
came to the Speaker, Lok Sabha. There
should be some criteria or guidelines fixed.
Whether they have second thoughts or not,
you should know what you are to do in this
matter and what is the Constitutional posi-
tion so that all these doubts may be
cleared.

SHRI K. HANUMANTHAIYA : The
Constitutional position is that when there
is a Resolutior, it has to be given effect to
unless it is cancelled.. (Interruption.)

SHRI SURENDRANATH DWIVEDY :
Where is that 7 Is there any such provision
in the Constitution ?

SHRI RABI RAY : You yoursell were
in the Constituent Assembly, The Consti-
tution is very clear.

SHRI K. HANUMANTHAIYA : So far
as your direction that there should be clari-
fication is concerned, I assure you and the
House that T will take immediate steps to
see that the situation becomes clear. The
only indulgence I ask is to consult the SVD
Government, I suppose, all of you want me
to consult the SVD Government instead of
taking umilateral action.

AN HON, MEMBER : Why ?

SHRI RABI RAY : He is beating about
the bush,

SHRI SURENDRANATH DWIVEDY :
The Government does not come inio the
picture at all. The mere information that
has been sent after the Resolutions were
adopted in the respective Legislatures is
enough for this Government to bring for-
ward legislation. If I remember arignt, the
previous Law Minpister gave an assurance to
this House when this question was pressed
that the Government would consider this and
the Bill would be brought forward in this
House. 1 want to know where is the Consti-
tutional provision which obliges the Govern-
ment to wait unless it is cancelled. There is
no Constitutional obligation. I waot to know
the particular provision in the Constitution
which says, “‘unless it is cancelled”, Then,
no legislation can ever be passed.

Secondly, 1 would particularly like to
know the time gap between the first infor-
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mation 1eceived by the Central Government
from the Bihar Chief Minister and from the
U. P. Chief Minister intimating to them that
such Resolution had been passed and the re-
ceipt of the later communication. They refer-
red it to the Sp=aker first and then they inti-
mated to them, as was sevealed here, Why,
during this time, did they not coosider this
and did the Cabinet ever take a decision
about it 7

SHRI K HANUMANTHAIYA : As re-
gards the first question, the Constitution has
to be implemented with the consent of the
Opposition parties...(/nterruptions.)

SHRI NATH PI : Which is this arti-

cle ? (Interruptions)

MR. SPEAKER : Order, order. Not
all of you at the same time ; only one at a
time.

it vy fawy @ dfqam § Fox @nge
gT% "WET AEr grm a fRe & I
EFI | A SqaEdT FT NS € ) FIgH HAT
gfrara awr F @I &0 Wi A7 SeE
a@ wad § & sefam @ ot 7 @, 20F
aRE Ty | &1 afgw wfqsm A
fagms @ar 1 fear &1 fasm qar @9
% fagr€ agna ¥ veTd w1 9 F@H L
A =g 9T qoA T @3AF A 1 qrfede
& afgwe g gan &1 g7 fAeit gzt
Ffaai & ary ¥ e s%8 :1 Wy
ffor mar a1 1 AR 7 grew N Ay
T O1EX T F]A g o 5w faw
#O H T AT FF AT TETE
foa® afid ofedizs:r A= U7 =%
FEA FT AYFT fgmr ? ag grdvwmwasT g |
THFY WY HYFT & | WA §EA A4 Agar
£ @Y fa=r &= v ) AfdT a9 &) FEar
T FT MTEE F w7 H 19 ¥ @
g w1 #15 wfaer 78 &

SHRI NATH PAl: Mineis a simpler
and brief point of order. You must have
heard of 2 new contribution ta the Consti-
tution. He wery clearly stated that the
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Constitution has got to be implemented with
the consent of the Opposition. That the co-
operation of Opposition is necessary is well
known because two-thirds majority is neces-
sary. 1 would like to know the article which
exists in the Constitution by which it can be
implemented with the consent of the Oppo-
sition. I want a categorical reply to that.

SHRI K. HANUMANTHAIYA : My
categorical reply is that 1 want the goodwill
of the Opposition ... (fnrerru prions-)

SHRI RABI RAY:
Bill,

You bring the

SHRI K. HANUMANTHAIYA : I will
bring the Bill. (Jnterruptions.) 1 appeal to
you that I want this Bill to be pa:sed with
grace and unanimity. Therefore, if hon.
Members give me a chaoce to consult the
leaders of the S. V. D. Government......
tInterruptions,)

SHRI SURENDRANATH DWIVEDY :
Why ?

SHRI K. HANUMANTHAIYA : 1
agree with my hon. friend Shri Madhu
Limaye that the way is clear for abolition.
We should go in for it provided the atmos-
phere is quite good...(/nterruprions.)

SHRI SURENDRANATH DWIVEDY :
He has not replied to any of my questions.
(Imterruptions )

MR. SPEAKER : Mr. Hanumanthaiyaji,
I think...(/nterruptions.) What has gone
wrong with you, my dear friends 7

What should be my reply to this point
of order 7 You aro the Law Minister.
Can you advise me on this ? (fmg"gpum.J

AN HON. MEMBER : A point of
order, Sir ?
MR. SPEAKER : Please let me deai

with the first one, that is, the point of order
ol Mr. Nath Pai, whether there is any neces-
sity for consulting the Opposition. Where is
that Article 7 It is all your goodwill, nothing
else...i/nterruptions.)

SHRI RABI RAY : When you have
given and undertating, you mast hanoor it.
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MR. SPEAKER : There will be no end
to questions. 1 think the Minister should
again study the whole position.

SHRI RABI RAY : Yes.

SHRI NATH PAI: Is ministerial good-
will & requirement of the Constitution 7 Are
we going to raise it to that level that
ministerial goodwill is synonymous with the
goodwill...

MR. SPEAKER :
cate him out of his trap.
(Interruptions )

I am going to extri-
That is all.

SHRI SURENDRANATH DWIVEDY :
None of our questions was replied. The
point of order was raised.

MR, SPEAKER : Aflter this question
we are ina terrible mess. Let us think
owver it.

SHRI SURENDRANATH DWIVEDY :
‘When you have allowed further questions, I
wanted to know specifically the date when
the first resolution was received. You don’t

want my question to be replied ? Mean-
while a point of order was raised.
MR. SPEAKER: It is still cooti-

nuing.

SHRI SURENDRANATH DWIVEDY :
My questions have not been replied Mean-
while, a point of order was raised

MR. SPEAKER : Your question was
lost in the point of order.

SHRI SURENDRANATH DWIVEDY :
He was replying  Then the point of order
was raised.,

MR. SPEAKER : I am sorry.

SHRI SURENDRANATH DWIVEDY :
I bad put specific questions, [ would like to
know as to when the first intimation was
received by the Government from the Bihar
Chief Minister after the resolution was
adopted in the Assembly. Isitnota fact
that the previous Law Minister here said
that he had received an intimation from the
Bihar Chief Minister and that he was going
to introduce & Bill in the next sesslon afier
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the C.ibinet had considered the p-oposal ?
I want to know, therefore, whether, after
Cabioet considering it, the Government
thought and advised the Law Minisiry to
again write to the Chief Minister whether
they were re-considering this and, therefore,
this has been delayed.

SHRI K. HANUMANTHAIYA : The
Bihar Assembly passed the resolution on 3rd
April, 1970. I have given the date. I have
already given the date of the Chief
Minister’s telegrem which says :

“On 1-7-1970 Shri Vidyakar Kavi,
MLA, moved a non-official resolution in
the House to the effect that the afore-
said resolution of the House dated the
3rd April, 1970 should not be imple-
mented before 7th May, 1974, The de-
bate in this non-official resolution could
not be concluded for want of time and
the presiding officer adjourned it for the
next session. Thus, further consideration
of this matter is pending before the
House,

MR. SPEAKER: His question is :
whether your predecessor made some obser-
vations about this in the House and what
were they and do you stand by them or not?
This is a specific question.

SHRI SURENDRANATH DWIVEDY :
You are speaking about a later communication
after the nom-official resolution was moved
there. But when was rthe first intimation
received after the resolution was adopted
there ? The hon. Minister is trying to con-
fuse the whole paint.

SHRI K. HANUMANTHAIYA : There
is no confusion. Subsequent to the passing
of the Resolution by the State Assembly it
was sent on 3rd April, 1970.

SHRI SURENDRANATH DWIVEDY :
The cat is out of the bag.

SHRI K. HANUMANTHAIYA : The

Resolution is not a cat.

SHRI SURENDRANATH DWIVEDY :
The Government is a mouse.

SHRI K. HANUMANTHAIYA : I
think, Sir, I have answered all the questions
raised.
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MR. SPEAKER : The ‘cat’ has already
reached Lok Sabha.

SOME HON. MEMBERS —rose ([Inter-
ruptlons )

MR. SPEAKER : Why don't you have
sympathy with the hon. Minister 7 Why are
you so impatient 7 Let him answer.

SHRI H, N. MUKERJEE : The Minis-
ter is fumbling.

MR. SPEAKER : After all, he has to
deal with the fate of two Houses of the
Ascemblies, it is not a light matter,

SHRI K. HANUMANTHAIYA ; [ do
not find the date here ; 1 will give the date
later.

SHRI SURENDRANATH DWIVEDY :
You have already given the date in reply to
my question,

SHRI D. N. TIWARY : 1 want to
clarify all the position by puotting a ques-
tion.

SHRI K. HANUMANTHAIYA : The
Resolution was passed on 3 4 1970 and it was
received here on 27-4-1970.

SHRI SURENDRANATH D ~IVEDY :
It was received on 27th April. Why shou'd
there be so much delay on taking action ?

MR. SPEAKER : He has laid it before
you,

SHRI D. N. TIWARY : In the same
seasion when this Resolution was passed for
the abol'tion of the Bihar Legislative Council,
that Resolution was moved by mo.e than
half number of Members, aflixing their sig-
natures to that Resolution. That Resolu'ion
was considered by the Bihar Legislative
Assembly in the same session, not in any
other session, The Motion was considered.
But, it was not concluded. The House
adjourned. (Interruption.) Let me have my
say.

SHRI SURENDRANATH DWIVEDY :
When the Bill comes be can speak.

SHRI D. N. TIWARY : This happened
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in the same session. May I know this,
namely, whether the Speaker and the Govern-
ment received a communication from the
Speaker, Bihar Legislative Assembly, re-
questing them to postpone the consideration
of this Resolution till the final decision of
the Bibar Legislative Assembly because
that matter was again being reconsidered
there 7

SHRI K. HANUMANTHAIYA : Yes,
Sir.

SHRI H. N. MUKERIJEE : Are we to
take it from the Minister, that where the
constitutional provision is clear, where, on
the satisfaction of certain definite consti-
tutional requirements the recommendation of
the relevant State Asszmbly is to be auto-
matically followed up by Central action in
regard to the implementation of the Reso-
lution, simply for reasons of political
manoceuvre or Heaven knows what. the in-
terim period is going to be utilised in this
fashion for securing the retractation of the
Resolutions adopied by the relevant Assem-
blies, in view of the delay betwesn the
pessage by the Bihar Assembly and the
U. P. Assembly of the Resolution asking for
the abolition of the Upper Chamber and
the time taken by the Central Government
in not implementing thz Resolution, which
is a Constitutional obligation 7 Are we to
take it that political manceuviing in the
relevant Siates would be allowed to postpone
implementation of this Constitutional obli-
gation 7 The Ministers’' answers aie evasive
and fumbling suggesting some sort of politi-
cal manoeuvring which was going on all the
time, and the Constitutional provisions are
disregarded.

SHRI K. HANUMANTHAIYA : The
hon. Member took the name of Heaven ;
I suppose it is irrelevant in his case ! So far
as political manoeuvring is concerned, there
is nome, so far as this Government is con-
cermed. It is only a case of difference of
opinion in the State Assembly and pros and
cons are being examined. (Imterruprion)
There 1sno gquestion of fumbling ; there is
no question of vacillation ; it is a question
of straight dealing, consistent with the politi-
cal situation existing in the States,

SHRI H. N. MUKERIJEE : 1 had asked
for something which was very clear, Auto-
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maticelly, it should follow that the passage
of a certain Resolution by an Assembly
should, pending the time mnpecessary, be
implemented by Central legislation. Why is
that not followed ? What is the reason for
it? That was why I referred to political
manocuviing and what else, 1 do not kmow.
Why should it not be implemented? A
copstitutional provision is supposed to be
observed meituclously.  You cannot expect
an Assembly to retract a resolution which
was passed, just like that, unless something
very fishy ic goiog on in this meant‘me.

SOME HON. MEMBERS rpse—

ME. SPEAKER : There will be no end
to guestions at this rate. The simple ques-
tion about which the hon. Minister should
be very clear is this. He may come before
the House at some later stage, either during
2 half-an-hour discussion or otherwise on
this issue. Once this resolution is passed by
the Assembly and sent to the Lok Sabha,
are there any constitutional provisions by
which by another resolution rescinding the
same, they can withdraw this from the Lok
Sabha when it is already seized of it?
Secondly, after they receive the resolution,
are the Government bound to bring forward
a legislation, or is it optional with them ?
There are two thiogs. The hon. Minister
need not be in very much haste to answer
it just now, because I am passing on to the
next question ..

SHRI SURENDRANATH DWIVEDY :
Let him make a statement in accordance
with your direction, on this issue.

MR. SPEAKER : Let him make a
statement but later on, on the constitutional
point, because everybody is...

SHRI NATH PAI:
well-considered and
possible.

Let him make a
studied statement if

MR. SPEAKER : 1 think the hon.
Minister ought to consult the hon. Membes
too on this subject.

Increase in Price of Steel

+
®303. SHRI STTARAM KESRI :
SHRI S. M. KRISHNA ;
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SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state ;

(a) whether the recent agreement signed
by the joint wage negotiating committees
for the steel industry would result in in-
crease in the cost of production of steel by
Rs. 42 to Rs. 44 per tonne ;

(b) whether the industry has sought
an increase in selling price of steel ; and

(c) whether Government have taken a
decision about the increase in price, if so,
the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVYY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) It has been estimated that
the financial impact of the agreement on the
main producers would be about Rs. 23
crores per annum. On the rated capacity
of saleable steel production, this works out
to about Rs. 34 per tonne.

(b) Yes, Sir.

(¢} There is no intention at present to
allow a general increase in steel prices.

»it @YU %\ g wEed, §
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¢ Sui 48 sfqwa Amw DNar ¢ At .
TANY SENIT EREd TRWE Fedl § 9aH
62 qide AU gar & ar gaA1 9371 AT
% gu st A AT A = v &
f& 9t T F1 Twgrg w@T @ 99 A
FIag 30 34 DA T g "o F @
#I Fimg wfaw a9 4 2, 751 @ |
dEe Hga 3 FE gENT A E 7

st @o TMo WA : qT FgAT Al TN
g g Y s e ¥ wEm @ T
T WIAT § SEF) 69§ AT FH
T zAT Ay ¥ U @) Fiwa SarRr g
ot ara At 21 szgww ¥ fag fade
¥ OTmE F a9 gw 3 #) A gad $16g
Tgi qga SOTET 9T w74r @, TAfEQ A1
fadre wmamar agt srgar & B0 WOAT
& § "R e Agf § afes ag a@
sl ¥ arfad gt st/ gat &e
@ 59 R FIfAd av Aewa 73
A At 9 F I A AT F gEwd
& gwifay & faaga &% 950

SHORT NOTICE QUESTION

Strike by Madras Harbour Workers
engaged by Food Corporation
of India
=+
SHRI E K. NAYANAR :
SHRI SHRI CHAND
GOYAL :

Will the Mioister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government are aware that
about three thousand workers in Madras
Harbour, engaged by the Food Corporation
of India, are continuing the strike ; and

(b) if so, what steps Government have
taken to settle the Labour dispute ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI
BISHWANATH ROY): (a) and (b). The
strike by the Food Corporation of
Indis workers of Madras Port num-

S.N.Q. 2.
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bering abou: 2800 which began on
20-10-1570 was called off on 17-11-19°0 as a
result of an egreement reached between the
Food Corporation of India and the workers®
representatives.

SHRI E. K. NAYANAR : Port workers"
strike took place not only o Madras but
also in Calcutta and Visakbapatnam. Some
labour issues have arisen after the atrike,
The Madras Port workers started the strike
on ?0-10-1970. But only on November 17,
after 16 days, did Government take the
initiative in showing a conciliatory attitude,
After 5 days of strike, the Labour Commis-
sioner initiated conciliation procecdings. At
the rate of Rs. 1 lakh a day, Rs. 16 lakhs
of rupees were lost as a result of the
strike.

There are two Unions working there.
They had submiited their demands ..

MR. SPEAKER : No introduction neces-
sary ; straight question.

SHRI E. K. NAYANAR : Parliament
has already passed legislation about casual
labour, but Government has not implemen-
ted it. 1t bas not brought it to the notice of
the Madras Government for implementation.
Here the Food Corporation is the employer.
They have to give decasualisation and medi-
cal benefits to casval labour. 'Why has not
the Ministry intimated this to the Madras
Government 7 Will Government constitute
a machinery to avert such strikes, orif a
strike does not take place, bring about a
settlement as early as possible 7 As I said,
after four days, the conciliation machinery
started moving, By then Rs. 4 lakhs had
been already lost.  Why has this happened ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): It is true that the Al
India Port and Dock Workers' Federation
gave a list of demands, 13 in number, on
26 August, '970. Immediate!ly the Food
Corporation of India suggested to the zonal
managers after consulting the President of
the Federation that the demands should be
discussed at the local level and those not
settled will thereaiter be taken up at the
General level. When this initiative was taken
immediately after receiving the notice of
demands, the workers went on strike from
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the first shift on 30-10-1970. Therefore, in
this case it would be appreciated that the
Corporation immediately consulted the
Federation and wanted to settle the dispute.
But the strike took place. Immediately
thereafter, the conciliation officer moved in.
But the purties did not want coaciliation
and said they would like to settle it ona
bipartite basis. Therefore. they went into the
question and have settled it among them-
sclves. The moment, an agreement was
reached, the strike was called off.

SHRI E K. NAYANAR : The Culcutta
Port workers' strike was settled previously.
Why was this not done in the case of the
Madras strike also.

SHRI BHAGWAT JHA AZAD : 1 can
speak about Madras, not about Calcutta.

SHRI SHRI CHAND GOYAL : 1
learn from the press reports that because of
the callousness, negligence and insfficizncy
of the Food Corporation officials the strike
came about. Their main demands were
sbout regularisation of the temporary em-
ployees, increase in attendance allowance,
introduction of the gratuity scheme and
liberalisation of the piece-rate scheme.

May 1 know what has been decided in
regard to these demands, and also whether,
in view of the recommendations of the
Labour Commission, the Government is con-
templating to create a machine y on the
pattern of the Industrial Relations Commis-
sion, so that the procedure of reference of
cases to Tribunals by the Government can be
done away with, and these matters can be
settled more easily and more quickly ?

SHRI BHAGWAT JHA AZAD : I can
lay a copy of the agreement arrived at bet-
ween the workers and the employers, on the
Table of the House. I need not read the
whole thing, About the second part of the
question regarding IRC, it has been dis:us-
sed at different levels, and aiter a consensus
is arrived it, we propose to come to Parlia-
ment along with the matter of recognition
of unions, and that will be the propcr time
for us to speak about that aspect of the
matter.

SHRI S. KUNDU : The Minister knows
very well that nobody goes on a strike for
pieasure, There mie certgin compelling
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reasons which drive the workers, and being
frustrated in all their efforts, they resort to
strike. When the charter of demands was
given on the 26th August, may I know why
nothing was done till 30th October and the
workers had to resort to strike ? This agree-
ment could have been srrived at earlier and
the strike averted if the Food Corporation
and other authorities had been prompt. Why
did they not immediately discuss the matter
and arrive at a decision ?

SHRI BHAGWAT JHA AZAD: As I said
in reply to an earlier question, it is true that
a list of 1+ demands was received on 26th
August, 1970 from the All India Port and
Dock Workers' Federation controlled by
HMS. Afier the strike started, a list of five
demands came from the Progressive Union,
Madras. The moment this list was received
the Food Corporation of India instructed the
Zonal Manager afrer consultation with the
President of the All Iodia Port and Dock
Workers’ Federation, and they themselves
agreed that these demands should be settled
locally, and what could not be settled at the
local level could be taken up at the Central
level. So, it will be appreciated that the
moment the demands were received, the
Food Corporation moved into the matter
and consulted the President of the Federation
and wanted to diccuss and settle the charter
of demands. but in the meantime on 20th
they went on strike.
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WRITTEN ANSWERS TO QUESTIONS

Expert Committce to go into Problems
of Key Industries

*304. SHRI R. BARUA : Will the
Mipister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state :

(a) whether it is proposed to set up an
Expert Committee t0 go into the problems
of the key industries and to improve their
performance ; and

(b) if so, the details of the steps proposed
or already taken ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
(SHRI DINESH SINGH): (a) end (b).
Under the revised licensing policy which
came into effect fiom 19th February, 1970,
certain industries have been defined as being
io the core sector. A list of such indusiries
is enclosed. It is presumed that the question
relates to this group of industries. It is
envisaged that fairly detailed plans in respect
of each of these industries will be prepared
with a view to ensure that the development
of these industries is in dance with the
overall needs of the economy in so far as
these industrial sectors are concerned. It is
also proposed that necessary inputs would also
be provided to these industries to the extent
practicable. Jt will be necessary to keep a
close waich on the implementation of the
development plans for these industries, as
soon as these are finalised, and to ensure
pecessary coordination for eff=cting this pur-
pose. While their is no pioposal to set up
an Expert Committee as such to go into the
problems of the core industries. 1t is under
consideration as to the arrangements as may
be necessary to bring about necessary
coordination end effective implementation of
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various programmes and projects in the
industrial sector. The precise arrangements
10 this regard are still under consideration.

Statement

CORE INDUSTRIES

1. Agricultural Inputs
(a) Fertilisers
(i) Nitrogenous
{ii’ Phosphatic
(b) Pesticides (basic chemicals only)
(¢) Tractors and power tillers.
(d) Rock-phosphate and pyrites

2. Iron and steel.
(at Iroo ore
(b) Pig iron and steel
(c) Alloy and special steels
3. Non-ferrous Metals.
4. Petroleum
(a) Oil exploration and production
(b} Petroleum refining
{e) selected petro-chemicals

(i) Integrated petro-chemicals com-
plexes

(ii) DMT
(iii) Caprolactum
(iv) Acrylonitrile
(v) Synthetic rubber
5, Coking Coal
6. Heavy Industrial machinery
1i) Paper Machinery
(ii Chemical machinery
(iii) Specialised machine tools
{ivi Rubter machinery
(v) Printing machinery
7. Ship building and Dredgers.
8. Newsprint.
9. Electronics
(Selecied electronic components which
will be deemed to be in the core sector will
be ;)
(i) Resistances, fixed and variable
(ii) Condensers or capacitors, fixed and
variable

(iii) Semi-conductors, including diodes»
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thick film, thin film, and integrated
circuits
(iv) Transmitting ond receiving tubes
including cathoderay tubes
(v) Connectors, switches and relays
(vi) Sophisticated microwave components
and antennas
(vii) Fecrites and magnets
(vii} Thirmisters and vaiisters.

Expansion of Tyre-Manufacturing Units

*305. SHRI S, R. DAMANI : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleased
to state :

(a) whether all the 1yre manufacturing

units, whose proposals for expansion had
been approved, have carried out the
programme :

ib) if not, the names of defaulters, the
capacity sanctioned uoder the expansion
scheme and the reasons given by them for
not carrying out the programme ;

(c) whether spny of the licences of the
defaulters have been cancelled and allotted
to other entrepreneurs ; and

(d) if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) to (d). The indus-
trial licences tbat were issued for expansion
of capacity of the existing automobile tyre
manufacturiog units during August-December,
1969 are under implementation. Licences
for the import of the capital goods have been
issued in favour of the parties during the
period December, 1969 —February, 1970 and
it will take some time for the import to
materialise and the capacity to be installed
The question of caocellation/revocation of
industrial licences therefore does not arise.

Letters of Intent for Starting New Cement
Factories

*306. SHRI N K. SOMANI : Wil
the Minister of INI USTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

ta) whether applications of some entre-
gprcucuis are pending with his Ministry for
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issue of Letters of Intent to start new cement
factories ; and

(b) if so, the action Government propose
to take in this requard ?

THE DEPUIY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Yes, Sir.

(b) Goveroment hopes to issue necessary
orders soon.

Suspension of Labour Unkons in Steel plants

*307. SHRI CHENGALRAYA NAIDU;
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether Government propose to
suspend the Labour Unijons in the Durgapur
and some other steel plants for some time to
settle their affairs and improve their working;
and

(b) if so, the details
taken in this regard ?

of the decision

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI B. R.
BHAGAT): (a) It is presumed that by the
term “suspend’’ the Honourable Member
means ‘‘de-recognise’”. If that be so, this
15 a matter for the management of Hindustan
Steel Limited or State Government to con-
sider and decide,

(b) Does not arise.

Seltiog up of Small Scale Industries
Near Thumba Station

*308. SHRI MANGALATHUMADAM:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERMAL TRADE be
pleased to state :

(a) whether the Chief Minister of Kerala
and the Chairman of the Atomic Eneigy
Commission had both suggested, after they
met in October last, that various small scale
industries should be started near the Thumba
Station and Spzce Science Research Centre
in Trivandrum :

(b) whether the Small Scale Industries
‘Board or his Mipistry have examined this
proposal and if so, the result thercof ; and

{c) whether Government have asked some
private entieprencurs in this regard ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE
(SHRI M R, KRISHNA): (a)and (b).
The need for setting up small scale
industries/Ancillary  industries near the
Thumb, Station and Space Science Research
Centre in Tiivandrum has been under consi-
deration of the Government. In this
conneciion a meeting was called by the
Kerala Gonernment to explore the possibility
of setting up of a satelite ancillary industrial
estate around the Thumba Rocket Laonching
Establishment. Specific schemes are now
being formulated by the Development Com-
missioner Smail Scale lodustries in consulta-
tion with the State Government.

(c) It is cxpected that once the schemnes
are finalised, technical eotrepreneurs will
come forward to implement them.

Prices of Bars, Rods and Torsteel

*3G9. SHR1 RABI RAY : Will the
Minister of STEEL AND HEAVY ENG-
INEERING be pleased to state whether his
Ministry has decided 1o fix the prices of bars,
rods, end torsieel, and if so, the reasons
therefor ?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI B. R.
BHAGAT) Bars, rods and torsteel
despatched by the main producers are already
being supplied at J. P C. Prices fixed in
consultation with the Government. As regards
prices of some of these produzts manufac-
tured by rerollers, & proposal to fix a reason-
able conversion cost is at present being
considered by the Government.

Completion of Gen:ral Elections
within Certain Period

SHRI G. VENKATASWAMY :
SHRI MEETHA LAL MEENA :

Will the Minister of LAW AND
SOCIAL WELFARE be pleasd to state :

(a) whether the Election Commission
has formulated proposals which will make
it possible to hold the General Elections
within a period of about 45 days from the
date of dissolution of the Lok Sabha or of
a State Legislative Assembly ;

(b) if so, the broad outlines of the pro-
posals ; and

*310.

AGRAHAYANA 3, 1892 (SAKA)

Written Amawers 4

(c) the reaction of Government there-
to?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI K. HANU-
MANTHAIYA): (a)to (¢). In order to
discharge the functions under article 324 of
the Constitution. the Election Commission
has to keep election arrangements always
ready. The Commission bas takem action
to keeo the electoral roils of all the consti-
tuencies constantly revised and up-to-date
and to keep ready the various election
materialy Draft Ists of polling stations
are also kept up-to-date £o that they can be
finalised at short notice. On the expiration
of the duration of the existing House of the
People or of a State Legislaiive Assembly
or in the event of dissolution of either before
the normal term, it may pot be difficult to
bold a General Election wherever necessary
within as short a period as it is possible.
Proposals received from the Election Com-
mission for the amendment of Elcction Law
include suggestinns aimed at shortening the
total period of time required for completing
an eclection. These are awaiting discussion
in a Committee consisting of the represen-
tatives of political parties/gronps in Parlia-
ment proposed to be set up for the purpose
in compliance with the assurance given to
Parliament.
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Revision of Elecioral Rolls in Delhi
*312, SHRI N. R. LASKAR :
SHRI NARAYANAN :

Will  the Minister of LAW AND
SOCTAL WELFARE be pleased to state *

(a) whether the Election Commission
has started a special revision of electoral
rolls in all the seven Parliamentary Consti-
tuencies of Delhi ;

(b) ir so, the reason< therefor ; and

(c) when the revision work is likely to
be completed ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI K. HANU
MANTHAIYA) - (a) to (c). After final
publication of the electoral rolls for the
Parliamentary Contituencies of Delhi, com-
plaints were rcceived in the Election Com-
mission that the rclls were either erroneous
or incomplete, The Commission also
1eceived a representation from the Executive
Councillcr (Finance), Delhi Administration,
stating that on account of frequent shifting
of population and other reasons, the electoral
rolls of the seven Parliamentary Consti-
tuencies in the Union Territory of Delhi
have ceated to be up-to-date and should,
therefore, be specially revised, Oun the
recommendations of the Chicl Electoral
Officer. Delhi, the Cocrmission has  in
all ordered a special revision of 753 parts
of the electoral rolis ol the seven Parliamen-
tary Constituencies of Delhi to be completed
on 30-12-1970.

Import of Tinplates

*313, SHRI INDRAJIT GUPTA:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased 1o state :

ta) whether the Hindustan Stee! Limited
proposed to import tinplates : and

(b} if so, the quantity and value of tin-
plates to be imported ?

THE MINISTER OF
HEA\Y ENGINEERING
BHAGAT): (2)apd (b),

STEEL AND
(SHRI B. R,
Yes, Sir. The
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import of Open Top Sanitary can quality
tinplates by Hindustan Steel Ltd.,, valuved at
approx. Rs.24 crores has been approved.
Against this, orders have already been
placed by them on foreign suppliers for
4775 tonnes of value about Rs. 1 crore.
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Scarcity of Cement #and Increase in

Prices
*315. SHRI S. K. TAPURIAH:
Wil  the Minister of INDULTRIAL
DEVELOPMENT AND INTERNAL

TRADE be pleased to state the reasons for
the short supply of cement in the country
and for the latest upweid revision in its
prices ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): There were some
shortages in the supply of cement in some
parts of the country during the period April-
September, 1970 mainly for reasons of
Wagon difficulties, labour troubles and
mechapica' break downs. The actuai demand
8lso has gone up by more than 10% due to
spurt in construction activities. The F.OR.
destination price was increased to the mini-
mum extent possible as it become unavoid-
able in order to meet the increase in freight
expenditure,

Power Shorifall doe to Non-Delivery
of Goods by Heavy Eleetricals
(India) and Bharat Heavy

Electricals
*316. SHRI VIRENDRAKUMAR
SHAH : Will the Munister of INDUS-

TRIAL DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) whether the two public sector power
equipment manufactuiers, vjz , Heavy Electri-
cals (India) Ltd. and Bharat Heavy Electri-
cals Ltd.,, bave been unable to adhere to
their promised delivery schedule :

\b) whether the above is likely to lead
to a major shortfall in the Fourth Plan
programmes of power generation ; and

(c) if so, the obstacles which come in
the way in adbering to the schedule of
delivery and the steps proposed to r:move
them ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE (SHRI DINESH SINGH): (a)
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to (¢). The Heavy Electricals (India) Ltd.
Bhopal and the Bharat Heavy Electricals
Limited, New Delhi are producing variety
of sophisticated electrical equipment. The
delivery of a few items to the State Electri-
city Boards has been delayed It may te
appreciated that the heavy electrical equip-
ment plants are engaged in I acturiong
highly sophisticated equipment for the first
time in India. The absorption of technology
is necessarily slow in the case of such plants.
Besides this, they have hzd difliculties in
receiving indigenous as well as imported
raw materials and comporents in time In
certain cases, delay is also attributable to
the ordering authorities not having finalised
technical specifications or completed their
civil construction works. The Government
has, however, beem regularly reviewing the
delivery position of these equipments at
inter-ministerial meetings and taking steps
to ensure that no shortfall in the power
generation targe's of the Fourth Five Year
Plan arise as a result of the delay, if any,
in the delivery of equipment by the two
Public Sector plants.

Decontiol of Cement

*317. SHRI YAMUNA  PRASAD
MANDAL :  Will the Minister of INDUS-
TRIAL DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) vhether Government have since
considered the question of decontrol of
cement ;

(b) if not, the reasons thereof ; and

{c) the time by which a decision to
decontrol cement will be taken ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE (SERI DINESH SINGH) : (a) to
ic). The whole question is still under
consideration Government is  carcfully
watching the supply and demand position
and it is expected that a decision will be
taken in the matier soon.

Broad Gauge Lioe from Gandhidham
to Bhuj

*318. SHRI T. M. SHETH : Will the
Minister of RAILWAYS be pleased to
slate ;

(a) whether a deputation from Bhuj
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waited on him on the 41th October, 1970 for
the extension of the broad gauge Railway
line from Gandhidham to Bhuj ; and

(b) if so, the cecision taken by Govern-
ment of the request on the deputationists ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) Yes, Sir. The
meetin: however took place om the S5th
October, 1. 0.

(b) It was decided at the meeting to
carry out surveys for Gandhidham.Lakbpat
line along the alteroative route also vig
Bhuj end Mandvi (involving surveys for
the conversion of Gandhidham-Bhuj section
to Broad Gauge) besides the alignment yie
Mundra Mandvi and Koteswar which is
being surveyed.

Speediog up of Rajdbani Express

*319. SHRI S. C. SAMANTA : Wil
the Minister of RAILWAYS be pleased to
state :

(a) whether the Research, Designs and
Standards Organisation has suggested further
speeding up of the Rajdhani Express on
certain s ctions of the Lelhi Howrah track

and also haulage electric engines ; and
(b) when the Rajdbani Express wil be
made a tri-weekly service 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No; Sir. For the
baulage by electric locomotives, inverstiga-
tions have been undertaken by the Research
Designs and Standards Organisation and the
results are yet to be evaluated.

(b) Not in immediate future,
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Steps taken to Minimise Expenditure
and Time oo an Election Petition

*521. SHRI RAM SWARUP
VIDYARTHI :
SHRI BHARAT SINGH
CHAUHAN :
Will the Minister of LAW AND

SOCIAL WELFARE be pleased 10 state :

(a) the average time taken from the
date of filing an Election Petition to its
final heariog and judg by the Sup
Court and the expenditure incurred there-
on ;

(b) the steps taken by Government to
minimise the time and the expenditure ;
and

(c) if no steps have been taken in the
matter the reasons therefor ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI K. HANU-
MANTHAIYA) : (a) The information
sought for regarding the time taken and
expenditure incurred for trial and disposal
of election petitions is not
this Ministry. The Election Commission
also is not mm full possession of the infor-
mation. The statistics and figures have to
be collected from the various High Courts
and the Svupreme Court. Steps are being
taken to collect the information. After
receipt of such information it will be
analysed and made available to the House.

(b) and (c). In view of answer to (a),
do not arise at this stage,

Agreement With American Firms for
the Maoufacture of Boilers at Tiru-

chirapalli
*322 SHRIMATI SUCHETA
KRIPALANI Will the Minisier of

INDUSTRIAL DEVELOPMENT AND
INTERNAL TRADE be pleased to state :

(a) whether Bharat Heavy Electricals
Ltd. has been negotiating with an American
firm for the manufacture of most advanced
type of Boilers at its Boiler plant at Tiru-
chirapalli ; and

(b) if so, the time by which the agree-
ment is likely io be concluded ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
(SHRI DINESH SINGH) : (a} Yes, Sir.
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(b) The pro;osal for collaboration has
been approved recently by the Government
and the agreement is likely to be concluded
VEry soon.
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Theft in Brake Van of G. T. Express
Between Nagpur and Amla

*325. SHRIG. Y. KRISHNAN : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the brakevan
of the G.T. Express which left Madras on
the 17th July, 1969 was broken open between
Nagpur and Amla by some gangsters and
large belongings of the passengers travelling
in the Air-conditioned Coaches were stolen ;

(b) if so, whether any enquiry bas been
made into this and with what result ; and

(c) how many passengers have repres-
ented for compensation for the losses and
what compensation has been given to each
of those passcogers who have lost their
belongings 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes, Sir. However,
the property stolen was only cloth from two
boxes kept in the rear Brake Van.

(b) Yes, Sir. Government Railway Police
Nagpur registered the offence and conducted
-eoquiries. Ooe of the accused, who was
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arrested on
convicted.

the spot, was subsequently

(c) As the eatire stolen property was
recovered, the question of compensation
does not arise.

Placing of Orders With Private Firms
of Bombay for Supply of Railway
Wagons

*326. SHRI N. K SANGHI : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the Railway
Board placed orders in 1965 with certain
private firm in Bombav for the supply of
railway wagons and paid advances to the
ture of 50 to 80 lakhs of rupees ; if so, what
are the terms of the contract :

(b) the number of wagons supplied upto
the 31st March. 1970 ; and

(c) il the supplies are still pending what
action Government propose to take to
enforce the terms of the contract ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) During 1965, orders for
railway wagons were placed on (1) M/s K.T.
Steel Industries Pvt. Ltd.,, Bombay and (2)
M/s McKenzies Ltd,, Sewri Bombay as per
derails given below : —

Type Quantity
1. M/s K. T. Steel BCX 200
Industries Pvt. BOX 100
Ltd.
2. M/s McKenzies BOX 100
Ltd. CR 600

A copy of the relevant contract placed
on cach of the two firms, indicating the
applicable terms and conditions is laid on the
Table of the House, [Pluced in Library. See
No. LT—4363/70],

In terms of the contract "‘On account™
payment is made to ‘the firms progressively
to the ext=nt of 909 of the value of steel
and other raw materials received in their
works, subject to certification by the inspect-
ing authotity and the firm furpishing an
Indemnity Bond to the effect that such
materfal is held in trust on behalf of the
Governmsnt and that the firm will be respon-
sible for any loss, destruction, damage etc.
while the material is in their custody. Such
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“on-account™ payments are deducted prorate
progressively from the 909 bills of the firm
for supply of wagons payable on inspection
and acceptance.  Against the contrac's in
question “'On-account' payment was made
to the two firms to the ex ent of about Ras.
9}; lakhs in respect of M/s K.T. Steel ladus-
tries Pvt. Ltd. and Rs 97 lakhs in respect of
Mjs McKenzies Ltd.,

(b) Mjs McKenzies completed the con-
tract in full by 21 3-19°70 Mis KT. Steel
Industries scpplied 100 BOX wagons and
137 BCX wagons by 31-3-1970 apd the
balance 63 BCX wagons were completed by
them by July, 1970.

(e) The supplies have been completed by
the two firms and the ‘on-account’ payments
made stand fully recovered frem payments
to the iwo firms against wagons supplied.

Utilization of Scrap Iron

*327. SHRI D. N, PATODIA : Will the
Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that in foreign
countries scrap iron is utilised to meet the
25 percent of the needs of the country;

(b) if so, the comparable figures for
India for the last two years ;

(c) how much of the scrap goes waste at
present ; and

(d) the steps taken to fully utilise the
source to partially meet th: needs of the
country ?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI B. R,
BHAGAT) : (a: The percentage of crude
steel production by electric furnances based
on scrap utilisation wvaries from country to
country. Io 1969, this percentage was 17
in Japan, 1Y in France, 40 in Italy and 13 in
West Germany. The over-all worl4 average
is around 13- 4%.

(b) The comparable figures for India for
the period 1968-69 and 1969-70 are around
6% and 109, respectively ;

(c) There is no precise estimate of scrap
in this country which goes waste. The scrap
collected by the scrap dealers which is in
excess of the indigendus requirements of the
furnaces is, however, allowed to be exported.

(d) Encouragement is being given to the
setting up of electric furnace industry based
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on scrap for production of steel. Exemption
has been given from excise duty to the
extent of Rs. 75 per tonne of steel produced
from el :ctric furna~es. A liberal approach
is being taken for licensing new capacity.

Permission by Swedish MNationals to
Adopt Indisn Children

*328. SHRI YASHPAL SINGH : Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to staie :

(a) whether the Central Government are
aware that the Andhra Pradesh Government
have permitted ten Swedish patiopals to
adopt nine Indian children of Hyderabad and
to take them to tkeir country on the Ilth
November, 1970 ;

(b) if so, how many are males and
females among these children ; and

(¢) whether the Central Government
were consulted n this matter by the Andhra
Pradesh Government and if not, the reasons
therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW IN THE DEPART-
MENT OF SOCIAL WELFARE (SHRI
JAGANATH RAO) : (a) to (c). The infor-
mation is being collected and will be laid on
the table of the House.

lpdian Know-how Sought by Foreign
Conatries for Setiing up of Steel
Planis

*320. SHRI R. K. BIRLA : Will the
Minister of STEEL AND HEAVY
ENGINEERING be pleised to state the
names of foreign countries which have sought
Indian know-how and expertise for set'ing
up their own steel planis ?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRIB.R.
BHAGAT) : Enquiries have been received
from various countiies in Africa, South East
Asia, Latin America and West Asia for
preparation of reports and for supplying of
equipment for small steel projects and re-
rolling mills.

Looting of Goods From Ranchi-Patn2
Express Train Near Chandrapura
Railway Station

*330. SHRI BABURAO PATEL : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether if is a fagt that masked meq
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stopped the Ranchi Patna Express in a dense
jungle near Chandrapura Railway Station on
23rd September. 1970 amd by holding the
Driver and the Guard at the point of a gun,
completely ransacked the brake van and took
away goods and packages worth over Rs. 2
lakhs ;

(b) the names of persons besides the
Driver and the Guard who have testified the
dacoity ; and

(c) the precise investigations done in this
crime so far ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : () On the night of
22.9.1¥70 about 20 mi:creants armed with
speats and lathies stopped the train No. 24
Dn. (HatiafPatna Express) at Down Outer
Signal of Rajabera station on Muri-Chand-
rapura Section of South Eastern Railway
and forcibly soatched from the Guard and
the Conductor the keys of the luggage van,
broke it open and removed 1~ packages
epproximately valued at Rs. 1800/- and not
R, two lakhs.

(b) and (c). The case is stiil under
Police investigation.

Post-War Reconstroction Housing
Schrme 219 in Gujarat

2001. SHRI BHALJIBHAI PARMAR :
Will the Minister of LAW AND SOCIAL
WELFARE be pleascd to staie :

(a) whether Post-War Reconstruction
Housing Scheme, *19 which is not in opera-
tion now is proposed to be put n operation
again and with higher ceiling of Rs. 10,000
in urban areas and Rs 6,0 0 in rural areas
for construction of houses for each individual
member ; and

(b) whether subsidy at the rate of Rs. 5
is proposed to be increased to Rs. 20 per 8q.
yard 1o purchase land for the said type of
societies specially meant for the Scheduled
Castes and Scheduled Tribes 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT NF SOCIAL WELFARE
({SHRI JAGANATH RAO) : (a)and (b).
The information is being cullected from the
Stite Government of Guijarat and will be
Ip‘d on the Table of the Lok Sabha es soon

8s it ig received.
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Purchase of Railway Wagoos

2002. SHRI DEVINDER SINGH
GARCHA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) the number of railway wagons which
the Railway Ministry propose to purchase
during the current year ;

(b) whether it is a fact that the wagon
industry had a backlog of orders for 14,553
wagons in April, 1970 ;

(c) what is the number of wagons on the
order book of the wagon industry at present :
and

(d) in what period the industry would
be able to meet these orders 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Against 1970-71 wagon
building programme, offers for 11,181 wagons
(in terms of 4-wheelers) were made to the
wagon builders in private sector, out of which
offers for 7,466 wagons (in terms of 4-
wheelers) have been accepted by them so far.

(b) Yes.

(c) As on 1-10-1970, wagon industry in
the private sector had orders for 16,899.5
wagons (in terms of four wheelers) available
for execution.

(d) The date of completion of deliveries
of wagons will vary from firm to firm depend-
ing upon the performance of the individual
firm. However, in the orders placed against
the 1970-71 wagon programme, date of com-
pletion of delivery has been stipulated as
30-6-1971.

Expenditure on Officers of Law Ministry In
Connection with tlection Petition against
President Giri's Election

2003. SHRI ABDUL GHANI DAR :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

() whether any Officers of his Ministry
attended the proceediogs of the Supreme
Court in connection with the petition against
Shri V. V. Giri's selection as President and,
if so, their names and duties, separately ;

(b) the reasons therefor ; and

(c) how much amount was spent on
those officers who attended the Court and
those who rendered their services to Shri
Y. V. Giri 7
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAOQ) : (a) The officers
of the Ministiy who attended the proceed-
iogs in the Supreme Court in connection with
the petitions Nos, 1,2. =, 4 und 5 of 1969
against Shri V. V. Giri were Shri Jagdish
Swarup, Soliciter-General ¢f  Ind'a. Shri
R. H. Dkebar, Goveinment Advocate (Ofiicer
of the Minisry) and Shii S. P. Nayar,
Asmsistant Government Advecate (Officer of

the Ministry).
Their duties were 1o represent the
Attorpey-General of India, the Returning

Officer, Shri § L. Shakdher, Secretary, Lok
Ssbha ard 1he Sccretary to the Election
Commission, Shri A N. Sen In the petitions
Nos. 1, 2,2 4 and 5, the aciions of 1he
Returning Officer were challenged as consitut-
ing wrongful acceptance andfor wrong'ul
rejection of the nomination papers of candi-
dates. In Pctitions Nos. 1, 4 and §, tre
validity of Section 21 of the Presidential and
Vice-Presidential Election Act and Rules 4
and 6 of the Presidential and Vice-Presi-
dential Electicn Rules was also challenped.
The interpretation of the provisions of Article
54 of the Constitution was also in issue
The officers who appearedd for the above
mentiored authorities made submission in
support of the case of the Returning Officers
and he Sccretary to the Election Commission
as well as on the corstruction of various
Sections of the Act and the Rules and the
Article 54 of the Constitution.

(b} The reason why they appeared in
these petitions was that uw Jer Rule 14 of
Order XXXIX ol the Supre:r.: Court Rules,
notices of filing of the p=titions were issued
by the Supreme Court on *he *ttorney-
General, the Returning Officers sn! the
Secretary, Election Commission and therefore
the above officers had to uppear to rzpresent
them and to make submi:sions on the legal
issues involved.

{¢) The Solicitor-General is enti led to
charge a fee of Rs. 8 0/- per day per case. His
bills have not bz2en finalised as yet. The
Government Advocate and the Assistant
Government Advocate are officers of the
Ministry and they are not entitled to charge
any fees and, therefore, no amount will have
to be spent on their attendance while appear-
ing for the Attorney General, Secretary,
Election Commission and the Returning

Qfficer,
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Lack-out in Stcel Melting Shop of Durgspur
Steel Plant

2004. SHRI BABURAO PATEL : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased 1o state ©

LY whether it is a fact that the loek-out
in the steel melting shop of the Durgapur
Steel Plant in Seplember-October, 1970 was
due to the “faniastic” demands of a small but
militant Group of C. P. (M) workers ; and

(b) if so, what are these demands and
the reasons why they were allowed to prevent
the smoot* functi~ning cf t+c steel melting
shop 7

THE DEPUTY MINISIER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINELRING (SHRI MOHD. SHAFI
QURESHLI, : \a) an” (bi. The Labour trouble
re-ulting in a luck out in Steel Mel'ing Shop
of Durgapur Steel Plant was caused by the
workers’ opposition to the posting of one
Supernumerary Operative Grade I11 to regular
marning against a casual vacancy of Opera-
tive Grade T1I1 which was done in accordance
with the normal practice as well as per the
terms of agreement signed between manage-
ment and the Union on 21st June, 1969, The
workers stopped work and held demonstra=
tions.

Following were the demands of the

demonstrators @

(i) All suspension and charge-sheets
stou'd be immediately withdrawn
The supernumerary Operative Grade
11T will only be required to work
against the vacancies of Operative
Grade Il in regular manning and
they will not be horizontally utilized
in Operative Grade IIT vacancies,
arising in the regular manning.

take any

(ii)

Management should not
more upilateral action.
(iv) The grievances of supernumerary
workers should be discussed between
Management and the workers.

(iii:

The workers resorted to a lightening
strike on 26 9-70. In the course of demons-
trations on 27-9-70 some cfficers were
assaulted, office equipment and records were
set on fire. As normal working was impossible
and as the safety of vital plant and equip-
ment was in danger and there was risk to the
lives of loyal workess and officers, thg
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management had 1o declare a lock ocut on
27.9.70. The lock-out was lifted on 20-10-70
but the workers did not tcsume duiy till
3.-10-70 wken consequent to concilation
proceedings befcre the State Labour Com-
missioner an agreement was arrived at
between management and the Labour Upions.

Automatic Brick Making Plant with
Rumanian Collaboration

Z0r5. SHRI BABURAO PATEL : Will
the Mpisicr of INDUSTRIAL DEYELOP-
MENT AND INTERNAL TRADE be pleased
to state:

(a) whether it is a fzct that a licence to
start am aulomatic brick-makiog plant in
collaboration with a Rumanian unit has been
given, if so, the names of the parlies ccn-
cerned and the terms of collatoration ;

(b) whether this pleut was absolutely
necessary seeing that the indigenous labour
intensive industry of brick-making employs
over a million labourers many of whom are
likely to ke thrown out of employment ; and

(c) whether tte coun'ry is very much
short of bricks ; if so, what are our annual
requirements and what is our total pioduc-
tion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). One firm,
11z, M/s. Excelsior Plants Corporation Ltd.,
New Delhi have been licensed, on merits, to
manufacture complete Red Clay Brick Plants
in technical collaboration with M/s. UZIN-
EXPORT of Rumania. The terms of
collaboration briefly are :

(i) In consideration of the technical
services such as supply of complete
technical documentation and know-
how, the foreign collaborator shall
be paid a lumpsum not exceeding
Rs. 2.50 lakhs ;

(i) Duration of the agresment shall be
five years :

tiii} Exports will be frecly permitied to
all countries :

(iv) Deputation of foreign technicians,
either way, shall be governed by
spe.ific prior approval of the Govt ;

(v) The Indian party shall” be free 10
sub-licence the techpical know-how

AGR-AHAYANA 3, 1892 (S4KA)

Wrlit=n Answers 34

10 others if it should become

Decessary.

ic) The estimated regu rement of bricks
is 3 ,000 million nos. per annum.  Although
precite daia about the production of bricks
15 not readily available, the production necds
16 be stepped up to meet the estimated
demand
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Modifications in Recrvitment Rules to
Central Engineeriug Services

2011. SHRI 5. D. SOMASUNDARAM :
Will the Mibister of RAILWAYS be pleased
to state ;

(a) whether Government are contemplat-
ing to modify the extisting recruitment rules
in respect of the Central Engineering Services
for better prospects of promotion and of
recruitment to these Services ; and

(b) if not, the reasons therefore 7

" THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). Information
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is being collected and will be laid on the
Table of the Sabha.

Conference of General Managers of
Zonal Railways and Safely
Officers with Railwnay
Minister

2012, SHRI MANGLATHUMADAM :
Will the Ministcr of RAILWAYS be pleased
to state the imporiaot decisions arrived at
the conference of the Safety Officers and
General Managers of the Zonal Railways
held recently in New Delhi ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : A conference of General
Managers and other senior Officers of the
Railways with the Railway Minister was
held on 6.11.1970 to discuss ways and
means further to minimise accidents and to
make rail travel safer,

As a result of discussions in the Con-
ference, it was decided to intensify the
drive already launched to keep a close watch
over the workiog of locomotive drivers—
particularly diesel drivers- in order that they
work according to rules, observed the
prescribed speed limits and remain vigilant
while on duty,

A decision was taken to revive Safely
Camps in modified form to foster safety
consciousness among drivers.

The Conference also decided to accele-
rate the pace of the programme to fit
Vigilance Control Device on all diesel and
clectric locomotives and also to pursue
vigorously the programme of insiallation of
track circuiting and automatic train control.

It was decided to observe a ‘Safety
Week” over all Indian Railways to iostil
afresh in the minds of all railwaymen the
vital importance of safe working. The
Safcty Weck commenced on the 15th
instant.

Increase in Speed of Island Express
Train

2013. SHRI MANGLATHUMADAM :
Will the Minister f RAILWAYS be pleased
to state :

(a) whether it is a fact tbat the Island

Express running between Bangalore and
Cochin is not very popular due to its wvery
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low speed when compared to other Express
Trains ; and

(b) the steps taken to see that
speed is kept in such express trains ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No.

(b) Trains are booked to run at per-
missible speed consistent with maximum
permi:sible speed for the sections. It is
oot possible to withdraw any halts, parti-
cularly from Bang:lore-Bangarapet section
where the train serves the interests of
sectional passcogers and stops at every
station.

high

Backlog of Indents of Steel for
Actuoal Users

2014, SHRI R. R. SINGH DEO:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) the present position of back-log of
indents of steel for actual users ; and

(b) how Government propose to tackle
the situation ?

THE DEFUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFFI
QURESHI): (a) and (b). Supplies to
consumers are made on the basis of their
current requirements and those of the imme-
diate future. Back'ogs of indents, on the other
band, represent their own estimates cf their
past requirements which could not be met
in the past and have no direct relcvance to
their current and future needs. It has,
therefore, been provided in the new disiri-
bution policy tbhat all back-logs hereafter
created would automatically be wiped off
on the lapse of two years from the date of
the indent. As i1egards the o'd back-logs
to which this decision caonot apply, they
are being sought to be liguidated by making
current supplies against the old back-log of
orders rather than against the new orders.
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Copper Prices

2016. SHRI S. K. TAPURIAH :  Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERMNAL TRADE be
pleased 1o state :

(a) whether the ioternational prices of
copper have declived steeply in recent
months ;

(b) whether the landed cost of copper
in the country is much lower than what it
was six months back ;

(c) whether any of large-scale cable
manulacturers in the large-scale sector has
made corresponding reduction in prices of
his copper conductor cabl es ; and

(d) if not, whether G overnment will take
requisite steps to briog the prices of these
products down ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): ia) and (b). Yes,
Sir. The international prices of copper
bars as quoted at Londen Metai Exchange
showed u decline from May 1970. The
landed cost ¢f copper in India has also
come down,

‘c) It is too early fcr the recent reduc-
tion ©of copper prices to have any noticeabie
impact on the prices of copper conducior
cables as manufacivrers would be mosily
utilising copper imported earlier,

(d) The price structure of cables and
wires is under study,

India’s Participation in U N. Industrial
Organ:ation meetiog at Magila

2017. SHRI S. K. TAPURIAH : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleas:d to state :

(a) whelber India sent repiesentatives
to Manila to attend the meeting of the U N.
Industrial Organisation ; and

\b) if so, the pames of the deleeates,
their contribution and how much business
was secured 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) and (b). A list
of the Indian delegation, consisting of officials
and iodustrialists, who participated in the

Confereoce is laid on the Table of the
House. [Piaced in Library See No. LT-
4364/70]. The Manila Conference was

primarily intended to bring together Govern-
ment representatives and parties sponsoring
various industrial projects in Asian develop-
ing countries with investors from deve'oped
countries who were willing 10 participate in
the establishment of these undertakings.
India participated in this Conference in a
dual capacity, both from the view point of
obtaining foreign collaboration In certain
specialised and sophisticated fields where
Technological gaps exist at present as also
to encourage Indian participation, primarily
by way o: export of Indian know how and
+machinery and equipment, in industrial
projects in other dev:loping couniries of
Asia. In respect of major techmological
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gaps in India, discussions were held with
represcntztives  of various groups  and
lureign companies. These discussions will
be iurther followed up with the respective
Departments and apencies of Government
and  project  authorities in  Indii. In
respect  of  Indian  participation in joint
ventures in Asian developing countries, the
response received fiom many of the Asian
countries represented at the Conference was
positive and favourable, Most of the dele-
gations were led by Government represenia-
tives and close contact was established with
these groups, apart from direct discussions
and megotiations he'd by Indian industria-
lists on particula’ projec s. These discussions
are being lfurther ilollowed by the entre-
prencurs concerned. Considering the pature
of the meeting, which was primarily to
tring together parties from different countries
interested in  1be estabishment of joint
ventures, an assessment cannot be made at
this s:age as to the exact number of projects
that would materialise as these would require
considerabie further followup by the
agencies and parties concerned,
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Shortage of Raw Matcria!s for Small
Scale Industries in West Bengal

SHRI SARDAR AMJAD ALl ;
Will  the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE te pleased 10 state :

(a) whether the non-availubility of steel
pig-iron, cast-iron, wluminium metal sheets
and soda has resulted in the closure of a
considerable number of small scale industries
in West Bengal ; and

(b) if so, the steps being taken to assure
the supply of such materials to the entre-
preneurs ?

2019

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL 1:EVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R KRISHNA): (a) and (b. The
informatian is being collected and will bz
laid on the Table of the House.

In‘tallation of Power Station at
Bokaro Steel Plant

2020. SHRI A, SREEDHARAN: Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state ;

(a) whether the contract for the installa-
tion of Power Station at the Bekaro Steel
Plant was entrusted to M/s. Western India
Eractors at cost of Rs. 113 lakhs as against
the lowest offer of Rs. 101 lakhs lump sum
by another more experienced contractor |

(b} if so, the reasons therefor ;

(c) whether in the award of that work
alone the Boka:io Steel was put to loss of
about Rs, 12 lakhs ; and

(d) who has recemmended the same
and the reasons for suzh recemmendation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
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QURESHI}: (a) ard (b), The cuntract
for eracticn of plant and equipme-t for the
Thermal Power Plant and Turbo Blower
Staticvn of the Bokaro Steel Plant was
awarded to M/s. Weslern India Eractors
at a cost of Rs. 13 Jakhs approx., as this
was the lowest techrically acceptable offer.
There vere two other lower offers which
were rejected becavse of technical lapses
as weil as uncertain financial implications.

(c} Does not arise

(d) The award of the work to M/s.
Western India Eractors was approved by the
Beard of Directors of Bokaro Steel Limited
on the recommendaticn of tke Indian Con-
sultirg Engincers M/s . N. Dastur & Co ,
and an expert Tender Committee comprising
of g:pnior officials of the Bokaro Steel
Limited.

Working of Foreign owned Cigaretie
Companies

2021, SHRI A. SREEDHARAN : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to siare :

(a) whether Government propose to
hold an enquiry or to appoint a Commission
or Committee to inquire into the working
of the foreign owned Cigarette companies ;
and

(b} if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) and (b There
is no such proposal under consideration for
the present,

Pro'ection to Cigarette Industry

2022, SHRI  YAMUNA  PRASAD
MANDAL :  Will the M:nister of INDUS-
TRIAL DEVELOPMENT{AND INTERNAL
TRADE be pleased 10 state

{a) whether Cigarette Iadustry has not
so far besn protected by Government since
the Independence ;

(b) if so, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP.
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) Impurt of
Cigarettes is banned.

(b) Does not arise in view of (a).
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Manufacture of Tex'ile Machinery

2023, SHRI N. K. SOMANI :
SHRI S, 5. KOTHARI :
Will the Minister of INDUSTRIAL

DEVELOPMENT AND INTERNAL TRADE
be pleased to state :

(a) whether some textile machinery
mapuofacturers in this count:y have sought
Government's permission for manufacturing
open-end spinning machines and shutileless
looms with or without technical collaboration
with foreign firms ;

(b) if so, the names of these manufac-
turers, the details of their proposals, and
Government's decision on them ; and

(c) if the reply to part (a) above be in
the negative whether Government propose to
give permission to manufacture these items
in India and if so, under what condition ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA : (a) Yes, Sir,

(b) M/s. National Machinery Manufac-
turers Ltd, Thana, have applied for manu-
facture of open end spinning frames. As the
application was not complete in all details
they were informed to apply a fresh, as and
when they are in a position to furnish com-
plete details. M/s. Indequip Engg. Ltd,
Ahmedabad have also shown some interest
and they were advised to apply in the proper
form.

For shuttleless looms, a proposal from
M]s. Textile Appliances and Instruments Co.
Baroda, was received and it is under
Government's consideration at present.

(c) Applications as and when received
will be given due consid=ration

Rise in Price of Consumer Goods in the
Capital

2024, SHRI D N PATODIA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

(a) whether it is a fact that the prices
of consumer goods have risen in some cases
by more than 33 per cent in the Capital
recently ;

(b) whether the official figure of 5 per
cent rise in prices during September, 1970
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gives only a distorted picture as many con-
sumer goods are not included for this price
formulation ; and

(c) if so, the reasors therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R KRISHNA) : (a) A statement show-
ing the wholesale prices of selected con-
sumer goods in Delhi as on 27-2-1970 and
on 6-11-1970 is laid on the Table of the
House, [Placed in Library. See No. LT-
43°5(70.] The prices of potatoes (desi) and
oranges as on 6-11-1970 have increased by
more than 33} as compared to their prices
on 27 2-19°0.

(b) The wholesale prices index prepared
by the Government is based on the prices of
all major consumer articles, in selected
places throughout the country.

{c) Does not arise,
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Effect ob Ban on Forward Trading on
Prices

2026. SHRI LOBO PRABHU : Will
the Minpister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

(a) whether inflation has not increased
and price fluctuations i commodities be-
come more marked after forward trading
was banned ;

{b) if not, the relative figures before and
after the ban for a year ; and

(c) since forward trading commits both
buyers and sellers, on the most intelligent
appreciation possible of the marketable pro-
duction, how Government can deny its
steadying effect on prices of commodities
and even containment of inflation under pro-
per controls 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). There is
no general ban on forward trading in com-
modities  The provisions of the Forward
Contracts (Regulation) Act permit both
regulation nnd prohibition of forward trad-
ing. At present, forward (futures) trading is
permitted in several commodities mamely,
jute goods, gur, pepper, turmeric, castorseed,
linseed cottonseed, kapas and coconut oil.
Forward (Fntures) trading is banned in cer-
tain commodities from time to time since
January, 1955. In addition, the Forward
Markets Commission, as a temporary ex-
pedient, have not permitted futures trading
in groundnut, groundout oil and Indian
cotton because of the over:ll unsatisfactory
supply position of the commodities con-
cerped. In the case of some commodities,
price fluctuations have been wider during the
period when there was no futures
trading.

ic) The Government have not denied th:
facility of fcrward trading inasmuch as
futures trading is p:rmitted in somr commo-
dities.

Reduction in Period of Repayment of Loans
Advanced to Small Scale Industrizs
2027. SHRI RAM AVTAR SHARMA:
Will the Minister of INDUSTRIAL DEVE-.
LOPMENT AND INTERNAL TRADE be
pleased 10 stade :
(8) whether Government have reduced
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the period of repayment of loans advanced
to small scale industries and artisans, from
10 years to 3 years, if so, the reasons there-
for ;

(b) wtether Government have received
any letter from the Chief Executive Council-
lor as also from the Lt. Governor of Delhi
against this mowve ; if so, the reaction of
© overnment thereto ; and

() the steps Government have taken or
propose to take to mitigate the bardship
likely to te caused to small industrialists and
artisans as a result of this step ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) to (c). According
to the p-licy of Government, the period of
repayment of loans should be 10 years for
loans granted towards share capital and 3
years for loans granted towards working
capital and/or raw materials. In the Small
Scale and Cottage Industries Rule, 1970. as
published by the Delhi Administration it was,
however, provided that the period for repay-
meot of loans to parties other than co-
operatives was 10 years while all loans irres-
pective of end-use granted to industrial co-
operative were returnable in 3 years, When
this discrepancy canme to the notice of
Government, the Delhi Administration was
advised to amend the notification in accor-
dance with the policy stated above.

Transfer of Steel to State Directors

2028. SHRI LOBO PRABHU: Wil
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

(a) the reason why the Direclorate
General of Technical Development did not
transfer to the State Directors the quota of
steel belonging to the small scale industries
allocaied to them in 1968 ;

{b) the reasons why the certificates of
production  capacity were not trans-
ferred ;

(c) the reason for asking these industries
to produce the photostat copies again-;

(d) whether the quota of the Directorate
Genera! cf Techoical Development was re-
duced with the transfer referred to in part
(a) above if not, who was responsible i1 thg
mistake ; and
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(¢) in what manner did the D, G. T. D.
utilise the surplus quota of steel ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA)} : (a) to (¢). According
to the procedure obtaining in 1968-69 the
D. G. T. D. intimated to the Iron and steel
Controller the vs=tted demands of the units
borne on their list at that time and the
allocations were decided uvpon by that
authority keeping in view the total demand
and the quantities likely to become available
from indigenous sources from time to time.
‘There was, therefore, no such thing as a fixed
quota for the D .G.T D. from year to year ;
hence the question of D.G.T.D. transferring
part of the allocations to State Directors
of Industries on account of units tran:ferred
did not arise.

The State Directors of Industries and
other concerned authorities were hoaever,
fully kept informed about the facts of the
transfer to enable them to determioe the re-
quirements of such units for scarce categories
of steel and other items in accordance with
policy normally followed at their end.

Presumably the photo-stat copies were
asked for by State Directors of Indus-
tries.

(d) As there was no fixed quota from
year to year, the allocation being decided on
the basis of vetted demand of enlisted units
and availability from producers, the ques-
tion of reduction of so called quota did not
arise.

(e) Does not arise in view of reply to
part (a) to (d).

Development of Mangalore Railway
Station

2029. SHRI LOBO PRABHU : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether there have been additions to
the structure of the Main Railway Station at
Mangalore since it was constructed in 1906 ;
if so what is the percentage of the floor
area added ;

(b} whether there is no accommodation
for a pon-vegetarian restaurant and the
reasons why this should not be found in
a new floor above the present maio

building ;
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(c) whetber this new floor will accom-
modate better retiring rooms as thoss at
present being on ground floor are not
popular ;

(d) since the main station will also serve
the line 10 the Harbour and to the new line
to Hussan, whether the new floor would be
provided in anticipation of the increased
traffic ; and

(e) what, if any, are the proposals pend-
ing and the steps being taken to implement
them ?

THE MINI-TER OF
(SHRI NANDA) :
of 43%,.

(b) There is no recommendation at p:e-
sent for a non-vegetarian restaurant at
Mangalore Railway Station. There are also
no proposals for conmstruction of new floor
on the existing station boilding.

RAILWAYS
(a) Yes, tothe extent

(e) to (e). Do not arise in view of reply
to (b) above.

Mini Steel Plantg

2030. SHRI MANIBHAI J. PATEL :

SHRI HIMATSINGKA :
the Minister of STEEL AND
ENGINEERING be pleased to

Will
HEAVY
state :

(a) whether there is a proposal to est-
ablish mini steel plants in the country ;

(b) if so, the purpose and the names
of the industiies for which they would be set
up ; and

(¢) whether any blue-print has been pre-

pared in this conoection and if so, tha
details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) to (c) There are already
a number of electric furnaces in the country,
which use Steel Scrap or similar raw material,
to produce Steel Castings, ingots billets and
other rerolled steel sections. Government
have a'so sanctioned letters of intent/indus-
trial licence to applicants, both in the private
and public sectors, for similar units so as
to increase the opverall production of stegl
item.
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Reservation of Items for Small Scale

Sector
2031. SHRI KEDAR NATH
SINGH :
SHRI HIMATSINGKA :
Will the Minister of INDUSTRIAL

DEVELOPMENT AND INTERNAL TRADE
be pleased to state :

(a) whether Government have of late
been considering the question of adding to
the list of items for exclusive development in
the small scale sector ; and

(b) if so, the decision taken in this
regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Yes, Sir.

(b) No final decision has been taken.

Demand of Coal Industry for Increase
in Coal Price supplied to Railways

2032. SHRI SITARAM KESRI : Will
the Mibister of RAILWAYS be pleased to
State :

(a) whether the coal industry has sought
an increase in the price of coal supplied to
the Railways ; and

(b) if so, Government's reaction to the
demand ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

(b} Negotiations are being held with the
tenderers.

Aid from East Germany for Industrial
Development

2r33. SHRISITARAM KESRI: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleased
to state :

(a) whether East Germany has offered to
give more aid to India for industrial develop-
ment ;

Ib) if so, the total amount expected this
year ; and

(c) the projects to be financed by the
German aid ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
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MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) to (¢). Government
are not aware of any offer by East Germany
of aid to India for industrial dzvelopment.

Coordination between Central and State
Governments for Industrial Growth

2034. SHRI SITARAM KESRI : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

(a) whether the Central Committee of
the All India Manufacturers’ Organisation
has recently made some suggestions for
industrial and economic growth and for
coordination between the Centre and the
States ;

(b) if so, the details thereof ; and

(¢c) Government's reaction thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHAN) : (a) Yes, Sir.

(b) A summary of the recommendations
made by the All India Manufacturer's Organ-
sation is laid on the Table of the House.
[Piaced in Library See Wo. LT—4367[70]

(c) The recommendations were received
on 29-10-70. Manoy of the recommendations
relate to important policy issues dealt with
in different Ministeries. For instance, the
item relating to the pooling of recources
regarding irrigation and power relates to the
Ministry of Irrigation and Power : the sugges-
tion regardiog Fipance Commission being
made a permanent body etc relates to the
Ministry of Finance ; the item regarding
reorganisation of States on geo-economic
bases cic. relates to the Ministry of Home
Affairs. These are being passed on to the
concerned Ministries for examipation,

This Ministry is concerned with the issue
relating to coordination between the Centre
and States on industrial Policy and Industrial
Licences. Close coordination is already
being maintained in this regard between the
Centre and the States particularly in respect
of issue of licences. All State Governments
are represented on the Licensing Committee.

Regarding preparation of project profiles
before launching of public projects, these are
invariably prepared and no public project is
launched before a detailed study of its
techno-economic feasibility. Government is
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constantly ensuring that the public projects
are under sound and efficient management
and that they enjoy a reasonable degree of
autonomy in their management.

Manufacturing of Flanges and Bungs by
M /s. Triture Iml;; Private Ltd ,
mbay

20’5 SHRI GEORGE FERNANDES :
Will the Minister of INDUSTRIAL DEVE-
LOPMEMT AND INTERNAL TRADE be
pleased to refer to the reply given to Unstarr-
ed Question No. 2332 on the 11th Auvgust,
1970 regarding manufacturing of flanges end
bungs by M/s. Trisure India Private Ltd,
Bombay and state :

(a) the quantity of Bungs and Flanges in
value each produced and exported by them
annually sioce they commenced production ;

(b) whether Government had received
any complaint from other manufacturers
regardiog quality of raw material utilised in
manufacturing Burgs and Flanges ;

(c) if not, whether it does not indicate
that this firm has failed to fulfil their com-
mitment and are making excuses to cover
themselves for lack of correct quality of raw
materials in adequate gquantity which aspect
they must have studied before commencing
production io India ;

(d) whether commitment of this firm for
export of 50 per cent of their production
includes indirect export ; and

(e) if not, the reasons for pot taking
action sgainst tbem for breach of their com-
mitment 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Details are being
ascertained and will be laid on the Table of
the House,

(b) to (e). Apart from M/s. Tri-sure India
Pvt. Ltd.,, oo other firm is registered with
Dte. General of Technical Development for
the manufactuwre of Bungs. There s,
however, one more unit borpe un the books
of the D. G. T. D, for the maoufacture of
Flanges. Although no complaiot regarding
quality of raw material has beea received,
inadequancy of raw material supply from
indigenous sources has been reported. The
condition of 50% export of production placed
on M/s, Trisure India Pvt. Ltd, was not
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intended to include indirect exports. Govern-
ment are already examining the steps to be
taken to ensure fulfilment of the export com-
mitment of the firm, which bas beeno short
due to difficulties 1eported by the firm like
correct quality raw materials in adequate
quantity.

Gazetted Officers on Western Railway
no! given Promotions

2036. SHRI KANWAR LAL GUPTA:
Will the Minister of RAILWAYS be pleased
to state :

(a) the npames and designations of
Gazetted Officers on the Western Railway
who have not beea given their due promotion
in each case ; and

) (b) when each of such Officers will be
given promotion 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). The informa-
tion is being collected and will be placed on
the table of the Sabha.

Discussion on Grievances of Traln
Examiners brtween two Railway
Federations and Railway
Board

2037. SHRI S. M. BANERIJEE : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that on the 19th
and 20th Auvgust, 1970, there were certain
discussions between both the Railway Federa-
tions and the Railway Board in the matter
relating to Traip Examipers’ grievances ; and

(b) if so, the details of the discussion ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes, Sir ; there was
a discussion on 18-2-70 and 19-8-70.

(b} The demands of the staff were taken
pote of, and the Railway Board have agreed
to consider them further.

Charge-sheets served on Cerriage and
Wagon Men Posted at Mughal Sarai
Eastern Railway)

20}8. SHRI S. M. BANERIJEE : Will
the Minister of RAILWAYS be pleased to
state

(a) whether it is a fact that Carriage and
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Wagon Staff posted at Mughal Sarai in
Dapapur Division of Eastern Railway received
as many as 400 numbers of charge-sheets
and pepalties during the months from June
to August, 1970 ;

(b) the number of charge-sheets received
by the Carriage and Wagon Staff of Mughal
Sarei during the months from March to May,
1970.

(c) whether it is a fact that after the
creation of a post of Assistant Mechanical
Engineer at Mughal Sarai and posting of an
officer in that capacity, the oumber of chaige-
sheets and pepalties to the Carriage and
Wagon staff has increased ; and

(d) if reply to part (c) above be in the
affirmative, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (d). Information is
being collected and will be iaid on the table
of the Sabha

Utilisation of imported Steel Sheets by
Standard Drum and Barrel Mfg Co,
Bombay and Hind Galvanising and
Eogineering Co (P) Limited,
Calcu'ta

2039. SHRIS. M. BANERJEE : Will
the Minister of STEFL AND HEAVY ENG-
INEERING be pleased to refer to the reply
given to Unstarred Question No. 289 on the
28th  July, 1970 regarding util'sation of
imported steel sheets by Standard Drum and
Barrel Mfg. Co., Bombay and Hind Galvanis-
ing and Engineering Co. (P) Ltd,, Calcuita
and state :

(a) whether the Government agencies
concerned have since completed the investi-
gations ;

(b) if so, the details of the findings there-
of ; and

(c) if not, when these are to be completed
and the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) No. Sir. The investigation
is in its final stages.

(b) Does not arise.

(c) Although it is difficult to indicate the
exact period every effort will be made to
complete the inquiry as soon as possible.

AGRAHAYANA 3, 1892 (SAKA)

Fritten Answers 74
Scooter Plant in Pondicherry

20 0. SHRI A. SREEDHARAN :

SHRI B. K. DASCHOWDHURY :
SHRI V. NARASIMHA RAO :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
be pleased to state :

{a}) whether there is any proposal under
consideration of Government to set upa
new scooter plant in Pondicherry ;

(b} if so, whether it will be set up ia
private sector or in the public sector ;

(c) the cstimated annual
capacity of this project ; and

production

(d) the financial implications thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R KRISHNA) : (a) to (d). An applica-
tior from a private party had been received
for the grant of an industrial licence for
setting up a scooter plant in Pondicherry.
A letter of intent has been issued om Tth
Qctober, 1970 in their favour to setupa
scooter plant at Pondicherry with annual
capacity of 24,000 scooters. It was indicated
in their appl:ication that for a capacity of
40.000 scooters applied for, the investment
on land, buildings, plant and machipery
would be Rs. 200.00 lakhs, and that a public
limited company would be incorporated for
implementing the scheme,

Iofsated Indcnts for Bars, Rods and Torstee!

2041. SHRI RABI RAY : Will the
Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

{a) whether it is 2 fact that some con-
sumers bave put in inflated indents for bars,
rods and torsteel, a part of which gets into
the speculative market ;

(b) whether Government have made a
probe into this misuse of the qucta ; and

(c) if so, the names of those who have
misused the quota and the action taken
against them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD SHAFI
QURESHI) : (a) to (c). Under the current
distribution policy, the consumers cao place
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indents for steel materials without any ceil-
ing. To epsure thatthe materials asked for
are actually required for the purpose which
is indicated in the indent form, a certificate
of the Chartered Engireer or the Director of
Industries of the State is insisted upob,
Supply is however made only against alloca-
tions by the Steel Priority Committee which
takes into account only requirements vetted
and scrutinized by the various sponsoriog
authorities The allocation made by the
Steel Priority Committee contains a stipula-
tion that if consumers are found to be
misusiog the supplies received by them, the
Steel Priority Committee may turn down or
modify any subsequent requests rec=ived
from that party for allocation of priority for
despatch or suspend any allocation or
priority already given. To keep a walch
over the actual users and stock yards mis-
using the ailocated materials, it has been
proposed to set up Regional Officers under
the Iron and Steel Controller,

Agreement Between British Firm and Heavy
Electricals Ltd., Bhopal for Manufac-
tare of Nuclear Turbioes

2042, SHR1 G. VENKATASWAMY :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) whether Heavy Electricals Limited,
Bhopal has signed an agreement with a
British firm for the maoufacture of nuclear
turbines ;

(b) if so, the broad outlines of the
agreement ; and

(c) the approximate cost of
turbine ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : 1a) Yes, Sir.

(b) The British firm would be supplying
the technical know-how for the production
of a nuclear turbine by the Heavy Electricals
(India) Ltd., Bhopal, on payment of royalty,
design and koow-how charges and service
fees. The agreement would be walid for a
period of seven years. The details of the
agreement are in the nature of a commercial
agreement.

(c) A turbine maoufactured by Heavy
Elecirical (India) Ltd. is expected to be
priced at about Rs. 5 crores

each
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(@) afz gi &Y @@ art & g N
Far sfafear § ?

oy Ay (o) =) (%) ¥ e
qHAT & AT Froar g IT T T
(&) marer 7€t Faar |

Investigation Into Despatch of Unbooked
Bale of Hapndlovm Cloth to Pandu

2045. SHRI ONKARLAL BERWA :
Will the Mipister of RAILWAYS be pleased
to refer to the reply given to Ubstarred
Question No. 7252 on the 22nd April, 1969
regarding despatch of unbooked bale of
handloom «loth to Pandu and state :

(a) whether the investigations into the
loss of unbooked bale were made and the
staff at fault puni-hed ;

(b) if so, whether the punishment given
to the staff is sufficient keeping in view the
gravity of offence committed by them ; and

(c) if not, whether the Administration
propose to review the case 7

THE MINISTER OF RAILWAYS
{SHRI NANDA) : (a) Yes.

(b) The action taken against
employee concerned is adequate,

(¢) Does not arise in view of reply to
part (b) above.

the

Chairman and Board of Dircctors of
* Hindustan Photo Films
Manufacturing Co. Ltd.

2046. SHRI VIRENDRAKUMAR SHAH:

INDUSTRIAL
INTERMNAL

Will the Minister of
DEVELOPMENT AND
TRADE be pleased to state :

(a) whether it is a fact that Hindustan
Photo Films Manutfacturing Co, Ltd. has
been functioning without a Chairman and
Board of Director since the 25th Scptember,
1570 due to delay on the part of Govern-
ment in nominating 2 new Chairman and
the Board ;

(b) whether there was a similar delay in
the previous year ;

(c) whether there was also so much of
delay in nominatiog th2 three non-official
members to the Board duriog the year that
they could participate only in one regular
meeting of the Board ;
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(d) whether the functioning of a com-
papy without a Board cobstitutes violation
of Company Law ; and

(e} if so, the reasons for the delay and
the steps taken to rectify the mistakes since
then ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) (a) The minimum
number of Directors required under the
Company's Act, are already in position, and
one of them acts as the Chairman at Board
Meetings.

(b) The minimum number of Directors
required under the Company's Act were also
in position Jast year,

ic) Between the date on which the three
non official members were added to the
Board that was functioning thus far and the
date on which they retired as per Articles of
Association of the Company there had been
three Board meetings One of them attended
all the three meetings. Of the remaining
two, one attended two meetings and the
other was able to attend only one.

{d) Does not arise in view of the posi-
tion stated in reply to parts (a) and (b)
above.

(e) Steps are being taken to mnotify the
full Board of Directors as soon as possible.

fNaw AT agr LrAAE w10
w1 AT

2047. =t Agr fag WAy @ @
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Social Measures Adopted by Social
Welfare Board Manipur

2048, SHRI M., MEGHACHANDRA :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased 1o state the datails
of the specifi: Social Welfare measures
adopted under the Social Welfare Board,
Manipur during the curren; year in the
Scheduled Caste and Scheduled Tribe areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND |[IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): The State
Social Welfare Advisory Boards do not have
any programme exclusively for the welfare of
Scheduled Caste/Scheduled Tribe people/
areas in any State/Union Territory.

af feeet fega mrd o waw
% agmw wawas & favg fawma

2049, it Tw AW @Ew o FAT
steitfre frwre agn wrafos samre w4t
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7Y farrag #Y € & QT 99 9T 941 F-
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sefre fawm qar giafoe smar
woure ¥ 0 A9 (s "o Yo wEM) °
(%) st g

(@) fawrad amrea sw17 1 9% )
T 1 @€t gAY AT & g
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(7) 7ar g @iy Maw w e
frur qr 2 fegr mar § 7

wteife fase aqr wiafor s
waHT # gg-aet (st wo To yEm):
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(&) aFR A TWF FE gIAT A
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Survey for Gandhidham-Lakhpat Line
in Kutch Digtt, (Gujarat State)

2052, SHRIT. M. SHETH : Will the
Minister of RAILWAYS be pleased to state :

(a) whether a preliminary epgineering
and treffic survey for Gandhidham-Lakhpat
line in Kutch District (Gujarat State) has
been completed ;

(b) if so, whether the reports on this
survey have been completed and submitted
to the Railway Board ;

(c) whether these reports have been con-
sidered and a decision taken thercon ; and

(d) the nature of the decision ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) The surveys are still
in progress and are expected to be completed
in a few months® time,

(b) to (d). Do not arise.

@Y W gf weafus gifv & afcomaerey
Aat o ot w1 fwomr IR wr e

2053, =t wo fAo wgex : &av
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Rall Link Between Chupra and Motihari
(North Eastern Railway)

2055, SHRI K. M. MADHUKAR : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether the opening of a Railway
line between Chupra and Motihari on North
Eastern Railway will be profitable to
Government and also in the interest of the
Plnple H
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(b) whether Government have taken any
action in this regard, if so, the details there-
of ; and

(c) if no action has been taken, the
reasons therefor 7
THE MINISTER OF RAILWAYS

(SHRI NANDA,) (a) to (c). Due to paucity
of funds and lack of adequate traffic justifica-
tion, it is not possible to consider the con-
struction of a new railway line connecting
Chupra and Motibari for the present.

Construction of Bridge over Domaria Ghat
1o Link Chupra with Motibari

2056 SHRI K., M, MADHUKAR :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether there is a proposal to con-
struct a bridge over Dumaria Ghat on Nara-
yani river ;

(b) if so, whether Government propose
to use the bridge both for road traffic and
railway traffic ;

(c) whether Government also propose to
link Chupra with Motihari through a railway
line over the bridge to be constructed on
Dumaria Ghat

(d) if so, the time by which thc work
will start and its probable date of comple-
tion ; and

(¢) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). There is no
proposal to construct a railway bridge or a
rail cym road bridge across the river Narayani
at Dumariaghat at pr.sent.

(c) to (¢). Due to paucity of funds and
lack of adequate traffic justification, it is not
possible to congider the construction of a
new railway line connecting Chupra and
Motibari for the present.

Offer from Flat Company of Italy for
Small Car Plant

2057. SHRI D. N.DEB :
SHRI MUHAMMAD SHERIFF:
SHRI D. AMAT :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to atate :

(8) whetber Government have received
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proposals from the Fiat Management of Italy
for the small car project ; and

(b) if so, the details thereof and the
reaction of Government in regard to the offer
of the Italian firm ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b)., M/s. Fiat
of Italy have shown interest in offering
collaboration for the manufacture of cars in
the proposed public sector project. They
have been requested to send their detailed
proposals by the 30th November, 1970, These
are awaited.

Recommendations of All India Social
Welfare Conference

2058. SHRI RAM SWARUP
VIDYARTHI : Will the Minister of LAW
AND SOCIAL WELFARE be pleased to
state :

(a) the recommendations of the All India
Social Welfare Conference ; and

(b) the reaction of Government and the
steps taken or proposed to be taken to imple-
ment the recommendations ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO) : (a) Government
bave not received any recommendations from
the All India Social Welfare Conference.

(b) Does not arise.
Manufacture of ‘Swaraj® Tractors

2059. SHRI SHANKARRAO MANE :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether there are difficultics in the
manufacture of the ‘Swaraj® Tractors ;

{b) if so, the eflorts made in this regard;
and

(c) whether Zetor type engine has been
approved for this ‘Swaraj’ Tractors ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. ¥XRISHNA) : (a) and (b). An applica-
tion bad been received from the Punjab State
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Industrial Development Corporation for the
grant of an industrial licence for the manu-
facture of ‘Swaraj' 20 and 30 agricultural
tractors for a capacity of 12,000 Nos. per
annum. The Corporation has been granted
a letter of intent on the 9th November 1970,
Earlier the peed for improvement in some of
the design features and some aspects of the
performance of the ‘Swaraj' tractors had
been noticed during the tests conducted by
the Tractor Testing Station, Budni and the
Agricultural Universities at Pantnagar (UP)
and Ludhiana (Punjab). The Punjab State
Industrial Development Corporation would
take necessary steps, in consultation with the
CMERI and the MAMC, to incorporate the
necessary modifications and improvements in
the ‘Swaraj" tractors before they take up
commercial production of these tractors.

(c) The scheme submitted by the Punjab
State Industrial Development Corporation
envisages fitment of Kirloskar RA-2 engines
on the ‘Swaraj’ tractors. The Zetor engine
would also be suitable for the ‘Swaraj’
tractors.

Supply of Boilers by Heavy Electric
Equlpment Plan, Hardwar

2060, SHRIMATI SUCHETA KRIPA-
LANI : Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
be pleased to state :

(a) whether Bharat Heavy Electrical
Equipment Plant at Hardwar had made an
agreement with USSR 1ecently for the supply
of Boilers and some other machinery ;

(b) if so, the details of the agreement ;
and

{c) the foreign exchange likely to be
earned as a result of this supply ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) to (c). Duriog the
visits of the Soviet delegations to India in
December, 1969 and February 1970 the possi-
bility of export of turbosets and components
manufactured in HEEP, Hardwar to USSR
was informally discussed and the Soviet side
agreed to examine such possibilities. There
bas been no agreement, nor any proposal to.
supp'y Boilers to the USSR, as Boilers are
not produced in HEEP, Hardwar.
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Work in collieries affected by strike of
Railway-men in Asapsol District

2061. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that the strike of
the Railwaymen in Asansol District had
affected the work in the collieries ;

(b) if so, to what extent ; and

(c} the measures taken by Government to
solve the crisis ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (c). A scction of
Carriage and Wagon staff of Eastsrn Railway
was on str'ke from 29--70 to 19-9-70.
Notices were issued to the staff warning them
of the adverse consequences of the sirike
and the staff resumed their duties. Govern-
ment can bhardly have any control over the
effects of such strikes on the work in
collieries.

Settiog up of Steel Plant in West Bengsal

2062, SHRI JYOTIRMOY BASU :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether, as per survey conducted by
Messrs. Dastur and Co , the district of Pur-
ulia (West Bengal), satisfies the necessary
conditions for installat'on of a modern steel
plant ;

{b) if so, the details thereof ; and

(c) the steps, if any, taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) to ic). In the prelimipary
report for Bokaro, Dastur and Co , mentioned
twelve sites in different States as suitable for
a Steel Plant producing more than 0 5 million
topnes a year. Purulia in West Bengal was
one of the sites mentioned in this conpection.

Rehabilitation of Physically Handicapped
Persons

2063. SHRI JYOTIRMOY BASU :
Will the Mimster of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether any State-wise statistics of
physically bandicapped persoos is maintained,
if 5o, the details thereof ;
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(b) how many of them bave been rehabi-
litated in various forms in each State ; and

(c) the programme for rehabiiitation of
this section of the population during the
Fourth Five Year Plan, State-wise 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO) ! (a) No, Sir.

(b) The 9 Special Employment Exchanges
for the Physically Handicapped set up by
the Government of India had, upto 31.8.1970,
placed 7,481 physically handicapped persons
as follows —

The Blind : 723

The Deaf : 952

The Orthopaedically Handi-

capped ; 5806
7,481

(¢) In the IV Plan, the major effort of
the Government of India wi'l be to develop
comprehensive narional cenires for the blind,
the deaf, the mentally retarded and the
orthopaedically bandicapped. In addition,
prcgrammes are also being undertaken to
educate physically handicapped children and
place them in suitable employment., A
statement showing the State-wis* programmes
is laid on the Table of the House, [Placed
in Library, See No. LT-4368/70)
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fau wgwa &, awd ©FAl F1 A4 T
9 &= X 8T F1 |
(1) am=r frarads 0

Transfer of Provident Fund and Service
Records of stafl absorbed as Assistant
Permanent Way Inspector on
Northern Railway

2068, SHRI HUKAM CHAND
KACHWAI : Will the Minister of
RAILWAYS be pleased to refer to the reply
given to Unstarred Question No. 3038 on the
18th August, 1970 regarding the transfer of
Provident Fund and Service Records of staff
absorbed as Assistant Permanent Way Inspec-
tors and state :

(a) whether it is a fact that the service
records of surplus Assistant Permaoent Way
Inspectors (temporarily absorbed as Clerks
on Central Railway) of Western Railway,
and now absorbed as Assistant Permanent
Way Inspectors on Northern Railway have
not yet been transferred though about two
years have elapsed ; and

(b) if so, the reasons for the delay ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). Service
Records of all Assistant Permapent Way
Inspectors except 4 have been transferred to
Northern Railway. The Service Records of
the remaining 4 have been retained by the
Western Railway for setiling some issues
connected with their service.

wreeta W g 2w ey,
agmE w¥yA aree, ME, fow
It st g saw
2069. =Y gER 97T YA :
it wrea fag atgr
a7 WA WA 0y ;@ A F9 &3
fF
(%) wixdla W@ & gaF fediaa
¥ Feaml wma med, ggEs ewa
wred, ardl, feve 950 ek gfen
FFT A q91 waw Fear feadt 3

(@) % & saar wer foar @
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g HiF2 A w91
1947-68 5.85
1968-69 23.42
1969-70 27.71 (\gwTa)

—

(=) stz (7). "ar g gaar

Legiglation for Development on Small Scale
Industries

2071, SHRI G. Y. KRISHNAN : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleas-
ed to state :

(a) whether the Committee to draft
comprehensive legislation for the develop-
ment of small scale industries has been set

up ; and
(b) if so, the names of members of the
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commiltee its terms of reference and the
time by when the report is likely to be sub-
mitted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) ; (a) No, Sir.

(b) Does not arise.
Issue of Industrial Licences during 1970

2072, SHRI N. K. SANGHI: Wil
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleas-
ed to state :

(a) the pumber of industrial
issued during the eight months
August, 1970 ;

(b) how many of the above licences are
for establishment of new undertakings, ex-
pansion of existing undertakings, and manu-
facture of new articles in the existing under-
takings ; and

(c) the total amount involved in each
of (hese categories ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). 197 licences
were issued under the Industries (Develop-
ment and Regulation) Act, 1951, during the
eight months from Ist January to 3ist
August, 1970. Qut of these licences, 40 are
for establishment of new industrial under-
takings ; 73 for effecting substantial expan-
sion to the existing licensed industries ; 53
for manufacture of new articles and the
remaining 31 for carrying on business. Dur-
ing the same period 307 letters of intent
have also been issued ; of which 149 are for
new undertakings, 75 for substantial expan-
sion and 83 for new articles.

(¢) Details regarding the specific invest-
ments involved in each such case is not
maintained.

licences
endiog

Non-supply of Uniforms to Railway
Employees

2073. SHRI D. N. PATODIA : Wil
the Minister of RAILWAYS be pleased to
state :

(a) the categories of Railway cmployees °
who are entitled to regular supply of dress/
uniforms and those who are not entitled ;
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(b) whether itis a fact that supply of
such uniforms was sometime back disconti-
nued on the plea of economy drive : if so,
which of the categories were affected and to
what extent ; and

(c) the reasons for discontinuance of the
supply of uniforms in respect of a few cate-
gories including Senior Train Clerks of the
Western Railway while lesvirg the other
categories unaffected ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (2) to (c). The infor-
mation is being collected and will be placed
on the Table of the Sabha.

Return on Capital Investment

2074, SHRI R. K. BIRLA: Wil
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

(a) whether some industrialists have
urged upon Government to allow a minimum
retin of 15 per cent on capital employed on
the basis of the recent recommendations of
the Tariff Commission ;

(b) if s, the reaction of Government
thereto ; and

(c) the steps being taken by Government
in this respect ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) While represen-
tations have been made from time to time
by repres:ntatives of Industries and of parti-
cular sectors regardiog the minimum rate of
return that should be remitted in the res-
pective sectors, no specific representation
appears to have been received suggestiog a
minimum return of 15 per cent on capital
employed and on the basis of any recom-
mendations of the Tariff Commission.

(b) and (c). Does not arise.

Expenditare on Advertising Campaign
of Hindustan Steel Limited

2075. SHRI BABURAO PATEL : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) the total amount spent by Hindustan
Steel Limited in its recent advertising cam-
paign titled :  “Amalyse Before You
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Criticize”™ published in both English and
Indian languages ;

(b) the benefits that have occrued from
this campaign ;

(c) whether more such campaigns to
boost uwp the public sector are planned ;
and

(d) if so, the amount proposed to be
allocated for this purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI1
QURESHI) : (a) Rs. ¢,24,784/-.

(b) These advertiserments had been
issued by them as part of their policy to
highlight their achicvements and to enable
consurmers of steel in particular and the
public in general, to view their performance
in proper focus in the National canvas,

(c) and (d). These are matters to be
decided by the Management of Hindustan
Steel Limited.

Change of Name of Lobpa Road Station
to Bideshwardham (North Eastern
Railway)

2076. ShRI SHIVA CHANDRA JHA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether all the formal recommen-
dations from the District level for changing
the name of Lohma Road station (North
Eastern Railway, Darbhaoga district (in
Bihar) to Bideshwardham have been com-
pleted ;

(b) if so. the reasons for delay in chang-
ing the name ; and

(¢) if not, how far the formal procs-
dural matters have been completed 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (c). A request
from .he State Government of Bihar sugges-
ting change in the name of Station “Lobna
Road" to * Bideshwardham™ is under con-
sideration of the Ministry of Home Affairs
and their final decision in the matter is
awaited.

Issue of Licences to Tatas and Birlas

2077. SHRI SHIVA CHANDRA JHA :
Will the Minister of INDUSTRIAL DEVE.
LOPMENT AND INTERNAL TRADE :
be pleased to state :

(a) whether the Tatas and Birlas have
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applied for licences within the two
months for starting new industries ;

(b) if so, the details thereof ; and

(c) if not, the total number of licences
granted to those industrial firms since
January, 1970 up till now and the industries
for which allotted ?

last

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Mo, Sir.

(b) Does not arise.

(c) During 1970 (upto August), the total
number of industrial licences issued to the
undertakings belonging to or controlied by
Tata and Birla Houses was 4 and 1 respecti-
vely. These relate to manufacture of new
articles or substantial expansion in respect
of pneumatic tyred traction unit, edible
groundnut flour, stainless steel strips, low
alloy steel strips, synthetic beverages, caustic
soda etc. Letters of intent had been issued
carlier in respect of four cases and they
were converted into licenses on fulfilment
of the conditions of the letter of intent.

Stores Imported for Railways

2079, SHRI BENI SHANKER
SHARMA : Will the Minicster of RAIL-
WAYS be pleased to state :

(a) the cost of railway stores imported
during the last three years, Year-wise :

(b) the steps taken so far to develop
indigenous capacity for items imported so
far and the success achieved in this direc-
tion ; and

(e¢) further steps proposed to be taken
in the matter ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) The cost of railway
stores imported during the last threc years.
year-wise is as under :

(Rs. in crores)

1967-68 42.98
1968-69 32.40
1969-70 18.18*
*Provisional,
(b) and (c). The followlng steps have

been taken to develop indigenous capacity for
imported items :

AGRAHAYANA 3, 1892 (S4K4)
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(i) Strict checks are being exerclsed
on all imports.

(ii) Development Cells are functioning
in the Railway Board's office and
in the Railways and Production
Units to pursue vigorously the
indigenous development of parts
which are being imported at pre-
sent.

(iii) The progress of substitution of
imported items by indigenous items
is being regularly reviewed through
Reviewing Committee.

(iv) Show rooms exhibiting imported
railway stores were opened at
different places,

Catalogues of imported items are
published periodically to enable
local entrepreneurs to get the neces-
sary details of jtems which are
required to be manufactured indi-
genously.

2, Asaresult of these measures the
import content of Railway equipment has
been reduced from 30.039; in 1951.52 to
10.06%, in 1968-69 although the totsl stores
purchases have increased from Rs. 9766
crores in 1951-52 to Rs. 322.21 crores in
1968 69.

(v

-—

3. With a view to achieviog better re-
sults within the shortest possible period, the
purchase procedures have been further stream-
lined new incentives have been introduced
in appropriate cases. With these steps it is
boped that greaier amount of self-sufficiency
would be achieved by the end of the Fourth
Plan period.

ag Uil & fag a=t a3 e
siteifre dvend
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Prohibition in the States

2081, SHRI N. SHIVAPPA : Will the
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

{a) the names of the States were there
is prohibition in toto ; and

(b) the names of those States it is likely
to be enforced during 1970-71 ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO) : (a) Gujarat
and Tamil Nadu.

(b) No such programme during 1970-71
has been intimated by State Government.

Non-Payment of Difference in Wages
to Temporary Employees of
Ferozepur who Participated

In 1968 Strike

2082 SHRI SURAJ BHAN: Wil
the Minister of RAILWAYS be pleased to
state :

(a) whether in connection with the 19th
September, 1961 token strike permanent and
temporary Railway employees at Ferozepur
charged under one and the same F.LR.
were re-instated as the cases could not be
tried for want of evidence ;

(b) whether permanent employees have
been paid differen.e of wages for the sus-
pension period but temporary employees
bave not been paid their wages for the
period they were kept out of job, if so, the
geasons for this discrimination ; and
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(c) in replies to parts (a) and (b) above
be in the affirmative, when Government pro-
pose to end this discrimination ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) The employees have
been put back to duty in pusurance of the
general policy of the Government.

(b) Payment for the period of suspen-
sion in the case of permanent employees is
regulated interms of rule 2044 of Indian
Railway Establishment Code Volume 1I, As
regards temporary employees, the period of
absence between the date of termination of
their services and the date on which they
were put back to duty has been treated as
dies-non in accordance with the general
decision of the Government ; and, as such,
they are not entitled to any wages for the
said period.

(c¢) Does not arise,

Recovery of Leave Salary carlier paid to
Employees who Participated in
September, 1968 Strike

2083. SHRI SURAJ BHAN: Will
the Minister of RAILWAYS be pleased to
state :

(a) whether the break in service caused
in connection with the i9th September,
19.8 token strike by Central Government
employees was condoned by Government ;

(b) whether no wages of employees were
deducted in Departments other than Railways
on account of leave taken during the period of
break in service till condonation ;

{c) whether in Railways, on condonation,
the leave salary was paid to the employees
in the first instance and now it is being
recovered ; and

(d) if replies to parts (a), (b) and (c)
be in the affiirmative, whether Government
propose to issue instructions to end the
discrimination with Railway employees, if
not the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes, Sir.

(bY They were allowed leave salary as
admissible.

(c) and (d). On account of the break
in service caused by their participation in
the illegal strike, the staff on the Railways
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had forfeited the leave which was to their
credit before the strike.

After the condonation of the break in
service, however, these employees could
carry forward the leave which was to their
credit prior to the break ; and the extra-
ordinary leave availed of by them subsequent
to 19.9.68 has been allowed to be converted
into leave due, by necessary adjustment,
thereby enabling them to draw the leave
salary, as admissible.

Survey for Conversion of Guntakal-
Bangalore Line (Southern
Railway)

2084. SHRI S. A. AGADI : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether a survey regarding conver-
sion of the Guntakal-Bangalore Railway
line Southern Railway) into broad gauge is
being carried out ;

(b) if so, the details thereof ; and

(c) when the work is proposed to be
started and completed ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) to (c). Surveys
for the conversion of the Bangalore City—
Dharmavaram metre gauge scction ioto
broad gauge and for laying a parallel broad
gauge line from Dharmavaram to Guntakal
have already been carried out and the survey
reports are under the examination of the
Railway Board. The cost of construction of
this project has been estimated at Rs. 17.08
crores (gross). A decision regarding the
construction of this project will be taken
after the examination of the reports is
completed.

weg s & fag @y fawmm g
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Ban on use of Liguor in Train

2089, SHRI SAMAR GUHA : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether he had assured the House
that free use of liguor will be stopped in
the trains ;

_{b) whether such practice is still conti-
nuing in all the Classes in the trains causing
barassment to other passengers, particularly
the women passengers ; and

(c) if so, the reasons for delay in ful-
filling the assurance given by him ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) The House was
informed that as there is no legal power to
bar drinking on trains, whatever can be
done by persvasion and such methods will
be taken to improve matters,

(b) and (c). Except for a few com-
plamts regardiog use of alcoholic liquor in
Rajdhani Express, no other complsints of
use of liquor by passengers on any other
train has been received.

The following notice has been exhibited
in Rajdbani Expiess which is also announced
over the Public Address System in the
train :

“Please do not consume alcoholic
drinks in the compartment as a consi-
deration to fellow passengers™.

Railway have been advised to display similar
notices in all other trains. Ibstructions
have also been issued that if any case of a
passenger in a train compartment consuming
alcoholic drinks is noticed by the train staff,
such staff should approach the passenger
concerned and request him pot to consume
aleoho ic drinks to avoid inconvenience or
discomfort to other passengers.

Plaque at Gomoh Station

2090. SHRI SAMAR GUHA : Wil
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the Minister of RAILWAYS be pleased to
state :

(a; whether it is a fact that on the basis
of several representations from the public,
the former Railway Minister had agreed to
set up a plague at the Gomoh station in
Bihar from from where Netaji Subhash
Chandra Bose got into the Frontier Mail in
the first lap of his escape from India ; and

(b) if so, the reasons for not fulfilling
this assurance of the former Railway
Minister ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) and (b). In 1968,
a request was received from the Netaji
memosial committee Dhanbad fer putting up
a statue of Netaji Subhash Chandra Bose
in Gomoh which was agreed to subject to
the selection of a suitable site in consultu-
tion with Eastern Railway Administration
and the cost of the statue and its installa-
tion being borne by the Committee. No
further communication has been received
from the Committee. In September 1969,
a request for putting up a statue and plague
by the Railway has been received and this
is still under cousideration,

Funds allotted to West Bengal for
Development Work

2091. SHRI SAMAR GUHA : Wil
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) the amount of Ceotral aids given to
West Bengal during the last three years for
development work, particularly in the field
of education, among the Scheduled Castes
and Scheduled Tribes ;

(b) whether all these amounts have been
fully utilised ;

(c) if so, the nature of the development
work done during the last three years ;

(d) whether all the tribal areas in the
State are covered by primary schools ;
and

(e) if pot whether Government bave
drawn out any plan for setting up primary
schools in all the tribal areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO) : (a) The
following amounts of Central aids were
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given to West Bengal during the last three
years @
{Rs. in lakhs)

State Central

sector sector
1967-68 34,00 vl .81
19669 39.20 85.76
1969-70 . 35.00

*Block grants and Block loans'
were released by the Ministry of
Finance. The exact amount is
not available.
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The amounts given particularly for
education among Scheduled Castes and
Scheduled Tribes are not available, under
State sector schemes. The Central aid is
given on the basis of total performance
against the approved outlay.

(b) Yes, Sir.

(c) Broadly, the development work done
during the last three years is as follows :
Stare Sector :

I. Education :
(i) Payment of tuition fees
(ii) Book grants
(iii) Examination fees
(iv) Construction of hostel buildings
{v) Residential schools for girls.
Il.  Economic Development :
(i) Training schemes
lii) Cottage industries
(1ii) Minor Irrigation
(iv) Roads

III. Health,
Schemes :

(i) Water supply
(ii) Construction of dwelling houses

(iii) Aid to voluntary and cultaral
agencies.

Housing and  other

Central Sector :
1. Post-matric scholarships ;
2. Girls® hostels ;
3. Pre-examination training ;

4,  Ad-hoc mssistance for pockets of
tribal concentration ;

5. Co-operation ;

Written Answers 110

6. Tribal Research and training ;

7. Improvement in working and living
condition of those engaged in ua-
clean occupations : and

8. Schemes for the welfare of Denoti-

fied Tiibes.

(d) and (e). Primary education is the
concern of the State Government and is
included in the State List of the Constitu-
tion.

Rise in Crimes on Bombay Suburban
Railway Trains

2092. SHRI GEORGE FERNANDES :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether there has been a rise in
the crimes committed on the Suburban
railway systems in Bombay ;

(b) whether these crimes are committed
by regular gangs which have been operatng
on the Railways for a long time ;

(c) whether the Railways have sought
the cooperation of the Maharashtra State
Government in exterminating these gangs
of criminals ; if so, the details thereof ;

(d) if not, whether the Railways pro-
pose to o so immediately ; and

(e) the steps taken by the Railways to
protect the lives and limbs of the passengers
from these gangs ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) There has been an
increase in crimes on the Suburban section
of the Central Railway.

(b) No regular gang has come to notice,

(c! to (e). Yes. Government of Maha-
rashtra have augmented the Police force for
improving the security arrangemeots on the
Suburban sections.

Per:ons Killed/Injured due to Accidents
on Bombay Suburban Railway
Systems

20s3. SHRI GEORGE FERNANDES:
Wil the Minister of RAILWAYS be pleased
to state :

(a) the number of people who were
killed in acciden:s on the Suburban Railways
Syscems in Bombay during the last three
years, yearwise ;
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(b) the number of persons who were
injured in accidents ;

(c) the steps being taken 1o prevent
such accidents ; and

(d) whether over-crowding in trains is
the principal cause of these accidents 7
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THE MINISTER OF RAILWAYS
(SHRI NANDA, : (a)and (b). The num-
ber of persons who were killed and injured
on the suburban sections of the Central and
the Western Railways during the years
1967-¢8, 1968-69 and 1969 70 is as under :

Year Passeogers travelling on foot- Trespassers
boards etc.— falling down
from or jumpiog out
of trains
Killed Injured Killed Injured
19457-68 96 751 410 34
1968-69 106 758 175 325
1969-70 107 768 382 528

{c) Provision of more foot-over bridges
and fencing between the tracks on a pro-
grammed basis. dissuading the public from
travelling on the roofs of carriages and on
the foot-boards, hanging with the door
handless and leaning out of the windows
etc. through announcements on public
address system, audio-visual propaganda by
means of posters, radio talks, cirema slides
etc., progressive increase in the number of
trains and augmenting the rakes of treins
are some of the means adopted to prevent
such accidents. Warning Boards have also
been provided at stations advising the public
of the location of bridges and other struc-
tures which are likely to knock down the
passengers havelling on roofs and foot-
boards etc. Regular drives are also launched
by the Railway Protcction Force staff to
stop trespassing.

{d) Over-crowding in trains is one of
the causes of these accidents and quite a
few people to travel on footboards even
when there is no over-crowding.

Old Age Pension Schemes in South
Kanara District

2094. SHRI LOBO PRABHU: Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) the total number of old age peonsions
in the South Kanara District now being paid
and the number sanctioned last year ;

ib) whe:her it is a fact that the public
does mnot possess information about the
availability of the pension schems and has
difficulty in obtaining the application forms ;

(c) whether publicity about *he Scheme
could be given and application forms made
available through Panchayats ; and

(d) whether Government would help in
the extra cost involved in reducing the quali-
fying age to 65 as the present age of 70 and
above qualifies very-few ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND 1IN THE
DEFPARTMENT OF SOCIAL WELFARE
(SHRT JAGANATH RAO) : (a) The
total number of old age pensions sanctioned
upto the end of August, 1970 is 391, and
the number of pensions sanctioned last year
ie. from 1.1 69 to 3:,12.69 is 81.

(b) and (c¢). Wide publicity to the Old
Age Pension Scheme has already been given
by the State Government of Mysore through
Divisional Commissioners and other Revenue
Officers besides the Press and the State
Official Gazette, No complaint has been
received by the State Government so far
regarding pon-availability of the application
forms for old age pension.

The application forms can be had from
the Taluk Offices, Village Panchayats,
Village Officer, Municipal Offices and the
Corporation of the City of Bangalore, As
per rules, manuscript forms can also be
used if printed forms are not readily
available,

{d) The present gualifyiog age of 70 and
above is reduced to G5 years in the case of
those who are incapacitated to earn a living
due to blindless leprosy, insanity, paralysis
or loss of one or more limbs, If the quali-
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fying amge is reduced to 65 years in all cases,
it would involve extra cost. There is no
provision for Old Age Assistance under
development programmes in the Fourth Five
Year Plan.

Goods Traffic Debits Raised in the Office
of Dy, C.A.O. (TA) at Ajmer

SHRI MUHAMMAD ISMAIL :
SHRI K. ANIRUDHAN :

Will the Minister of RAILWAYS be
pleased to state :

(a) the defects raised in connection with
Goods Traffic (Local) from January, 1969 to
September, 1970 in the Office of Deputy
Chief Accounts Officer (TA) at Ajmer
separately for each month ;

(b) the total number of letters received
in this regard, separately for each month ;
and

(c) the total staff deputed on this work 7

2095,

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a)and (b). A state-
ment is laid on the Table of the House.

(Placed in Library. See No. LT-4370{70],
(c) Subheads _ 2
Clerks -

‘Work-to role’ agitation by trala ¢examiners
of Eastern, Northern and Central Railways

2096, SHRI VISWANATHA MENON:
‘Will the Minister of RAILWAYS be pleased
to state :

(a) whether the Train Examipers of
Eastern, Northern and Central Railways
resorted 1o work-to-rule’ agitation  in
Ausust :

(b} if so, what are their demands ;

{c) what efforts have been made by the
management to meet their demands ; and

(d) if no efforts have been made, the
reasons therefor 7

THE MINISTER ©OF RAILWAYS
(SHRI NANDA) : Yes, Sir.

(b} They demanded.

(i) abolition of the lowest grade viz,
Rs. 180-240 for Train Examiners ;

(if) Creation of adequate avenue of
promotion ; and

(ili) Change of existing designation,
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(c) and (d). their demands have been dis-
cussed with the two Railway Labour Federa-
tions viz. All India Railwaymen's Federation
and Mational Federation of Indian Railway-
men on 18.8.70 and 19.8.70 and further
action is being taken in the light of the
discussions held.

Strike In Heavy Electricals (India)
Ltd. Bhopal

2097. SHRI BHAGABAN DAS : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

(a) whether the workers of the Heavy
Electricals (India) Ltd.,, Bhopal wenton a
24-hour token strike on the 10th August
demanding implementation of the Engineer-
ing Wage Board recommendations and other
service amenities ;

(b) if so, the steps taken by the manage-
ment to meet these demands of the workers ;
aod

(c) if no action has been taken, the
reasons therefor 7
THE DEPUTY MINISTER IN THE

MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA, : (a) to (c). The workers
of the Heavy Electricals (India) Bhopal did
not go on & 24-hour token strike oo the
10th  Auvgust, 1970 for demanding the
implementation of the Engioeering Wage
Board recommendations and for having a
few other amenities from the Management.
The Management has, how already taken the
necessary steps to implement the recommen-
dations of the Central Wage Board for
Engineering Industrial as well as other
legitimate demands of the workers.

Bye-election in Bilaspur Parliamentary
Constituency

2098. SHRI SHRI CHAND GOYAL :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased 1o state :

(a) whether the Election Commission
has fixed any clection programme for holding
the by-election of the Bilaspur Parliamentry
Constituency ; and

(b) if so, the details thereof and if not,
the reasons for the delay in fixing the
programme ?
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a) aod (b).
The programme for the bye-election in 13-
Bilaspur Parliamentary  Constituency in
Madhya Pradesh in which the vacancy
occurred on the 17th September, 1970, by
the death of Shri Amar Singh Saigal, M. P.
is being worked out in consultation with the
Chief Electoral Officer of the State.

“Social Welfare Scheme for Chandigarh

2099. SHRI SHRI CHAND GOYAL :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) the social welfare schemes proposed
for the Union Territory of Chandigarh for
the current year ; and

(b) the progress made for the imple-
mentation of the schemes ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAQ): (a) and (b).
The Proposal for extending Old Age Pension
Scheme of erstwhile Punjab Siate to cover
Old and destitute persons residing in the
Union Territory of Chandigarh is under
consideration,

Depatation of staff for checking parposes in
Foreign Traffic Accounts Office at Delhi
and Traffic Accounts Office, Ajmer

2100, SHRIMATI SUSEELA GOPALAN:
Will the Minister of RAILWAYS be pleased
to state :

(a) the total number of the staff deputed
in the year 1968 for the checking of the
Mechanised Prepared Abstracts in  the
Foreign Traffic Accouats Office of the
Western Railway, Delhi and the Traffic
Accounts Office at Ajmer in case of Local
Traffic ;

NOVEMBER 24, 1970
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(b) whether some work increased in that
sub-section of the Foreign Traffic Accounts
Office after February, 1969 ;

(c) if so, the items of work increased
and the extra staff provided to that sub-
section to cope with the increased work ;
and

(d) if no extra staff has been provided,
the reascns therefor and the steps taken by
Goveroment te provide extra staff to cope
with the increased work ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a)

Delhi Office.. 9 Clerks.
Ajmer Office 4 Clerks.

{b) No.

(c) and (d). Do not arise.
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Rules regarding creation of posts of parcel
clerks at stations

2104. SHRI ONKAR LAL BERWA :
Will the Minister of RAILWAYS be pleased
fo state :

(a) the yard-stick for providing the
posts of Parcel Clerks at a station for all
sort of work ;

(b) the number of P, W, Bills issued
and parcels booked, the oumber of P, W.
Bills and parcels delivered ; the number of
parcels received for transhipment, the
oumber of sealed wagons received and dealt
at Sabaranpur, Kalke, Bhatinda, Meerut
City, Ghaziabad and Panipat parcel Offices
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(Northern Railway) from 1st October, 1969
to 30th September, 1970 ;

(c) the pumber of staff grade-wise
required according to the yard-stick ;

(d) the total pumber of staff provided
at this station : and

(e) the deficiency, if any and the reasons
therefor 7

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) to (e). The infor-
mation is being collected and will be Jaid on
the Table of the Sabba.

Engagement of foreign experts for Indian
Railway problems

2105. SHRI N. R. DEOGHARE :
Will the Minister of RAILWAYS be pleased
to state :

(a) wheiher it is a fact that Government
epgage foreign experts for copsultation on
Railway problems :

(b) if so, the countries from where such
experts are engaged for consuitation ;

(c) amount of money paid for such
consultancy during the last three years ;

(d) reasons for engaging foreign experts ;
and

(e) tbe steps being taken to do away
with this expenditure ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes, as and when
the need arises.

(b) Experts have bren obtsined in the
past from Japan, France, United Kingdom,
United States of America, Sweden, Germany
and the U. 5. S. R.

(c) Rs. 63.069.93.

(d) Foreign Experts are engaged in fields
in which the requisite expertise is not avail-
able in the country,
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(e) Efforts are always made to utilise the
expeitise available in India in regard to the
various technical prob'ems which arise on
the Railways. It is only where the requisite
expertise in any particular field is not
available that foreign experts are obtained.
In view of the rapid technological develop-
ments taking place, it sometimes becomes
necessary to have recourse to this step. In
order to ensure, however, that the expertise
provided by the foreign experts is put to the
optimum use, railway technical personnel ars
placed as under-studies to these experts so
that a cadre of well-equipped personnel is
developed in the country. It may be added
that the Research, Designs and Standards
Organisation of the Railways is also engaged
in extensive rasearch on various problems
faced by the Railways.

Manufactore of wheeled type tractor by
Andhbra Pradesh

2106, SHRIM. N. REDDY : Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state :

(a) whether the Goveroment of Andhra
Pradesh had recommended the application
of an industry for maoufacture of wheeled
type agricultural tractor ;

(b) the particulars thereof and
estimated cost of the project : and

(c) the time by which the factory will be
established ?

the

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R KRISHNA) : (a) and (b). The
Government of Aodhra Pradesh had recom-
mended the schemes of the following parties,
who had applied for grant of industrial
licence for the establishment of new under-
takiogs in Andhra Pradesh for the manufac-
ture of agricultural wheeled tractors :

Name of the Make, Model and Estimated cost
applicant annual capacity of project
1 2 3
1. M/s. Larsen and Tourbo ‘Jobn Deere’ (52-82 HP) Rs. 6.4 crores.
Ltd., Bombay. ¢,000 Nos.

2. M/s. Kemal Tractors and

Engg. Enterprise.
Hyderabad

Guldner 15, 25, 35 and
45 HP)—10,000 Nos,

Rs. 2.32 crores




1233 Written Answers NOVEMBER 24, Y70 Written Answers 7y
1 2 3
3. M/s. Prem Agro Engg. U—500 (50 HP) Rs. 4.30 crores
Corporation New Delhi, U—650 and 651 of 65 HP
5,000 Nos.
4. M/s Indian Agro RS—09 (20 HP) Rs, 4.30 crores
Machines New Delhi, —10,000 Nos.

(c}) M/s. Kemal Tractor and Engineering
Enterprise, Hyderabad have been granted a
Letter of Intent on 19.5.1970. The applica-
tions of Mjs. Larsen snd Toubro Ltd.,
Bombay, Mjs. Prem Agio Engincering
Corporation, New Delhi and M/s. Indian
Agro Machines, New Delhi are still under
consideration.

It is difficult to indicate at this stage the
time by which the proposed factories will be
established,

Restoration of Darwha Moti Bagh-i usad
Railway line in Maharashtra
dismantled in 1940

2107. SHRI DEORAO PATIL : Will
the Minister of RAILWAYS be pleased to
state :

(a) ‘'whether Government have assured to
consider the question of restoration of
Darwha Moti Bagh— Pusad Railway line in
Maharashtra which was dismantled in 1940,
taking into consideration a lot of develop-
ment which has taken place in that area
since 1957 ; and

(b) if so. when Government propose to
assess the traffic prospects with a view to
restoring of the line 7

THE MINISTER OF RAILWAYS
(SHRI MNANDA) : {a) and (b). No
assurance has been given for the restoration
of the Darwha-Pusad dismantled line. An
assessment  of the traffic prospects of the
restoration carried out in 1957, revealed that
the proposal for this restoration would be
heavily unremunerative. Since then no
developments have taken place to indicate
that the return on the propased restoration
would show any material improrement. As
such the question o1 assessing the traffic
prospects afresh for this restoration does not
arise at preseat.

Allotment of Railway Catering Stalls to
Scheduled C}'tﬁf. and Schedujed
ribes

2108. SHRI DEORAO PATIL : Will

the Minister of RAILWAYS be pleased to
state :

(a) whether Government have received
complaints regarding the allotment of Rail-
way Catering Stalls at Kurla, Kalyan, etc.
Railway Stations (Central Railway) ;

(b) if so, the pature of the complaints ;
and

(c) whether none of the stalls has been
allotted to Scheduled Caste and Scheduled
Tribe persons 7

THE MINISTER OF RAILWAYS
(SHR1 NANDA) : ia) and (b). No Catering
Stalls have recently been allotred at Kurla
and Kalyan stations. Certain representations
have, however, been received requesting for
allotment of new stalls which are proposed
10 be provided at Kurla and Kalyau.

{c) Does not arise.

Scholarships for Post-Matric Classes

2109. SHRI DEORAO PATIL : Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to state the number of Scheduled
Caste students whose pareots’ income was
Rs. 500 and ubove per mensum and who
applied for the grant of Post-Matric Scholar-
ships in the year 1°69-70 upto the Ist
October, 1969 in all the States and Union
Tertitories 7

THE MINISTER OF LAW AND SOCIA L
WELFARE (SHRI K. HANUMANTHAIYA):
The information is not readily available.
Scholarships are given to the Scheduled
Castes on a means test basis, the ceiling
beinpg Rs. 500 p. m. Cacdidates whose
parents’ income exceeds this ceiling are not
eligible to apply for the scholarships.
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(iii) 19. 0.1970 &Y 656 =g %1
vz #¢ fagr war &1 Wik
20-10-70 Y frafwa wrét 656
oy F marar oF sfafaa
et mdt o foage & 8-30
T §IT @ g

Ffaar W RIT T @ ® A &
RATETH ®T F =T fiwar AT

2112, =Y gwa=y fag gwarg @ &0
A HAY gg ;A & For F41 5 :

(%) wea w3 & forerr gea=ig & &
T Ffaar 399 g 9T qF F WM F
HATEI FY, AT IH GHY WY AT &
FuEaT g, afzTgw #Y fix F oEEw §
AATA FAT FLA & Graeq § GOHIC A
T FIEAFEN T A GE G AT

(@) s¥ 714 Fa Q0 & s ?

W At (= amm) (%) qF #
ST FETHEF F FAT FO FT 56 9T
1§ faare dF 2

(@) "1 7@ Fzar |

Tifeay & AEAl 6T F S &
AT HTAT

2113. =t guaa fag $wag : w0
WA gt gy amd wr T A o

(%) 71 7g &9 & fs weg 93w, giq
¥ #aTed ¥ |9 arAr 4T faw & fag
¥ grr AMaT § FEE wEE &
JA FY qrgAT A a9 o ;

(@) =% afamfal qro & wefiml
Fragfeaat & 9@ ¥ 9 ¥ wAT
O & T PR § ; AR

(m) sl Fwm e N =1 F
TR FIH AT AT H dHAr W a9

# fag war Frdarg w an ot §7
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WA (A @ (7) 9@
ggar § {5 Ya1 A1 oy & e &
(=) @& 7€) gsan
(n) sfqad frafafes amamme £
zart ¥ fog gfaarg wft ot o - —
SqT AT
1. =T 1000 a1 fesq (&)
ATEH)
2. 9% %1 wax 810
3. srgan 324 i -
4, glaadm 42 &= wma fe=x
(a9 =)
50 #me fesd
|rE)
6 arer fesar

8} 4N

5. A (et

6‘ ‘T‘W "
#arx A"

1 &G g
fafeaa a1 &
AT

2. @

3000 aw fesdr
(& @)
200 Z%Y Hrer fear

(&t arz7)

I FF qEATAE FY gATE H FE wfz-
arE At gt | wigt @+ Faghor ol §
Gr&Y ArET 9% FAAT F1 gAE ¥ oGraey
2, SugeT w@=1F 4 Iaweaar w wfas-
I AAT I A F AP, T8 qqAT
qx fa=rz Frar s

stavet oW, Sregn o Rl
Fame ) ghen aw ww= 0

2114, st gmaa  fag gwamg
T WA 0= g TATH A FAT F4r
f&

(%) Fav grer & o qeg 9 #, weqy
g3 & wyfaae &7 @amet § oA A9
ATGT 9 AT 7, WY, FHIT AR
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TUT R § qF AT ¥ RwA &
fod sfafaa wr oY gfen o 7 F
R g &1 ¥ ard R ; WK

(@) v #t gra @ ghaar AN
TR FE SIS E ?

W et (ot AeaT) o (F) W W
Fiew & fag AR #z A qUaar =
T faur nar &1 Sfaret gw,  SEgT
R TR (AR AG) I WA &
XY ArET e (gg M are 4G 2)
& 297 71 A9 qAATE IF FE & fag
mit o gy § 1 Afem ofEEw &
FRW gAETAE g1 a1 gramra & fag
T E

(@) & et Rga wafaag & &
aRd A7 §1 3@ arg & Wer 9
FEr g afaay & @ A
2o § faar fedy sfeard & v e
F%AT § W §9  TFT AISAATW  ATAT-
AT & =1 1 Ghar g |

wRQsT @z & Ay gewle @ gv
vt w1 fawiw

2115, ot my 7 fag wdtfoar : &0
vafos fawm aw mafer @
welt Saedi w3y W fmfm & ant #
5 wE, 1970 & Freifew wew gy 1423
FIATH g Fog F@E S FAT
Far fr :

() w1 ¥ad weFREw, wiET-
a1z guds! ggE ¥ oF A7 J¥ET H
faim =@ e,

(&) w7 a7 Fa=il & S @ aw
dgd urared fafmes qro 10 g
AN SR & faw srawmE

(%) &uT GTHTT FT AW EF T FT
iR fegar war 3 f5 dUd oeEed



129 Written Answers

qaA fRd ¥ g -6l A aEw
FT IAH qUT FA-gF AN @ § W Iq
fafa d s dmedimraa @ & ; WK

(w) afz g, @t s=% famg ¥
FTHTEY FT o1 @y g ?

wientfos fawia o srfos A
ware § eu-us) (s Wo To wEm)
(%) dad waeg fafme st wad=
w86 BT A FFA F qgAT {
#fy Fgzd (¥12-3000) & frofa &
faw weifrs @rgde S swres, 1970 Y
T fFar o 4T ) SR AT SeaTeA
qTTEN AT FAT

(=) o, 731 w'E 3000 & I«
850 7 723 ¥1 wagaifaa agear # U9
sarqrt faaw & wregw & s fear ar
73T & qafy 73 ¢ #2T A9 GAlEE @I
geaifwa fra w@n fag oie1 faa
Ty Ffy-genm Frmsi gra fean s o

(m) =tz (w). IfF mit 7 d&€
uERw g fedt g $9e3 w1 agde
goar fasa agi fear qar @ @@ FEOAT
AR gF SR F1 o & Ad
AT |

Confirmation of Transport Supervisors
on Eastern Railway

2116, SHRI DEVEN SEN: Will the
Minister of RAILWAY'S be pleased to state :

(a) whether itis a fact that the Trans-
portation Supervisors Association of Eastern
Railway has been asking for the confirmation
of the Transportation Supervisors for some-
time past ;

(b) whether it is a fact that Transporta-
tion Supervisors have nst been confirmed
even after cight to ten years ;

() if so, the reasons therefor ; and

(d) the steps proposed to be taken for
confirmation of  these Transportation
Supervigors 7

AGRAHAYANA 3, 1892 (84K 4)

Written Angwers 10

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (d). Inlormation is
being collected and will be laid on the Table
of the Sabha.

Transfer of Small Indostries Service
lnstitute from Trichur to Erpakealam
(Kerala)

2117. SHRI E. K. NAYANAR : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

(a) whether the Small Industries Service
Institute which is situated in Trichur is going
to be transferred to Ernakulam (Kerala
State) ; and

(b} if so, the reason therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) No, Sir.

(b) Does not arise.

Preventivn of collision between Delbi
Bousd Flying Majl and Passenger
Train at Kurukshetra

2118. SHRI DEVINDER SINGH
GARCHA : Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that alertness of
an engine driver prevented a head on colli-
sion between the Delhi-bound Flying mail
and a passenger train at Kurukshetrs on the
21st October, 1970 ;

(b) if so, the details thereof ;

(¢c) whether Government have decided
for grant of any reward to the driver who
could prevent loss to lives and property by
his alertness ; and

(d) if so, the details thereof 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) »nd (b). There was
no case of an averted collision between trains
No. 28 Down Flying Mail and 2 JNK
Passenger at Kuorukshetra station  om
21.10°1970. Presumably the reference is to
the case of Breach of Block Rules at
Kurukshetra station on 21.10.1970. On that
day train No. 2 JNK Passenger instead of
being started on the branch line for Narwana
side was inadvertantly started on the main
ling towards Ambala Cantt. side. This mis-
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take was however detected immediately
while the train was still on the common
track for the main and branch lines by the
cabioman who showed red sigoal to the
driver of train No. 2 JNK and traln was
immediately brought to a stop

(c) No.

(d) Does not arise.

Cultivable Land along Tanakpur Gathe
on U, P. Nepal Border

2119. SHRI LAKHAN LAL KAPOOR:
Will the Minister of RAILWAYS be pleased
to state :

{a) whether it is a fact that Railways
hzve acquired cultivable Land along Tanak-
pur Gathe, on the U. P, Nepal border in
Mainital District ; and

(b} if so, when the land was acquired
and for what purpose ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). Land measur-
iog 20.723 acres is being acquired through
the civil authorities at Tanakpur for stackiog
of stone ballast collected from quarries by
the Railway and for meeting other needs of
the railway at Tapakpur station. The land
has, however, not been delivered to the
Railway.

Representation re. Anti-Labour Policy
by Dy.C. A, O (TA', Ajmer

2120. SHRI GANESH GHOSH : Will
the Minister of RAILWAYS be pleased to
state ;

(a) whether he received rep:esentations
regarding anti-labour policies of the Deputy
Chief Accounts offlcer (TA,, Ajrer ; and

(b) the steps taken by Government to
set the matters right 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (8) and (b). Information
is being collected and wijll be laid on the
Table of the Sabha.

Production of Tractors by M/S Escorts
Limited

2121, SHRI CHANDRA JEET YADAV :
Wwill the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
be pleased to state :

(a) whether the number of tragtor
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produced by M/s. Escorts Limited constitute®
more than 50 per cent of the total tractor
production in the country ;

(b) whether the capacity of M/s. Escoris
has been raised or recommended to be raised
from 7,000 to 22,000 tractors per anoum of
different makes ;

(c) whether M's, Escorts are covered
under the Monopolies and Restrictive [rade

Practices Act, being a dominant under-
taking ;

(d) whether Shri S, L. Kirloskar, who is
already covered under the said Act, is also a
Director on the Board of Escorts ; and

(e) if so, the action Goveinment propose
to take in view of the declared policy of
Government to check the growth of monopo-
lies under the said Act ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TwADE (SHRI
M. R. KRISHNA) : (a) The share of M/s.
Escorls in the production of tractors in the
country during 1969 and 1970 (till 31-10-1970)
has been as urder :

1969 459, approximately.
1970 (upto 31.10.70) 50.4%, approximately,

(b) Messrs Escorts have been granted
an Industrial licence on the 5th August,
1970 for setting up a new unit for the manu-
facture of ‘Ford’ tractors for a capacity of
6,000 Nos, per anoum. They have also been
granted a letter of inmteat on the 12th
November, 1970, for expanding their capa-
city for the manufacture of Escorts tractgors
from 7,000 Nos. per annum to 16000 Nos.
per annum.

(c) Yes, Sir.

(d) Yes, Sir,

(e) There is, at p t, a wery sub -
tial gap between existing demand and

indigenous production, necessitating large-
scale imports of tractors. With a view to
promote speedy development of indigenous
tractor industry, this industry has been
included in the Core Sector. Under the
present industrial licensing policy, entry of
even larger Industrial Houses in this Sector
is pot precluded. However, a number of
schemes for the manufacture of tractors from
other parties have also recently been licensed/
approved. It is expected that with the
cstablishment of additional capacity recently
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licensed/approved, the dominant position
enjoyed by this company will graduvally
disappear. In any case, the industrial licence
and the letter of Intent have been granted
to the firm subject, inrer-alia to the condi
tion that the incustrial licence/letter of
intent does not, in any way, constiture an
authorisation under the Monopolies and
Restrictive Trade Practices Act. 1969 and
that wherever applicable, such permissicn or
approval as may be required under the
provisions of this Act should invariably be
obiained by the undertaking before taking
any steps for implementing the licence/letter
of intent,

Outlet to Water at a Lower Level at
Mile-stone 87 Jullundur-Pathankot
Section Northern Railway)

212.. SHRI VIKRAM CHAND
MAHAJAN : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that several
thousand acres of irrigated land have become
waler logged because of failure of Railways
to make an outlet to let the water flow out
at a lower level at mile-stone 87 on the
Jullundur-Pathankot Section  (Northern
Railway) ;

(b} whether several complaints have been
made by villagers but npo Officer has gooe oo
the spot to investigate the matler ; if so,
what are the reasons ; and

(c) what steps are being taken to redress
the grievances of the villagers and 10
eliminate water logging 7

THE MINISTER OF RAILWAYS
SHRI MANDA) : (a) to (c). A representa-
tion from Shri Nirpal Singh and others of
village Gathothe was received through the
Hon'ble Member in Sept. 1968 for the provi-
sion of a railway bridge near mile stone 87
on Jullundur-Pathankot line to prevent
floodiog in the village. The site was inspected
and surveyed by the railway officials. The
Hon'ble Member wes replied by the then
Minister for Railways in April, 1969 clarilying
that the water way under the existing bridges
No. 184 to 187 on the Mukerian approach of
Beas bridge was considered adequate to carry
di.charge from the limited catchment of
about 5 sq. miles upstream of these bridges.
He was also advised that the pond koown
as Sital Sagar had been formed due to the
excavation of the arca and relief in this
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regard could be given by the State Govern-
meut by filling up the area to the extent
considered necessary.

Shortage of Steel for Small Scale Industries

2123, SHRI K. P. SINGH DEO : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

(a) whetber Government are aware that
about 3,000 small scale industries in Orissa
are facing serious crisis due to shortage of
steel and that many are facing closure ; and

(b) if 8o, the steps taken by Government
to assist the industries in meeting their
demand for steel ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). The
information is being collected and will be
laid on the Table of the House.

Development of Small Scale Indastries
in West Bengal

2125. SHRI SARDAR AMIJIAD ALI:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) whether the Development in the
small scale industrial sector in the State of
West Bengal is not sccountable ;

(b) if so, the causes thereof ; and

(c) the steps Government propose to
take jor the development of small scale
industries in West Beogal in the near future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) to (c). The informa-
tion is being collected and it will be laid on
the Table of the House,

Soggestion of Small Scale Industries
Board for Financial Concession

2i26. SHRI P.C. ADICHAN : Will
the Minpister of INDUSTRIAL DEVELOP-
MEN AND INTERNAL TRADE be pleased
to state :

(a) whether the Small Scale Industries
Board has lately recommended that nationali-
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sed banks and State Financial Corporations
shouid extend financial concessions, similar
to those offered by the Industrial Develop-
ment Bank of India, to industrial units in
the districts designated as  industrially
backward ;

(b) if so, the precise recommendations
of the Board and the chaoge in financing
policy sought by the Board ; and

(c) the reaction of these financing insti-
tutions thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDU>TRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). The Small
Scale Industries Board, at its 28th meeting
held at Bhubaneshwar on 5th and 6th
November, 1970, recommended that the
financial concessions extended by the Indus-
trial Development Baok of India, Industrial
Finance Corporation etc., to industrial units
in the districts designated as ‘industrially
backward ' should also be extended by the
nationalized banks and State Financial Cor-
porations.

(c) The reaction of the financing insti-
tutions is being ascertained.

Recommondations of Small Scale
Indugtries Board
2127. SHRI D. AMAT :
<HRI KEDAR NATH SINGH :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :
(a) whether the Small
Board beld its 28th
recently ;

Scale Industries
in Bhut t

(b) if so, the precise recommendations
made and decisions taken by the Board
for the development of small scale industries;
and

ic) Government”s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a)} Yes, Sir.

(b) A statement is Iaid on the Table of
the House. [Piaced in Library. See No.
LT-4371/70.]

c) The recommendations of the Board
are uoder examioation by Goveroment.
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Expansion of Durgapur Steel Plant
2128. SHRI D. AMAT: Will the

Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

(a) whether Government have lately had
under consideration the question of expanding
the Durgapur Sieel Plant ; and

(b) if so, the details of the scheme and
the cost and the foreign exchange content
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) and (b). The suggestion
that Durgapur Steel Plant should be expand-
ed has been noted. Mo specific seheme for
such expansion bas, however, been drawn up
yet.

Meeting of Deputation of Management
of Martin Light Railway with
Railway Minister

2129. SHRI KEDAR NATA SINGH :
Will the Minister of RAILWAYS be pleased
o state :

(a) whether a deputation on bebalf of
the management of the Martin's Light Rail-
way met him oo the 6th  November,
1970 ;

(b) if so, what specific matters were dis-
cussed with the deputationists and whether
closure of S.S. Light Railway was one of
them ; and

{c) the outcome of the talks ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) The Railway Minister
held a meeting with the top management
of Martin Burn Group of Light Railways on
6-11-1970.

(b) The meeting was held for discussing
the proposal from the management of the
Martin Burn Group of Railways for increas-
ing the fares of lower class passengers on
these Railways and also matters arising out
of the closuer of the §. S. Light Railway—
Particularly payment of terminal dues of the
employees of this Railway.

(¢) The proposal for increasing the fares
has since been accepted. Regarding the pay-
ment of dues of staff, the representatives of
the management stated that they were
in a position to arrapge payment of
Provident Fuod dues straightway for
which purpose they arc trapaferring the
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monies to their Bankers at Saheranpur, but
that the staff were not allowing the manage-
ment to have access to the records in their
office at Saharanpur, which stood in ibe way
of making payments. It was also stated how-
ever, that they could arrange payment of
other terminal dues like retrenchment com-
pensation. gratuity etc. only after the Com-
pany goes into voluntary liquidation and sell
the assets, as they had no liquid assets for
arranging these payments. They expressed
the hope that they would realise enough
money from the :ale of their assets to be
able to pay all their dues, including those
payable to the siaff.

Filling up of Posts by qualified
Scheduled Castes on North-
Eastern Railway

2130. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of RAILWAYS be
pleased to state :

(a) the total number of posts of Seniorf
Junior Accountants, Senicr/Junior Inspectors
(Travelling) of Accounts and SeniorjJunior
Inspectors of Stores Accounts on the North-
Eastern Railway ;

(b) the number of reserved posis in
them for the Scheduled Castes/Tribes candi-
dates ;

ie) the number of employees of Schedul-
ed Castes/Tribes, working sgainst reserved
posts and the number of posts at present
vacant or beiog held by the non-Scbeduled
Caste/Tribe employees ; and

(d) the reasons for not filling up the
reserved posts by the qualified employees
from these communities through promo-
tion ?

THE MINISTER OF RAILWAY>
(SHRI NANDA) : (a) to (d). Information
is beiog collected and will be laid on the
Table of the Sabba.

Demand for Election Symbol by Plebiscite
Front of Kashmir

2i31. SHRI BAL RAJ MADHOK:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to siate ;

(a) whether the Plebiscite Front of
Kashmir has applitd for a poll symbal ;

(b) whether this organisation stands for
secession of Jammu and Kashmir State from
India : and
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() if so, whether such an organisation
will be allowed to take part in the elec-
tions ?

THE MINISTER OF 5TATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
iSHRI JAGANATH RAO) : (a) Yes,
Sir,

(b) Leaders of the Plebiscite Front of
Jammu and Kashmir have been making
statement from time to time to the effect
that Kashmir's accession to India still re-
mains to be determined

(¢) So long as the organisation does mot
offend any law for the time being in force,
there is no reason for disallowing it from
takiog part in elections.

Ugna Halt Station (North-Eastern
Railway,

2132. SHRI SHIVA CHANDRA JHA :
Will tlic Minister of RAILWAYS be pleased
to state :

(a) the progress made in the construction
of Ugna Halt between Sakri and Pandaul
Stations, North-Eastern Railway ; and

(b) if no progress had been made in this
regard, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and 'b). It was origi-
nally decided to provide a train halt at
Km. 3/10 between Sakri and Pandaul siations.
When arrangements were made for construc-
ing the train halt at Km. 3;10, the local
people stopped the work protesting that the
train halt should be constructed at Km. £[7
where Ugna Mandir is located and where
they were prepared to do the earthwork by
Shramdan.

The matter bhas been reconsidered and
necessary instructions have since been issved
to the Nurih-Easiern Railway Administration
for providing the tr.in halt at Km, 4/7,

Allotment of quota for Reservation jo

Taj ard Rajdhani Express Trains to

Railway booking Office at Parliament
House

2133, SHRI SHIVA CHANDRA JHA :
Will the Min‘ster of RAILWAYS be pleased
io state :

(a) whether the Railway Booking OfTice
in Parliament House has no Parliament
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Quota for making reservation in the Taj Ex-
press and in the Rajdhani Express
T'raios ;

(b} if so, the reasons therefor ; ¢ nd

(c) whether Government are plannirg to
allot some quota to the Parliament Railway
Booking Office for the same, if so, when and
if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) A quota of four
seats in Third class has been allotted to
Parliament House Railway Booking and
Reservation Office for reservation on New
Delhi-Agra Canit. Taj Express. No quota
has been allotted for reservation on New
Delhi-Howrah Rajdhani Express.

(b) and (c). Demands for reservation
of accommodation in Air-ccnditioned and
First Classes on the Taj Express, received
from Members of Parliament are not appre-
ciable and no difficulty is being experienced
in meeting the same in full from the general
gquota available at the Reservation Offics.
In the case of Rajdhani Express, no guota
has been set aside for reszrvation of accom-
modation for any interest in view of the
inter-city character of th= train  The eatire
accommodation on the Rajdhani Express is,
therefore, made available for reservation at
the Reservation Offices and the requirements
of Members of Parliament are generally be-
ing met in full

01d Age Pension Scheme

2134. SHRIMATI SUCHETA KRIPA-
LANI : Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether Government have since
taken any decision in regard to introduction
of old age pension scheme in the country ;

(b) if not, the reasons thereof ; and

(¢) when a decision is likely to be taken
in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
ISHR1 JAGANATH RAO): (a) 0 ().
Due to limited resources and priorities being
accorded to other mors pressing n=eds ia the
Social Welfare Sector, no funds could be
made available for introduction of Central
01d Age Pension Scheme during the Founh
Plan Period.
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Abolition of Bihar and U P. Legislative

Councils
2135, SHRI SURENDRANATH DWI-
VEDY : Will the Minister of LAW AND

SOCIAL WELFARE be pleased to state :

(a) whether it is a fact that members
belonging to Congress Party (R) in Bibar
and U. P. met the Prime Minister recently
and requested her sgainst introduction of
bills for abolishing Legislative Councils in
Bihar and U, P. ;

{b) when the resolution of the Assembly
and the request of the Chiel Minister for
abolition of Legislative Council in Bihar was
received by the Central Governmen: and the
reason why Government are not acting with
the same promptitude as was done in the
case of West Bengal ;

ic) whether similar resolution was passed
by the U, P Assembly also ; and

{d) when Government propose to imple-
ment these resolutions ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, AND IN THE DF-
PARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a) No such
request has been placed tefore the Prime
Minister at any fcrmal meeling.

(b} A communication from the Govern-
ment of Bihar forwarding a copy of the reso-
lution passed by the Bibar Legislative
Assembly on the 3rd April, 1970, for the
abolition of the Legislative Council of that
State was received in the Ministry of Law
in the last week of April, 1970, Another
communication was received from the State
Government in August, 1970 c:ntaining the
following information -

“On 1-7-1970, Shri Vidyakar Kavil
M.L.A. introduced the following non-
official resolution in the Bibar Legislative
Assembly : —

‘This Assembly resolves that the reso-
lution for the abolition of the Bihar
Legislative Council passed by this House
on 3-4-1970 may not be implemented be-
fore the 7th May, 1170."

This resolution was postponed for the
next session by the Depuly Speaker of
the Assembly,™

A subsequent communication was receiv-
ed in Octoker, 1970 from the Chief Minister
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of Bihar confaining the following infor-

mation :—

“On 1-7-1970 Shri Vidyakar Kavi,
M.L.A. moved a non-official resolution
in the House to the effect that the
aforesaid resolution of the House dated,
the 3rd April, 1970 should not be imple-
mented before the 7th May, 1974, The
debate on this non-official resolution
could not be concluded for want of time
and the presiding cfficer adjourn=d it for
the pext session. Thus, further con-
sideraion of this matter is pending be-
fore the House.”

The question of uadertaking legislation
for the abolition of th= Bihar Legislative
Council is uoder con:ideration in the light
of the position stated above.

(c) In accordance with the usual pro-
cedure followed in such cases, copy of the
resolution passed by the Uttar Pradesh
Lepis'ative Assembly for the abolition of the
Utiar Pradesh Legislative Council has not
yet been received from the State Govern-
ment

(d) The position stands explained by
the replies to parts (b) and (c) above.

Harijans converted by Foreign Missionaries

2136, SHRI DEORAO PATIL : Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state ©

(a) the number of Harijans converted
through foreign missionaries during the last
two vears State-wise ;

(b) whether there is any proposal under
the consideration of Government under
which permission of Government would be
required for such conversion ; and

(e) if 5o, the details thereof ?
THE MINISTER OF STATE IN THE

MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE

(SHRI JAGANATH RAO) : (a) The
information is being collected from the
State Governments and Union Territory

Administrations and will be laid on the
Table of thz House in due course.

(b) and (c). Central legislation on the
subject is not under consideration. The
State Govarnments have, however, been
addressed in the matter, Their replies are
awaited,
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2137. SHRI DEORAO PATIL : Wil
the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether any provision has been
made for prohibition programme during the
Fourth Five Year Plan ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRT JAGANATH RAO): (a)and (b).
Prohibition being a State subject it is for
the Stares to make provision for implementa -
tion of prohibition, For educational propa-
ganda a sum of Rs. 10 Jakhs have been
provided in Central Sector of the Plan.

Troub'esome Elements in Durgapar
Steel Plant

2138. SHRI DEVINDER  SINGH
GARCHA : Will the Minister of STEEL
AND HEAVY ENGINEERING be pleased
to state :

(a) Whether it is a fact that Government
have issued instructions to the management
of the Durgapur Steel Plant to remain tough
and deal firmly with the uoruly elements in
the plant and that oo concession should
be made to those elements which have
held the plant and the country to ransom by
frequent wildcat strikes ;

(b} whether Government bave taken any
concrete steps to weed out troublesome
elements from ths Durgapur Steel Plant ;
and

(c) if so, the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) No, Sir.

{b} This is a matter for the management
of the plant who has to ensure its smooth
functioning

(¢} Does not arise,

Non-Supp'y of Dry Cell Electric Torches to
Guards of Goods Traing

2139. SHRI ISHAQ SAMBHALI :
Will the Minister of RAILWAYS be pleased
to state :

(a) whetber it is a fact that thy Guardy
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employed on Goods Tralns used to get
supply cf dry cell Electric Torches which has
been stopped by the Railway Board for the
last 2 years ;

(b) whether Hand Signal Lamp and
Hurricane Lanterns are declared Naked
Light which is forbidden to be carried near
the wagons loaded with dangerous and
inflammable material and whether it is a fact
that these are being used by Guards and
Train Clerks to check such wagons, during
the course of their official duties ;

(c) whether on a representation by
General Secre'ary, All India Guards Council,
the Chief Inspector of Explosives, Govern-
ment of India, Nagpur, has asked the
Railwey Board to ensure supply of Safety
Torches for their use in view of safety ;

(d) if so, the action takeo for restricting
usage of Hand Signal Lamp and Hurricane
Lanterns by Guards and Train Clerks on the
Indian Railways ; and

(e) how personal safety can be cnsured
while checking leaky pe'rol taoks with Hand
Singnal Lamp or Hurricane lanterns a naked
Light by Guards and Train Clerks 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (e). According
to the provisions of Red Tariff No. 18 all
operetions connected with the loadiog,
unloading and bandling of explosive and
inflammable goods are to be conducted
between sun-rise and sun-set only except
that consignments sent in brakc-vans of
Passenger, Mixed or Parcel trains and by
Transh.pment or Road Var trains may be
bandied at any hour, all due precautions
being taken to prevent accidents. The
provisions of the Red Tariff also prohibit
smoking. taking or having any fire, naked
light (which includes hand signal lamps,
hurricane lanterns) or other articles of
inflammable nature, near any wvehicle con-
taining such goods or near any place where
such goods are stored, or are being loaded,
unloaded and handled.

Accordingly the Railways have been
directed that they should supply dry ce:l
torches to the Guards of Passenger, Mixed
and Parcel trains and transhipment van
clerks who may have to bandle such goods

during night.  As to the rest, the vard staff
and all other categories of staff are
prohirited to bring naked light in the

vicnity of such goods (such as a leaking
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tank wagon) and the Rallways have been
directed to ensu/e that such goods are
handled only during daylight hours in
accordance with the provisions of Red
Tariff and the question of providing dry
cell torches to any other category of staff
on this account does not, therefore, arise.

A repre.entation from the General
Secretary, A'l India Guards Council,
Ghoziebad was received through the Chiefl
Inspector of Explosives in regard to supply-
ing them with torches while this question
was already under consideration.

Scooter Dealers in States

2140 SHRI RANIJEET SINGH : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

{a) the names and addres:es of all the
approved/authorised dealers selling 2-wheeler
Lambretta and Vespa Scooters in different
cities{towns of U. P., Rajasthan, Punjab,
Haryana, Himachal Pradesh, Madhya
Pradesh, Jammu and Kashmir, Delhi, West
Bengal, Assam and Maharashtra ;

(b} registration numbers and dates of
boukings upto which the said scooters have
been supplied by each of the dealers to their
clien 1s as on 15th October, 1970 ;

(c) total number of applicants who have
deposited the required security deposits in
the Post Offices upto 15th October, 1970 but
have not been supplied the said scooters by
each of the dealers in all the above States ;
and

{d) monthly quota supplied by the two
manufacturers of Lambretta and Vespa to
all the said dealers in all the differsnt States
mentioned above ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE iSHRI M R, KRISHNA) : (a) to
(d) The information required in parts (a)
to (d) ¢f the Question in respect of
Lambretta Scooters is given in the attached
statement laid on the Table of the House.
[Placed in Library. See No. LT-4372/70]
Similar information in respect of Vespa
Scooters as required in Parts (a), (c) and (d)
of the Question is given in the attached
st tement at  Anoexurell. Information
soucht for in Part (b) of the Question
relating to Vespa Scooter is being collected
and will be laid on the Table of the House.
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Allotment of Quarters to the staff of Forelgn
Traffic Accounts Office, Western Railway,
Delhi

2141. SHRI SATYANARAIN
SINGH :

SLIRT K. M. ABRAHAM :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether he received a representation
regarding the allotment of quarters to the
staff of the Foreign Traffic Accounts Office
of the Western Railway at Delhi on Ist
September, 1970 ; and

(b) if so, the decision taken thereon ?

THE MINISTER OF RAILWAYS
(SHR]I NANDA) : (a1 Yes.

(b} I* has been decided that quarters
presently allotted to the Western Railway
staff will be placed under the control of the
Western Railway for the purpose of re-
allotment.

Promotion of Clerks grade I against reserved
qunta in Foreign Traffic Accounts Office,
Western Railway, Delhi

2142, SHRI K. ANIRUDHAN : Will
the Minister of RAILWAYS be pl=ased to
state :

(a) whether it is a fact that a representa-
tion regarding promotion of Clerks grade I
against 20 per cent reserved quota in the
Foreign Traffic Accounts Office, Western
Railway, Delhi was sent to the then Minister
for Railways on 26/29th August, 1968 ;

(b) whether it is also a fact that despite
several remioders the Ministry failed to
reply even after the lapse of more than two
years ; and

(c) if so, the reasons for this delay and
when the matters will be finalised ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

(b) and ic). The matter has been
considered in detail and it is observed that
the representationists were not eligible for
promotion and payment of arrears against
the upgraded posts with effect from 1 4 1956.
Instructions to this effect have since been
issved to the Railway administration on
17.11.1970.
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Filling up of Posts in the Office of Senlor
Accounts Officer (FTA), Western
Railway, Delhi

2143. SHRIE. K. NAYANAR : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether he received a representation
on 25th August, 1970 regarding creation of
43 posts in the Office of the Senior Agcounts
Officer (FTA), Western Railway at Dethi ;

(b) whether it is a fact that this figure
was reduced from 43 to :3 at the instance
of the Railway Board and now out of these
33, only 17 posts have been accepted without
giviog any justification ; and

(c) the reasons for this and steps taken
by Government to create 16 more posts to
meet the shortage of the staff in the Office 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

(b) and (c). [Initial proposal received
from the Western Railway Administration
was only for crestion of 33 posts in Foreign
Traffic Accounts Office, Western Railway,
Delhi and it was oot reduced by the Railway
at the instance of Railway Board from
original 43 to revised 33, Taking all factors
into account and keeping in view the ban on
creation of posts in offices to effect economy
in administrative expenditure, sanction was
communicated in relaxation of the ban for
the creation of coly 17 posts,

Decislon oo the report of Uniforms Committee

2144, SHRI UMANATH : Will the
Minlster of RAILWAYS be pleased to state :

(n) whether the Deputy Minister yide
his letter No. E{W) 68LG3—18 of March 6,
1970 has stated that the Upiforms Com-
mittee have submitted their report to the
Railway Board on the 4th March, 1970 ;
and

(b} if so, the reasons for not takiog any
decision on it even after the lapse of six
months ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

(b) The report of the Uniforms Com-
mittee requires detailed examination at
various levels. The organised labour has
also to be consulted before a final decision is
taken,
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Negotiating Facilities to Unrecognised Unions

2 47. SHRI ONKAR LAL BERWA :
Will the Minister of RAILWAYS be pleased
to refer to ‘he reply given to Unstarred
Question No. 4918 on the 1st September,
1970 regardiog strike on Indian Railways and
srale :

(a) what steps huve been taken by the
Railways to check strikes in future ; and

(b) what are the established channels for
redressal of grievances for the Associations/
Unions which are not granted neg:tialing
facilities by the Railways ?

THE MINISTER
(SHRI NANDA) : ‘a! All possible steps
have been taken, vi7,, (i) the Permanent
Negotiating Machine!¥, a forum available 10
railway employees for resolving all disputes
and grievances through mutval discussions,
and also the Joiat Consultative Machinery, a
forum available to all Central Government
employees including railway cemployses for
resolving their disputes, are functioniog
effectively. (i) Personnel orgauisation at all
levels has ulso been toned up, with a view to
ensuring that all genuine grievances of staff
are removed promptly. and (iii) It has been
made clear to the staff through organised
labour that all cases of wild catestrikes will
be dealt with firmly.

(b} It is the inteniion of the Government
that the staff should seck redressal of their
grievarces through recognised Unions and
Federations.

OF RAILWAYS

Demands by Railway Employees’ Organisa-
tions for recognition of Unions,
category-wise

2 48, SHRI ONKAR LAL BERWA :
Will the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Question No. 4620 on the 31st March, 190
regarding Demands by Railway Employees”
Organisations for recognition of Unions,
category-wisec and state :

(a) the basis of Government’s satisfaction
on the “‘effective represention™ by the recog-
nised unions even in the face of a number of
successtul strikes by the categorical unions ;

(b) on what basis the real strength of the
recognised Federaticns ol Railway employees
is verified and how it is ensured that these
Ferderations have any recogoition from
workers (00 ;
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(¢! whether it is a fact that due to
pressure of these Federations, Government
did not keep good relations with the Cate-
gorical Associations which resulted in a
number of strikes and loss to the nation ;
and

id) the details of all the Categorical
Assuciations of Railway Employees registered
under the Trade Union Act along with the
names of their office bearers and streggth ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : 1a) and (b) Government
are satisfied thrt the members of the Execu-
tive Committee of the Unions are drawn
from all categories o' staff, and strikes
organised by category-wise unions are thus
not justified The membership streogth of
the component units of the Ferderations,
pamely, Zonal Unioos, is generally ascertain-
ed by a 1eference to the respective Registrar
of Trade Unions. Administration may also
depute an officer to ascertain the strength of
the members from the books of the Unions,
if considered necessary.

(c) Category-wise unions/associations on
the Railways are not recognised as a matter
of policv of the Gover ment.

(d) Government have no precise infor-
mation ; however, a list of the registered
calegory-wise unions, as available, is laid on
the Table of the House, [Placed in Library.
See No. LT—4373/70]

Rebubijlitation of Muslim employtes of
Heavy Engineering Corporation, Ranchi

2149. SHRI MUHAMMAD ISMAIL :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

{a) whether the riot-affected Muslim
employees of the Heavy Engineering Corpora-
tion, Ranchi have been settled ;

(b) if not, the reasons for the delay in
settling those employees and the steps being
1aken in this regard ;

ic) whether it is a fact that the authorities
of the said Corporation recently aitempted to
solve the settlement problem without consult-
ing the committee of Muslim employ but
by consulting the Jan Sangh people ; and

(d) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) A few of the affected
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Muslim employees who are put up in two
hostels, have been settled in the Company's
quarters.

(b) The re-settlement of the employees
in the company's quarters is a delicate social
problem requiring the willing cooperation of
all concerned and will necessarily take time
to be fully effected. Earnest efforts in this
regard arc being continued and so far 61
employees have taken quarters in the
company’s township, It is hoped that more
will gradually follow.

(c) No. Consultations were held with the
Muslim employees, Union leaders and social
leaders of the community

(d) Does not arise.

Allotment of Monihly quota of Vespa/
Lambretta Scooters to Delbi

Administration
2150, SHRI BENI SHANKER
SHARMA : Wil the Minister of INDUS-

TRIAL DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) the monthly quota of Vespa/Lam-
bretta scooters allotted to Delhi Administra-
tion for allotment to officials under its control
under Government quota ;

b) the criteria being adopted for allot-
ment of scooters to cofficlals working under
Delhi Administration ;

{c) the monthly quota earmarked for
officials workwng in the Directorate of
Employment aod Training, New Delhi ;

(d) the total number of scooters allotted
from Goverpment quota to officials of the
seid Directorate during the last two years ;
and

(e) the total pumber of applications
lying pending for such allotments to officials
of the Directorare as oo 15th October, 1970 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT ANMD INTERNAL TRADE (SHRI
M. R KRISHNA) : (a) to (¢). The required
information is being collected and will be
laid on the Table of House.

Liberalised Import and Licensiog Policies

2151. SHRI MUHAMMAD SHERIFF :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
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pleased to state :

(aj whether recently Government had
considered any steps to remove industrial
bottlenecks through liberalised import and
licensing policies ;

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHR]
M. R. KRISHNA): (a) and (b). In the
interest of increasing production, the import
policy in respect of priority industries is
liberally implemented to allow imports even
above past consumption, where there is
adequate r=ason and justification. The
eogineering industries were facing some
difficulties due to shortage of steel in the
country and consequently, the import pclicy
in respect of stec! has been liberalised in
terms of Public Notice No. 140-ITC (PN)70
dated the 11th September, 1970, further
amended by Public Notice No. 161-ITC
(PN)/70 dated the 3rd November, 1970.

As regards the industrial licensing policy,
the industrial undertakings baving fixed assets
upto Rs. 1 crore except those beiongiog to
larger industrial houses foreign companies and
dominant undertakings have been exerm pted
from licensing provisions of the lodustries
(Develop and Regulation: Act, subj
to certain conditions beiog fulfilled ; the
licensed/registered industrial  ucdertakings
have also been permitied to effect substantial
expansion without & Jicence upto additional
Rs. | crore ia fixed a:sets subject to the limit
of Rs. 5 crore pot being exceeded, They
bave also been given freedom to diversify or
increase their productton beyond their
licensed capacity upto 259 of their licensed/
registered capacity, subject to certain condi-
tions being fulfilled. A policy of positive
licensing has been adopted in respect of core
industries lor which necessary inputs will
also be ensured. The middle sector has been
allowed to grow according to the market
foices. The banned list has been suspended,
A list of 123 industries where there is scope
for further investment has been announced.
The areas where production gaps exist and
which involve short gestation periods are
being identified with a view to their being
taken up in the public sector. It is expected
that these measures will remove bottlenecks
in the industrial growth of the copntry.




153 Written Answers

Manufacture of Nylon Fabrics and Steel
Products in Public Sector

2152. SHRI MUHAMMAD SHERIFF:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether nylon fabrics and certain
steel products would be manufactuwed in
industries o be set up by the Ministry in the
public sector ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). There is no
proposel uoder consideration at present for
setting up a public sector unit for manufac-
ture of nylon fabrics by this Ministry, With
regard to the steel product in the public
sector as part of M/s. Bharat Pumps and
Compressors Ltd., Naini, for manufacture «f
heavy pumps and compressors and H. P. Gas
Cylinders. A proposal to set up a Plant in
the public :ector for the manufacture of
Seamleas Steel Tubes is under consideration.

Disparity in Pay Scales of Superin-
tendents under Directorate of Soclal
Wellare

2153, SHRI SITARAM KESRI: Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state

(a) whether under the Directorate of
Social Welfare, Delhi Administration, institu-
tions haviog more than 200 inmatles have
been provided with Superiotendents in pay
scale of Rs. 250 to 47 whereas the institu-
tions with lesser pumber of inmates have been
given Gazetted Superintend«nts in the scale
of Rs. 325—Rs. 570 ; and

(b) if so, the reasons for such an anomaly
existing in the staff pattern of the various
institutions and the action which Gevernment
are proposing to reconcile it ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO) : (a) Yes, Sir.

There is only cne such institution baviog
more than 200 inmates where the Superin-
tendent is in the scale of Rs. 250/- 470/-.

(b) The question of rationalisation of
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certain pay scales including that of the post
in question is under consideration.

Relostatement of security staff of Heavy
Engineering Corporation, Ranchi

2154, SHRI K. RAMANI : Will ihe
Minister of STEEL AND HEAVY ENG-
INEERING be pleased 10 state :

(a) whether it is a fact that the suspend-
ed security staff of the Heavy Engincering
Corporation, Ranchi has not been taken back
into service even after an agreement with the
management had been arrived at ;

{b) if so, the reasons therefor ; and

te) whether any steps are beiog taken to
rescind the suspension of the employees and
to take them into service ?

THE DEPUTY MINISTER IN THE

MINISTRY OF STEEL AND HEAVY
ENGINEERING {SHRI MOHD SHAFI
QURESHI) : (a) No, Sir. The suspension

orders were revoked on 25-4-70.
(b) and (c). Do pot arise.

Separate Reservation Window at Amritsar
and Chandigarh Stations for Military
apd other People Holding Warrants
for Journey

2155. SHRI ESWARA REDDY : Will
the Minister of RAILWAYS be pleased to
state

(a) whether it is a fact that at Amritsar
and Chandigarh Railway Stations, there are
no proper arrapgements for atiending to
military people and for all others with
warrants for tiavelling ;

(b) whether it is also a fact that other
passengers are put to a lot of inconvenience
as there is only one window for public as
well as for those who are holding warrants
for jourpey ;

(c) whether it takes nearly bhalf an hour
to issue a ticket to a warrant holder, and
when there are many passengers of this type,
general public suffers :

(d) whether Government bave received
any giievances and complaiots from an
M. L. A. of Punjab ; and

(e) if <o, the details thereof and decision
taken therecn ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). No separate
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booking windows Fave been provided for
exchange of Military warrants at Amritsar
and Chandigarh Railway Stations. At Amrit-
sar, Military warranis are exchanged without
any inconvenience to warrant holders and
other passengers from the Second Class
Booking Window on which the work load is
light. At Chendigarh, warrants arc exchang-
ed and tickets issued to public from the
same window. The gquestion of providing an
additional Beoking window at Chendigarh is
under cxamination.

ic) No. It takes about 5 0 8 minules
to exchange a Military warrant for a rail
journey ticket,

(d)and (e) A complaint was received
from Shri Satva Pal Dapng, M. L. A., Punjab
regarding inconvenitznc: to passengers at
Chandigarh in purchasing tickets. The ques-
tion of providing an additional booking
window at Chandigarh as indicuted in reply
to parts (a) and (b) of the Guestion, is under
consideration.

Payment of Gratuity amount + f a Driver
of Hospet Station South Central
Railway)

2156 SHRI ESWARA REDDY : Will
the Minister of RAILWAYS be pleased to
slate :

(a) whether his atention has been
drawp to a write up in g/irz of 101h October,
1970 regarding the gr:tuity amount of late
5. Venkateshurulu, 2 <river of Hospet, which
bas been held up ; and

(b' if so, whether any enquiry has been
made and ¢l:¢ amount paid to the claimant 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : {a) and (b). Yes. The
amount held up has to be ndjusted against
Government does and nothing more is pay-
able to the widow.

Improvement of Railway Track Between
Mysore and Chamarajanagar

2157. SHR1 SIDDAYYA Will  the
Minister of RAILWAYS be pleased to state :
{a) whether there is a propnsal 1o

improve the railway track between Mysore
and Chamarzjanagar in Southern Railway ;
(b) if so, the amount sanctioned for the
rurposes ;
(c) if not, the reasons therefor ?
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THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No.
(b) Does not anse.

i) The present standard of track is
considered quite adequate to carry the
present day traffic.

Survey of Chamarajanagar-Satyamsngala
Railway Line

2158 SHR1 SIDDAYYA Will the
Minister of RAILWAYS be pleased to state:

(a) whether the reassessment of the
survey conducted in connection with the
Chumarajanagar-Satvamangala railway line
has been made, as assured by the Minister
on the floor of the Lok Sabha ;

(b) if so, the details thereof : and
(c) it not, the reasons therefer ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (¢c). The reassess-
ment work of the earlier survey reports of
the Chamarajanagar-Satyamangalam rail link
has since been completed and the updated
reports are at present under finalisation.
These reports ars cxpecled to be submitted
by the Southern Railway shortly to the
Railway Board.

Part-Time Dentists Employed by the
Railways

2159, SHRI S. A. AGADI: Will the
Minister of RAILWAYS be pleased to state :

{a) whather it is a fact thai some part-
time Dentists are workiog in the Divisional
and Headquarters Railway Hospitals ;

(b) :f so, how many of them are working
with paiticulars of their duty hours and any
and dearness allowances fixed for them ;

tc) whether it is a fact that there is a
persisient demand for increased pay ; and

(d) if so, the action taken in this
regard ?

THE MINISTER OF RAILWAYS

(SHRI NANDA, : (a) Yes.

(b) A statement indicating the places
where part time Dentists are workiog, their
duty hours and the amount of hcporarium
being paid to each of them. is laid on the
Table of the House. [Placed in Library. See
No. LT—4374/70] Part-time Dentists are
not el'gible for Dearness Allowance which is
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admissible cnly to employees on regular pay
rolls.

(c) and (d). The question whether the
ceiling on honorarium of Rs. 1:0/- per month
being paid to part-time Dentists should be
increased, in view of the rise in cost of I'ving
and other factors, was examined in February
1970 and the ceiling on Honorarium was
enhanced to Rs. 200{- per momh wefl
26.21970. The Raways have also been
advised to review and refix the honorar.um
to part-time Dentists within the ruvised
ceiling limit, wherever justified.

Jbuoggies on Railway Land Between Patel
Nagar snd Delhl Cantt. Stations

2160. SHRI BAL RA) MADHOK : Will
the Mipister of RAILWAYS be pleased to
state :

(a) whether it iy a fact that a large area
of Railway land on both sides of the Rail-
way line between Patel Nagar and Delhi
Cantt, Stations has been occupicd by
squatters who have built their jhuggies oo
that land ;

(b) if so, waether Government propose
to part with that land for permanent seitle-
ment of the Jhuggi dwellers ; and

(c) il not, the reason why Government
have been encouraging squatting on this land
and what steps have been taken to see that
those who have squartted there get minimum
civic amenities there ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No.
(b) and (c). Do not arise.

Overbridge at the Link Road Level
Crusgsing, New Delhi

2161, SHRI BAL RAJ MADHOK :
Will the Minister of RAILWAYS be pleased
1o state :

(a) whether it is a fact that a decision
bas been taken to build an overbridg: at the
Railway crossing on the Link Road between
Jangpura and Defence Coleny in New Delhi;
and

(b) if so, when the work on this project
will start and the time by which it will be
completed ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

AG (AHAYANA 3, 1832 (S4K4)

Wriiten Answers 153
(b) The work is likely to com-
mence by about the middle of 1471 and will

take at Jeast 2 thereafter for

completion

years

Enquiry Office at Pathankot Station
. Punjab’

2162. SHRI VIKRAM CHAND
MAHAJAN : Will the Minister of RAIL-
WAYS be plcosed to state :

(a) the number of trains which arrive
and leave Pathankot {Punjab) station ;

{b) whether any enquiry office remains
open round the clock, and if not, the
reasons the:efor ; aad

fc) what steps are being taken to keep
the enquiry office cpen ?

THE MINISTER OF RAILWAYS
(SHRT NANDA) : -a) In a day 36 passanger
carrying trains arrive/leave Pathenkot from/
to various directions.

(b) and f(c). The Reservation-cum-
Enquiry Office at Pathankot remains open
from 900 to 17.00 hrs. The question of
exiending the workinz hours of the Enquiry
Office is under con«ideration.

Amendments in Advocates Act

2163. SHRI V.KRAM  CHAND
MAHAJAN : Will the Minister of LAW
AND SOCIAL WELFARE be pleased to
state :

(a) whether an assurance wa: given by
kim to bring in new legislation to amend
Advocates Act ; and

(b1 if so, when the amending Bill would
be brought before Parliament ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a) Yes, Sir.

(b} After the Lok Sabha grants leave to
withdraw the Advocates (Second Amend-
ment) Bill, 196+, now pending before it.

Increased Freicht on Sugar Cane

2164, SHRI S, S. KOTHARI : Will the
Minister of RAILWAYS be pleased to
state @

() whether it is & fact that the incidonc
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of Increase in Railway freight on sugar-cane
in the last budget owing to re-classification
u.ntlnr class 32.5 is very heavy and representa-
tions have been made to Government ; and

(b) if so, what steps Government are
taking to reduce thi> burden, which is
adversely affecting the cane-growers and
sugar industry 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). Classification
of suvar cane was lowered from 3°-A to
32 5 with effect from 1-4-1970 However, with
the cancellation of lump sum wagon rates
for sugar cane booked to sugar mills, the
freight rates went up from about 7% to 439
over different lcads on different Railways.
Representations against this increase have
been received but since the revised rates
still do not cover the cost cf hau'age there
is no scope for any reduction in the freight
rates for sugar-cane  introduced from
1.4.1970.

Upgrading of Posts of Material Checkery as
Material Clerks Souh Central Railway)

2165. SHRI SURAJ BHAN : Will the
Minister of RAILWAYS be pleased to state :

(a) whether Government are aware that
the posts of Material Checkers have mnot
been upgraded to Material Clerks in terms
of Railway Board's lctter No, PC/62/PS-5/
55-1 dated the 27th September, 1963 on the
D BK Projects and also on Secunderabad
and Vijayawada Divisions of South Central
Railway : and

(b) whether implementation of the said
Board’s orders will be made with retrospec-
tive effect and the benefits thereof conferred
on the employees concerned ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). The informa-
tion is being collected and will be laid on the
Table of the Sabha in due course.

Junlors Drawing More pay than Their
Seniors in Civil Engineering Depart-
ment {Sonth Central Railway)

2165. SHRT SURAJ BAAN : Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that in the Civil
Engineering Department of South Ceniral
Railway, Junior Officers in Class 11 Cadre
have been drawing more pay than their
seniors and if so, the reasons therefor ; and
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(b) whether Government propose to
review all such cases and equalise the pay of
the seniors to that of their juniors ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). Ves. Since
promotions to Class II Cadre in the Civil
Engineering Department are made from
amongyt various eligible Class 111 employess
in different cadres having different scales of
pay and drawming different rates of pay, the
situation of junior officers in Class 11 Cadre
drawing more pay than their seniors cannot
be helped.

The orders for stepping up the pay of
the seniors equal to that of their juniors,
however, exist, subject to the fulfilment of
the following conditions :—

(i) Both the Junior and Senfor
emplovees should belong to the
same cadre and the posts in which
they have been promoted or
appointed should be identical and
in the same cadre ;

("t) The scales of pay of the lower and
the higher posts in which they are
entitled to draw pay should be
identical ; and

(iii) The anomaly should be directly as a
result of fixation of pay by increas-
ing the pay of an employee by one
increment in lower scale and then
fixing in higher scale at the stage
next above. If in the lower post
the junior employee draws from
time to time a higher rate of pay
than the senior by virtue of fixation
of pay under the normal rules, say
due to grant of advance increments
or due to accelerated promotion
etc,, the orders regarding up the
pay of the senior employee are not
to be invoked.

Retirement Benefits to Ex-Nizam State
Railway Employees

SHRI SURAJ BHAN : Will the
of RAILWAYS bo pleased to

2167.
Minister
state :

(a) whether it is a fact that the Ex-State
Railway employees have been promised
retirement benefits on par with those of the
respective State Governments ;

(b) whether Government are aware that
erst-while Hyderabad Governmet gave
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pension to its employees at the rate of 50
. per cent of their emoluments ; and

{c) if so, whether Government propose
to consider granting pension at the above
rate to employees of Ex Nizam State Railway
who opted to serve under Ex-MNizam  State
Railway Rules and conditions of service ?

THE MINISTER OF RAILWAYS
{SHRI NANDA) : (a) to (c). Information
is be'ng collected and will be laid on the
Table of the Sabha.

Indefinite Strike at Sri Gang*nagar
Station Northern Railway)

2168, SHRI TENNETI VISWANA-
THAM : Will tke Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that an indefinite
strike is in progress at Sri Gangapagar
Railway Station ; and

(b) if so, the reasons for the strike ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). [In protest
against the arrest of a Pointsman by the
Police, the staff of Sri Gangapagar aiation of
Northern Railway went on a lightning sirike
on 3-11-1970. The strike was called off on
4-11-1970

Railway Lime from Talcher lo Behramper

2169 SHRI A. DIPA: Wil the
Minister of RAILWAYS be pleased to
state :

(a) whether Governmeat have taken any
action for laying Railway line from Talcher
to Behrampur via Aopgul Aathamallik,
Purenakatak and Khurdha to Balaogir ;

(b) whether the survey bas been
completed ; and

(c) if not, the various factors leading to
the delay in the completion of the above
project ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) to (c). Due to
paucity of funds and lack of adequate traffic
justification, it 1s not possible to consider
the construction of Talcher-Behrampur and
Khurda-Balangir rail links, at present.

Paperand Pulp Projects in Assam

21°0. SHRIMATI JYOTSNA CHANDA:
Will the Minister of INDUSTRIAL DEVE-
. LOPMENT AND INTERNAL TRADE be
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pleased to state :

{a) the further progress made in regard
to the proposed public sector paper and
pulp projects envisuged lor Assam ; and

(b} the steps proposed to be taken for
utilication of abundant bamboo resources
(suitable for paper pulp and rayon pulp) of
the Cachar-Mizo region of Soutbern
Assam 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Prel' minary steps
bave been ipitiated by the H ndusian Paper
Corporation iP) Limited for the imp'ementa-
tion of the scheme. A technical team has
since visited the State and had discussions
with the officials regarding selection of site
and other iscues hke power rates, royalty
for forest raw materials etc. Discussions are
stll contiouing with the State Government
in these regards,

(b) The proposed project wvisvalises
utilisarion of bamboo resources of Southern
Assam also.

Resteration of Trains for Somthern
Assam and Tripura

2171. SHRIMATI IYOTSNA CHANDA:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether he is aware that the
Southern Assam and Tripura regions are
served by fewer passcoger trains now despite
manifold increase in traffic ; and

(b) if so, whether it is proposed to
restore those trains which were withdrawn
due to stoppage of night running ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : ia) Except for suspension
of night runniog of passenger trains in South
Assam in February 1966 for reasons of
security, the pumber of passenger trains has
pot been reduced except for diversion of
one train of Furkating-Mariani Chord section
via the loop line.

(b) It is not possible to restors night
running urless security conditions improve.
Alternative sorvices during the day have
been provided and loads of existiog traios
have also been increased, whergver required
and practically possible,
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Payments of High Premiums for Obtaining
Essential Steel Supplies

2173. SHRI MADHU LIMAYE : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased 1o state :

(a) whether Government are aware that
large scale profiteering is indulged in by
units engaged in trade and distribution of
iron and steel products and that high
‘premiums are being paid by consumers for
obtaining essential steel supplies ;

(b) if so, the difference between the
ex-factory prices and the actual prices paid
by consumers/producers for these products
or for at least the more important products
and the element of taxes in 1heee prices ;
and

(c) the steps proposed to  climinate or

bripg down the premiums and ensure
equitable  distribution 1o consumer-
producers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) Government are aware that
open market prices are higher than the
Hindustan Steel Ltd. stockyard prices and
varies from product to product.

tb) Precice information about the
difference between stockyard prices and open
market prices is not available but there is
no doubt that market prices ar¢ higher. The
gxcise Juty is as follows ;
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(Rs. per tonne)
1. Bars and Rods 125
2. Joists 125
3. Uncoated Plates 135
4. Galvanised Plates 325
5. H. R. Sheets 175
6. CR Sheets 250

(c) The steps taken by Government to
bring down the open market prices include
action towards increased production, better
distribution, liberalisation of imports and
regulation of exports.

Steel Capacity in Private Sector

2174. SHRI MADHU LIMAYE : Will
the Minister of STEEL AND HEAVY
ENGINEERING) be pleased to state :

(a) whether the private sector had
launched a sustained propaganda about
excess steel capacity and the likelihood of
there buing a glut in  the steel products
market during the years 1966-62 ;

(b) whether Government allowed itself
to be deflected from its earlier estimates by
this intented propaganda ;

(c) if so, whether Government would
revamp and  rcoiganise the agencies
responsible for advance planning in the
Planning Commission|Departments of
Government ; and

(d) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) The Gcvernment is not
aware of any sustained propaganda about
excess steel capacily and the likelvhood of
there being a glut in  the steel products in
the market during the years 1966-¢9. Certain
views to this effect may, however, have been
expressed, specially during the recession
period extendiog from 1966 to middle of
1968

(b) No, Sir.

(c) and (d). Do not aise.

Public Sector Indusiries Around Nagpur

2175. SHRIN. R. DEOGHARE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND [INTERNAL TRADE be
pleased to state @

(p) whether Government propose to set
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up some public sector enterprise/industry at
or around Nagpur in the near fulure to

iucrcase the employment poiential of
Nagpur ;

(b) if so, the details ot the proposal ;
and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) to (c). The loca-
tion of public secter projects is decided
primarily on the basis of techno-economic
considerations, However, other things being
equal, preference is given to locations in
industrially under d veloped and relatively
backward areas. While there i no immediate
proposal to set up any public sector project
in or around Nagpur, this location will be
considered, alongwith others, if and when
new projecis and proposals are considered.

Take-over of Railway Lines operated by
Private Agencies

2176. SHRI N. R, DEOGHARE : Will
the Minister of RAILWAYS be pleased to
state :

(a) the different Railway lines in the
country which are or were being operated
by private agencies with names of the
agencies ; .

(b) whether Government
take over these lines ; and

(e) if so, the details of the proposal ?

propose to

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Ason 1-1 1970 the
following lines (Marrow Gauge) were operat-
ed by private agencies :
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5. Dehri-Rohtas Dehri Rohtas Light

Railway Owned and
operated by

1. Futwah- Futwah-Islampur Light
Is) Railway Company td.
Railway

2. Howrah Amta Horwah-Amta Lighx
Railway Railway Company Lid.

3. Howrah- Howrah-Sheakhala
Sheakhala Light Railway Company
Railwvay Ltd.

4. Arrah-Sasaram Arrah-Sasaram Light
Railway Railway Company Lid.

Railway itailway Company Ltd.
€. Shahdara- Shahdara-Saharanpur

Saharanpur Light Railway Company

Railway Lid

Of these, Shahdara-Saharanpur Light

Railway has been clostd down by the

management since 1 9-1970
(b) No.

(c) Does not arise in view of the reply
to (b) above.

World Bank Assistance for setting up of
Steel Plants

-1'7. SHRI N. R. DEOGHARE : Wi
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether some foreign agencies like
the World Bank have offered assistance for
the setting up of the Steel Plan's io the
country in the public sector ;

(b) if so, the details of the assistance
offered ; aad

(c) names of Siates where these plants
aré proposed to be set up 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) No such offer has been
made to the Government by the World Bank
so far.

(b) and (c). Do not arise,

Site for Hospet Steel Plant

2173, SHRI S. A. AGADI : Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

(a) whether the site for the Hospet Steel
Plant in Mysore State has been finally
selected ;

(b) if so, where it is being located and
the progress made towards acquisition of re-
quired area of lard ; and

(c) the details of action taken towards
ercclion of the Plant 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING . (SHRI MOHD. SHAFI
QURESHI) : (a) The Site Selection Coin-
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mittee, appointed in June, 1970, finalised its
recommendation for a site for the Hospet
Steel Project at its meeting oo Seplember
20, 1970. Its Report is under the con-
sideration of the Government.

(b) The Site Selection Commitlee have
recommended a location for the steel project
in Hospet region, south of Toranagalu village
on the Hospet-Bellary railway line. Neoes-
sary steps to demarcate the plant are neces-
sary for acquisition have already been
initiated.

(¢) The Committees on Coal and Raw
Materials otber than iron ore and coal have
already submitted their reports to the
Government. The Committee on Iron Ore
is expected to finalise its recommendations
shortly. The Site Selection Committees have
also completed their work as indicated in
reply to (a) above. The Techno-Economic
Feasibility Study will now be taken im
band.

Permission for increase in Production
of Fiat Cars

2179. SHRI S. A. AGADI : Wil the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
slate

(a) whether it is a fact that the Flat
Car manufacturers have applied for expand-
iog their production unit to 25,000 cars per
year ; and

(b) if 50, the reason for not giving them
permission to expand their unit when there
is @ public demand for the car ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R KRISHNA) : (a) apd (b). While M/s.
Premier Automobiles, manufacturers of Fiat
Cars in the country, have, from time to
tine in the past, made different proposals
for increasing their capacity for the manu-
facture of Fiat cars and also mentioned
their expantion proposah during discussions
with the officers of this Ministry and the
Pianning Commission, no regular application
under tne Industries (Development and
Regulation) Act, 1451 for the grant of an
industrial licence for cxpanding their capa-
city for the manufacture of Piat Cars to
25000 per appam has beea regsived from
them.
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f and when an expension application in
this regard is received from the company it
will be examined on merits in the circum-
stances prevailing at that time,
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Introduction of Express Trains between
Bijapur and Bangalore Vig Gadag and
‘Geatakal

2180, SHRI S. A. AGADI : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that in Septem-
ber, 1970 a representation was submitted to
the Railway Board : nd the General Manager,
South-Central Railway for introduction of
an Express Train service between Bijapur and
Bangalore via Gadag and Guntakal ; and

(b) if so, the action being taken to
introduce this new Express Trein service ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

(b) The request has been examined but
bas not been found justified on considerations
of traffic.

Late ranning of Passenger Train in Hubli
Divigion South-Central Ruilway)

2181. SHRI 8. A. AGADI : Will the
Mimister of RAILWAYS be pleazed to
riate

(a) whether it is a fact that most of the
passenger trains of the South-Central Rail-
way in Hubli Division are runoiog late
almost everyday ;

(b) whether it is also a fact that Train
No. 232, South-Central Railway is not giving
connection to Train No 31 almost everyday
st Hotgi ;

(c) the number of days it has falled
to give connection since 1st June, 1969
todate ;

(d) whether any efforts are being made
to run the trains occerding to scheduled
timings, il so, the details thereof ;

(e) whether it is the practios to obtain
cxplanations for late ruaning of trains ;
and

(f) if 80, what is the pature of 1the
explanations furnished by the responsible
staff ?

THE MINISTER OF
(SHRI (NANDA) : (2) No.

RAILWAYS
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(b) No,

(c) During the period of 518 days from
1-6-1969 to 31.10.70, 232 Dn. Passenger failed
to connect 31 Dn. Express at Hotgi on 119
days.

{d) Yes, initiatioo cf corrective and
punitive measures including launching of
special punctuality drives, disciplinary action
against the officials found at fault.

(e) Yes, explanations are called for

wheoever a train runs late.

(f) Explanations are of a neture clari-
fying the actual reasons of detention so that
sppropriate punitive or preventive action,
as may be necessary, could be taken,

Stoppage of West Coast Express at Tirur
Railway Station (Somthern-Railway)

2182. SHRI C. K. CHAKRAPANI :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government have received
any memorandum from the people of Tirur,
Malapuram District, Kerala demanding that
the West Coast Express should halt at Tirur
Railway Station ; and

(b) if so, the decision taken by Govern-
ment thereon 7

THE MINISTER OF
(SHRI NANDA) : (a) Yes.

(b} The demand has heen examined but
not found justified ms long distance treffic
offering af the station is not adequate. How-
ever, the demand will be reviewed when
offering of long distance traffic justifies it.

RAILWAYS

Railway Accidents

2183. SHRI HIMATSINGKA : Will
the Minister of RAILWAYS be pleased to
state @

(a) whether Government’s attention has
been ‘deawn to the fact that within a short
span of period in  October, 1970. three
major Railway accidents occurred in the
coontry ; and

() if so, whether Gowvernment propose
10 set up & Commission to go into the io-
creasing number of raillway accidents 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes. Three serious
accidents took place during October, 1970
and statutory inquiries have been held by
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the Additional Commissioners of Railway
Safety into these accidents.

(b) The number of accidents during the
current year from April, 1970 to October,
1970 has been less as compared to the
correspond‘ng period of the last year. There
is mo proposal to set up a Commission to go
into the question of railway accidents.

Selection of Chairman, Railway Service
Commissjon, Allababad

2184. SHRI ESWARA REDDY : Will
the Minister of RAILWAYS be pleased to
state ¢

(a) whether the post of Chairman, Rail-
way Service Commission, Allahabad, has
been vacant since 25th May, 1970 ;

ib) if so, whether his Ministry is re-
quired to suggest four names to the Usion
Public Service Commission for selection ;

(c) whether itis a fact that only three
names were sent this time, and if so, the
reasons therefor ;

(d) whether it is also a fact that the
two Railway officials, whose names were
suggested by the Railway Ministry, have
serious charges pending against them ; and

(¢e) if so, the details thereof and the
steps taken to investigate the charges ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

(b) and (c). The recruitment rutes for
filling the post of Chairman, Railway Service
Commis:ion, provide that the post will be
filled bv a person selected by Unmion Public
Service Conmission from a pasel of names
forwarded by the Ministry of Railways. No
fixed pumber of nemes to be included im
such @ panel has been stipulated in these
rules.

(d) No.

() Does not arise.

Houosing Scheme for Scheduled Castes/
Scheduled Tribes nnd Backward Classes

2185. SHRI K. HALDER : Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to state :

(a) whether Government have any hous-
ing scheme for the Scheduled Castes and
Scheduled Tribes and other Backward
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Classes who have no shelter of their own to
live in ; and

(b) if s0, the detai's of the scheme and
when it will be implemented ?

THF MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a) and (b).
There are two hosuing schemes in operation
for Scheduled Castes, Scheduled Tribes and
other Backward Classes—(i) subsidies for
construction of houses under the State Plan
schemes with Central assistance ; and (ii)
grants-in-aid given to the State Governments
for housing of Sweepers and Scavengers
under the Centrally Sponsored scheme ; this
supplements the Slum Clearance Scheme and
the Low Income Group Housing and Urban
Development. Centrally, the cost of con-
struction of a house has been fixed at
Rs. 1,200 and in exceptional cases a‘
Rs. 1,600 at the discretion of the State
Government. In the hill areas bordering the
Himalayas, the cost of construction has been
fixed at Rs. 2,000/-. Outof this, 739 of
cost is given as subsidy and the balance is
borne by the beoeficiary by way of cash,
labour or material etc. Assistance is also
given for purchase of house-sites which
ranges between Rs. 200/~ to Rs. 500/ per site.

 qfgan dm # W@ qwfa waf

2186. st g ww mgare: sar
o gofl ag @A Y FO &7 fF -

(%) frg@ d w@Al # afendt
Fara & gmiw faad fges @l g
a6z 1 7€ 1aF Fr gwafa &1 geq fHaar
¢

(@) 3w wafa & frax awfd@ A
T R

() @y avwfa £ wWr $W q9qr
fear &1 OF7 & fag @w@< 7 |0
TR FIAATE A §

@ e (N AeRY) 0 (F9) 1,853
Ty |

(a) 2 =afaq
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(m) ™7 ¥R gawar FATE @A
F1 fyserd v /T Y R, WA
qfyan Jwra G FToIT GASHAT
FY gzaray #1 51 429 ®9 ¥ faamr w@w
¢, fawit W@ g gu W e aTEr
fear 41 gzarg +fr aufwa § 1 999 &C-
sy ggOa fFarar g fs ¥ & we-
aml #t Qg & fog wmawEs A
J314 |

i geafa #1 fgmrag &7 WICEH
gF1 #1 feafqa) ¥ fagzd & woq gfaw
#t @graar 79 & far W@y g @/
Y geerr fadw aw & saArd wfawr-
fas geqr § dara fryr o 2@ &1 Tow
gfen o s wafeq mfasfal &
afFa sgulm wrg s ¥ fau sA$
19 faFean grasa w@rar Wi W
gufa %t afy o= guar Fale Fo
97 FIIT T F AEqT ¥ § AU
gaz # oF fadaw ot T femmmar

1209 brs.

RE : PUBLICATION OF EXPUNGED
MATTER

Wead WEIEW ¢ FA A suifada ag
7 ot feared f#0, ¥ @@ gE & fammw
T, fgars ¥ A w1 g8 A
FEl, @ I AW A & faAy wg
™LA 3T A ate § fre My
flz fomr | 3a% a G 3 7g frag
g fopar oo ) afsa W g8 ag
FmF At gt g s aga 8 s@ary
Hagdarmr dar @ wmr 2@ gR
wod ag fadew sr & e gw faafad
#qwwAr afgd ar wr oa@ s
arfge |

DR. RAM SUBHAG SINGH (Buxar) :
Because it pertains to the privilege of the
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House can we rtefer it to the Privileges
Committee 7

oY ofg @ (790) : w9 [aEAdr R
difaa

&t wew fagrd amit (aguAR)
Wy "gied, 99 Wi fear Sw &y
FEYH FIT § @1 g 9ar Agl Aq@r g
fr caggr T @ E AT T T QR
gat @@ 9z § fs wemed v H aga
B H IE g

wery RERT : 97 agt 9T qT F
amar & f& @ <@ FY ugmgw frar
SATAT &1 N &7 A FH 37 arar 2 fF
TR T T ... (cwawE) ... 7@ fa=-
fed # d@ ¥ fagor .., (m=2am) .

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Yesterday, what you said
was not very clear, After Mr. Gopalan
withdrew the remarks on his behalf, when
you said ‘I expunge it’, it was not clearly
known what you said There was such a
confusion which might b: responsible for
this,

MR. SPEAKER : After Mr. Gopalan's
assurance I clearly said that everything, the
remarks again:t the House, against the
Chair and so muny others would be
expunged. 1 think they should have tried
to know which parts were expunged. Any-
way that has come. I shall just convey this ;
I do not want to take amy action, but I
shall bring it to their notice.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, AND SH.PPING
AND TRANSPORT (SHRI 1 AGHU
RAMAIAH) : I also propose that it be seot
to the Committee, It is objectionable to
publish what has been expunged ; you should
send for them and warn them.

wt g T ;g SEET tmr AE
g1 wifze, marag r & s gar
... (wmera). .

o) e fag  (AEF) AR

AGRAHAYANA 3, 1892 (S4KA) .

expunged matter  1T4

e g gEr @ ag A T
& 1 gEadw g gur gwfag I g
fear ...(=3gm)...

ot wew fagret et ;o wfesy
¥ ARl ¥ g e a 9ER
fasge mee s swfarm @edl & wav
wrar Sifge | R o ww ar fF oA
fagrar ar a8 (... 5qaEm). ..

sreqer AENAT ¢ fAo MuwA ¥ v
Y #7 99%Y gadw FT fagr o S%

gtz wgr f& ag Nafen @v 9@ 7@
aAar L, (sEEem)...

SHRT NATH PAI (Rajapur) : You have
put the matter in proper perspective,
Nothing further should be done in the
matter. We do pot want aoy further
action. Let the matter rest there...
(Interruptions.)

MR. SPEAKER : There is no qusstion
of admonishing. I shall meet them and I
shall explain to them.

SHRI S. M. BANERJEE (Kanpur):
Whenever there is commotion in the House,
it becomes impossible to understand what is
happening...(frrerruptions ) Yesterday, it
was so difficult. I am a wvery vigilant
Mcmber but 1 did pot hear that it was
expunged. When Mr. Gopalan said
something, I thought he was expressing
regret on behalfl of Mr. Basu and that you
had kindly accepted it. [ did not hear your
remarks about the expunction. Secondly, I
want to point out to you that in such
matters, when we want to say something and
when you say that they should not go into
the proc=edings it becomes difficult for the
Members to know in the hulabaloe whether
they had been expunged...(fnterruptions)

=t TR fag: 7 &AF aww &
giw @ E T g A W AT R
g\ w1 8 g2 ag Far A1fF ¥ 57 WA
# faggr 7 6 wwEn e &%)
afer ag st &Y ovaw g A8 wwfag
geard ¥ 8w g 1 .. (sEem).,,
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[t wgefiz feg]
gferw ag & f& oY m ms Bar §
Ia% F19 W9 Ag) &Ey g1 ... (ww-
gM)... ¥ g3 wEr ¥ A8 ¥ §
gafeg a9 @ mw gfd L (we-
am)...

MR. SPEAKER : Order, order. I must
admit I was rather very lenient and tolerant
yesterday. 1 later on wondered why I was
80 lenient and tolerant yesterday really, I

bave been extremely lenient yesterday and 1
really wonder how it happened.

ot go ®Wo wASl: FHWY FW A
s s gt I gk fE e
g8 ¥ ar@lt @ war g W@
... (TmEaT) ...

MR. SPEAKER : Mr. Banerjee, please

sit down. You are speaking much against
my request.  Yes, Mr. Yajra Datt Sharma.

12.17 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Delay in release of Tariff Commission's Report
on price of art-silk yarn
«t awza wAl (Agae%) : & wufa-
gty giFmgeE ¥ farafafas faem
ot o 2w sgmre wEY wvoam
femmat g W wrdAT swar § R ¥ g@
m #os aEEw g
‘TFEAT IGAF A F qow F Ay H
g% qram & afqdzT & g ¥ qur
9% gea ¥ ftaw o faaem 39 ow
fasrg afsa w27 ¥ gu fawea gar gad
THCAET AFA! AN TN H qw= gar
=fg7 4%z "
THE MINISTER OF FOREIGN

TRADE (SHRI L. N MISHRA) : Mr.
Speaker, Sir,
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In view of complaints regarding high
prices of all types of man-made fibres and
yarns the Government of India requested the
Tariff Commission in July, 1968 to examune
the price structure of all types of man-made
fibres and yarps. The Tariff Commission
was subsequently requested to submit an
interim report on the price struciure of
viscoce filament yarn and staple fibre as the
detailed enquiry was expected 10 take some
time. The Cc issk submitted  the
ibterim report in Apnil, 1769, It being ap
interim report, was mot made public on
receipt of this report, the Texiile Commis-
sioners held discussions with yarn producens
and weavers resulling in both the partles
coming volun‘arly to a mutual agreement
covering  price and distribution.  This
sgreement had initially @ tenure of six
months from 1st August, 19.9 to 3lst
January, 1970, It has sioce been extended
uptoe the end of December, 1970. The
voluntary sgreement is reported to have
worked, by and large satisfactorily.

The final report of the Tariff Commision
on viwose and acetate filament yern and
staple fibre was received by the Government
on the 10th of April, 1970,

As the report of the Commission
requires decisions not merely on price and
distribution but also on matters of develop-
‘mental, fiscal and technical nature, it had to
be reffered to different departments, includ-
ing Technical and Financial Advisers, of the
Government for advice.

Much of this work is over and it is
now Governmenis's endeavour 1o foalise its
decision on this report as early as possible.

Government is aware thet there has
been some rise in the market price of the
free sale yarn which represents 459 of the
production. Apart from the effect of
seasonal rise in demand, the major cause
for this appears to be the lock out in one
of the rayon producing units located in
West Bengal which produces about 13% of
the total rayon yarn in the couatry. I
believe it has mow resumed working.
Another unit, in U, P, which was said to
be having some difficultics in reaching full
production is oow reported to have over-
come them. The situation should, therefore,
considerably improve in the near future. I
have also asked the yarn producers not

to create trtiﬁ_c'inl' warcities by diverting
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free sale supplies awsy from the normal
consuming umits.

The report of the Tariff Commission on
the price structure of nylon filament yarn
and polyester staple fibre has also been
received by the Government on  10th
Octoter, 1970 and is being examined.
However, a voluntary agreement between
the major producers of nylon yarn and the
aclual users is also in operation since the
middle of this year on prices and distribu-
tion of nylon yarn. Besides, a substantial
quantity of mylon has teen impoited and
some further imports will also be made
800D

The production of all man-made fibres
has been steadily increasing and further
capacities are being licensed to increase
production substantially,

It would, therefore, be evident all possi-
ble acticn is being taken and thereis mo
reason to fear any crisis in the artsilk
weaving industry.

it awra @wat : dar fr w0 v
q #g1 f wrr dar F9F ary FamEst

¥ a1 gaF § oF awwlar @ a@r v
R 7z wwwlar saam dF a0 A
9 @I § &Y 37 g T famge wea
21 offrafr oz 2 e ot 3@ & a3
T g &1 gudm faaar s @ar
¥t 99T ¥ 72T A 15000 qraw-
@ § ofs 57 a5t #7 yOw W A
g syaae & 9000 qrax @ § 1 50
gfema & 37 aaT gra fag™ 6wl
F OET €F T ATA A FH F FIQ@
TR gF ¥ agfeals 7z 2 Sa e
I = amy § FRw ggaat § oW
e deifea & feafa ag & f5 sgeae
NorsH o de @ 1w
Tl gafog 5 dac amr gERr wwE
FEE IR A T A FT T A A
wrgdfgre arpfads ag far =gl
aFdr zafag I¥ aa o AE FT AR
Rl gawr arq yraw @t Fag afz
F AT FET § G A FA R I
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9| wifas swar TG § W &g W
wiag 78 a7 fF F=a1 79 I A
famr 7gY wr &1 W ¥ w18
fewrg AEY @ X uF amamAA ® 43
¥ 43 wig Jar & o &1 foed oF ad
q FE EW I @R & T -
w2 @ & 1 ¥ agi & waw Suin & s
&1 A% ot faldy fag AT sl =t W@
Atugr e d3gu & w0 Wit whEi &
T@X wEWT G f 1 AT wERT A
g3 gowen ¥ Eftw Ffagy £ worwAr
w1 form v & fis 1968 ¥ 2ftw &M
o7 ¥ @ A § JiT A R FEr mw@r
W aw ¥ & 1968 ¥ sgww &
quET S« w1 W g ) 9ad AT ¥ agH
F At qa &0 & sk § qger wEA
2 FF 1969 & gegx 15 w9¥ 8 A% G}
gfy Fraarm gawr W a1 wafs 64
1970 & 93X J8FT AR T]F FL 17
¥ 64 7% 47 wfa fadww @ mar
W % § w7 fog gwwl & I
WA WgRg A #Er & &Y gy awwar
Wt & g g fF dmemw sfame
AT FT AEATAAT & FTOUW GET | W
T & 98 GURIET 39 A1 & &9 walg
TAH W IERE & 19 gar 9w
TR & FeEx W M AR
ax %1 w¥, 10 gfawa: s Fs91 "=
fRw F g AT 72 frofa Y efee ¥
45 gfqwa: gIFAF 97 &§ Faw W
¥ qofas fear smam, 45 sfowa: ag
gt T GA A X I ag
gwarar o1 AfFT egfeafs og 2 &
AT qF I7 I8 gawdd 71 30 sfawr
¥ ot F9 Four W far ) 9@ FY
oE F WE Ard gEr &T far w9
AiFe & TR A A X FANA 4TE
FAT QK 10 yfrww: #oaw W
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[ =t astew awi]

ot qt 739 3 ufqwa: w1 =@iw § afe-
foue 3w & weax fawar g, 7 sfome:
1 sra ot A fasar ) sEEr w0
WEAdf g 1A Al T a9 W E
5 oF giwst adl v @ & fafa
T ¢ ? few sfamw s @ a@ &
fog fear war a1 sges gmm )
T F Fraw F1aqw fFwar Tar | g
3 gu offeafa :1 mgwa faar
arET agt & ¥ m f5 gg gued wy
WY & 5AF1 a=raT § 9 s 96w fag
#t§ gury frar oma ) Wt @ e ¥
SYTF I A ¢F  HOAT weaiow e
& | 7l wgEy A 9 FEAS W ohg
witwi frmr & 1w ¥ A e 1969
% ag v sfadga o 9971 911 99
¥ WL WiT F 3T TG gL aF F@rs AT
¥ oY | 7g ¥t wglew 7 UsA AW
Fwg e q@F F g wWER
g SElrgg o wflg faar fF W
agd §, w7 ToEw qgT A4 £ 1 §9C Tg
FEIEEIH § FT 430 § W1 97 IR
Ff feafa @ & fag qareadl § 171w
sz fs sfade dfed & Y 7@ ax
fafreex § o7 go7 97 o= & W}
Hafaw sigiwr aa s 43 gu f A Ay
W 1 faarad adl . (zaam)...
$t F & g Fgyy At A Fag
atar W redt & wax qafaw e
WA FIIZ U E | w9 feafq ag @
f& guwlr Q@ &Y @ g AWifee
TR F1 A0 T FO | @Y ErmarEe
FfamT £ gegrgar grr awWAar ag
gOT 91 I® W F1 ag §werd ¥
gt a1 s Efew Ffaga N fod
s & 77 WETT IAET Gt g amife

TERF AT ITE g o fgat &
I W) SRR @ 43 g ik

i ag fdd gt 78 | o wEea
afz oo f W@ A mq efe w@
T At AT 2w § wee SR d
¥ ufs frez o agaee & s 2w A
fedyg gradt ot & agi Y @ @
W?ﬂﬂ*magﬂmgi%qgm.
g & a1 IMmafy §, 2 dvg o7 3@ W
w2 &, e vl agey gAe M ofaw
A w= 9 TG I G gF qoary 5
g a0%F & 97 J3 Y wgw faedt ?
# argar § 5 a=f wRtem FoT & W
Y51 T 9T 97% Iu< & HI QF W0
F ogwd #§ wFT AT Y aEA F
Fiferm s #31g% AT 54T F7 A9 AR
I-T WZ@HET & 2 |

S A agr AT AR ag a@ &
fF s AW F1 fOE F7 a5 W
|39 & ATA7 wEn 7 gagy fafvaq fafy
Faars wirg AT A fafe § A5 -
aré gt €1 dY S| AwrE w71 AW &) q@Any
FI 771 AT FI FT | A T3 2
6 TITAW € I¥ F1 q@ATAT W A
far gufea adf &y & oot «foars
F1 AEHA F@T § A 48 I FF At
gt § gwFr g § 4ifF weg aar #
U@E‘éﬂﬂ.": aa T w0 S |
q frar & @ Fw g & fF ag 49
gragran e g1 s fafswm fafe
woar W Faarsd famgw dedfeww
T ¥ @ AT Ju AT @wd oam
fmgammagn i v as ag @
SYeF ATEw F1 (0L 77 & @
T <1 W ganr fewfat 1 ang
g ¥ a9 9% T walw T ¥ fa
W dlsd gk e & swm & fam
79 g [ aifr Ifva g B @
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qg F=91 W19 I+ 9IWq g aF TH
zfee & |31 37 cqmear w40 ?

=t qo Ate fer : Wyl a% ag wHa-
g FTHA ¢ § agd gL aF WAAg
weaEy ¥ |gNd g fr agi 1 greq s=a
el W@ & | gaFEr {1 A7 #% aanar
g1 fasl @ gv &)1 amw @
qt wF Fgagy faw asar § @€ gad
¥ ¥R F T ¥ | Fgaow faa ®
ggare @ fyed sw@ ST amm
gl T sr asr w7 faw 9w W R
SR T mft-wsit gard ge gE ] WX
FgagT & & Ft siw a@wE &
AT | gaX Fo Fo grmedt H Y WA
FT 59T Sigaqw ge fFar g s agi &
! agEEe X i fY qr faw 9™ &Y
g9raAr g | afew ag W & f& wgaax
F &Y S gERt ga aner § @ fagfes
T F @R H IAF) FIE aFAE gE 2 |
§HF FETar AYIET F1 W A g g
#fET g8 & amr wg SqIgAr | 98
Tga w=t AW 2 1 7 REw &
ait ¥ gggex # O @ FwmEn
a7 | I9 §9 @ FT Adrer ag fawer
fragr fY st fad § s & g7 &
I HIRSTATES FETERN | I7% TAF
T g afs 7 wrmifas gfae @
% Wt & o Aifas gfae T gei
¥ wgar wmgar g f5 o 9w W O
FY WEraar F grasqwar g a1 gH 99
WA AIR g 1 g Ay § fF agmEw
FT qg Ty 93 IF YFEOR qiEf-

ufedisr & WY saFy gH agmr =iEq |

iw Ffmga &1 fEd & av ¥
wgr mar ¢ s &% wow gt ® &9 49
g9, a0 g Fg afsT ga¥ wg &
AAAlT @gE oF Wtw F@Ar §d 9
ar ag 18 & &7 aqgarsgar f&
fegra # At fawar g, swad # WA

Dagarg | & o FgAr I g fw
=g g ¥ fedz & arg F3 < FT
1 2@ WX A 3@ q F7 ggf 9 FeAl
argar fe w1 sfagd &)

gl o% T HeAET # gAE g g9
Ayt ¥ feqt wieft draogw 7 feaer
ati 1 wigaw fafasy &, s
fafdt §, fafiedt W ¥fewew U
Fifeaw § gaifs ag saw fafaedt §
guTt Fp sfeve & far de o=
waraal § gaga ¥ feofaat ar v
FlamgaEm ¥ ard §iwa S
wiIE T AN IT AW gHW IT A AT
wTad | gEEr g @ 5 ogw # s
¥oqrer & ar T WA WA, @
SareT g @i frdl dET T
qg= # | Siar AT 93E 9 § W
#fcs s F1 fordzas aga g€ @
1A AT E |

SHRI BUTA SINGH (Rupar) : I agree
with my hon. friend Shri Yajna Datt Sharma
s0 far as the plight of Amritsar units is
concerned. The statement read out the
hon. Minister is wvery vague, cvasive and
cleverly worded.

Yesterday, the hon. Minister was pleased
to state something in the other House which
is quite ~different from what he has stated in
this House today. He did not come with the
plea that a particolar wunit was locked in
some State and that is why the supply was
cot. He gave a very rosy picture to the
other House in which he said :

“The production of rayon filament
yarn in the country bas steadily
increased...”

He was talking of increase in production. N
Today, »hat he says is quite different.

MR. SPEAKER : He said oaly about
Amritsar,

SHRI BUTA SINGH : I would o to
Amirtsar since it happens to be your area.
None else than you cap better judge and .
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[Shri Buta Singh]

koow the plight of industrialists and small
weaving units engaged in Amritsar.

As regards Amritsar units, I would like
to ask a specific question from the hon,
Minister, So far, all the members who
are interested in this particular problem have
been knocking at the doors of various
Ministers who have been changing hends at
the Centre. Is the present generous
Minister prepared to call a meeting of the
small weaving units of Amritsar in his
office and discuss with them the difficulties
being faced by them, give them some
solution and some assurance about the
mutval agreement 7

This mutual agreement which was very
much talked about yesterday in the other
House and today in this House is not in
practice a mutual agreemcnt. It s an
agreement which the Minister terms as by
end large working satisfactorily’”. It is
satisfaciorily working for the big busineas
groups which are holding the monopoly of
the silk yarn. By whom 7 By Government
bureaucrats. So, I shall be fully justified
if I #sk the hon. Minister to let me know as
to on whose request this agreement was
extended. Was it requested by the small
weaving upits or was it suggested by big
industrialists or was it extended on his own
by tbe Textiie Commissioner ?

My hoo, friend Shri Yajoa Datt Sharma
has a-ked about the price rise. I wantte
ask roly oue specific guestion about the
price rise. Is the hon. Minister prepared to
tell us as to what are the prices of rayon
filament actually recommended by the Tarif
Commission ? Is he prapared to state the
facts in this House ?

SHRI L.N. MISHRA : So far as
giving out the recommendation of the Tarrif
Comm:ssion is concerned, I cannot give it
out before we take a decision on the
recommendations of the Tarrif Commission,
As Shri Yajoa Datt Sharma pointed out, he
was very much pear the truth that the price
of synthetic bas come to 17.64 from 1591,
It has come down to 17,57, Earlier it was
17.64 as pointed out by Shri Yajna Datt
Shaima.

About Amritsar units, as I bave already
stated, \hey bhave their own problem. He
referred to my answer given In the other
House. Today, the Call Attention in this

House is on the recommendations of the
Tarrif Commission. In the other House,
the Call Attention was on the situation in
Amritsar. So, there cannot be the same
answer, Here also, 1 would like to say that
the industry has made a phenomenall
progress during the last decade and a half.
If he likes, I can give the figures as to how
from 5 million Kgs., it has risen -to 38
million Kgs. in 1969. The industry has
made headway. As regards Amritsar units,
as I pointed out, they are tied up with two
mills, the Kesoram Mills in Calcutta and
the J. K. Industries in Kanpur, The main
difficulty arose because of non-supply from
these two mills. It is a fact that Amritsar
units are hard hit. The hon. Member has
suggested about having a meeting with them.
I bad a meeting with the spioners and I
told them not to create an artificial scarcity
but to go by the voluntary agreement
arrived at in the presence of the Textile
Commissioner. They agreed to that. |
am told it is being implemented more or
less. If another meeting is suggested, I am
prepared to meet them aond look into their
gricvances.

SHRI BUTA SINGH : I asked a specific
question as to who asked for the extunsion
of this mutual agreement.

SHRT L. N. MISHRA : This sgreement
was made to help the industiies because the
Tarrif €Commission was taking lime and it
was feared by the Textile Commissioner that
they will take a few months more and
extended the terms of agre:m=n.t Thia
agreement was a mutual agreement made
between both the spinners and weavers in
the presence of the Texti.e Commissioner...
(Incerruptions)

st awaa @Al : g W @ I
# 3 goivafadl & sy adf and@T

=t s fagrd ot (F9R) -
=t sfea aroa frs 3 o ggasT fam
2 ag 1% faomreas 2, afew ol
ot 9a< faar § ag WW a1 F@ A
gl

st arq qrf (TR ¢ WIW AR
G i
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it wew fagrl awwd © Fg IEF
AT WTAT |

# &Y w7 qgAT Frgar § Wi 9Ad
3 g# ST winaT § | TgAl 85T Ig
fF st g 2w sfaga & e
R AR @ & fag gaar swa
Fret 4t & Efew Ffaga § gg F=t &t
T¥T 841 4f fF gw gma 9 A/|@ ©-
for foie 2 @wwe 7 wfw foe
A gEwT wawa 91 fF G ag gu
Tl & ark ¥ fafaa 4, s frafEa
FAT AT 4 H1T gk IA@T F \gr-
gar ar Srgar 4 | afFwa wefiw fad
a1 7E, AR A FrE Fdar agt 4
few wfaga 91 fedld /1 @ gg W
TSR dtq wF, sl AF ORI A W
fratg agf fear | & samT @mar § &
1§ Faw 7g7 oram av at 2few wfaww
¥ g'ifem fon2 w5 aisly 0 7

gEusmag g 5 = wEem A
Fgr fw ot aawlar gur @ 9z Wt ww
dH—ag M A &, 97 & wwwEr g—
F A T FH FTWI ) 91 13 99
i @ saald § wgar 45 @ae
ar gerd Qaged god & faq gafaa
o, #fF7 oo emely 9T e 7@ R
nar AR 9 gfeww § 50 dredr A
fagqr war ) &t feqad § ST ag o
gl wgerar f &Y 7 ax@z NEEET
gasT aar gaT, a3 fow axg ¥ w0 A
4T 4T |

g% ¥x ¢ 5wl wgiew 3 wgAEs
¥ wyal & QryfAFIFTO F 89T A a9 H
THT AR qTRA 1 A AT wfaa #7)
wrgfaF@ TF w97 53 g aff=
e s 4g ¢ f& o w1 e
are fedar ar 7Y, aur fedwr ar g
aqr sfeg gea ox fadm ar agf ? ag

R givar w7 @ fF gy @ @k
AETH T & AP FY WIT T ArgAr
g @fem o smEg 1 9% Smar & Ay
MaRImEag A § wa § @
oI ey AW a foEd € 1 F qgAr
argar § f& ot ag gawar @ FW-
TS AHRET 91, SR T weE aE

cgma ¥ Al @mr ar, e 9| a1

UMW G T @ § &1 T0H ag91 w9
gl mar ? -

el AT Ay gy AW g 2
fr 2fiw sfags 1 fo o=z § o
@R # 7T wgig 9 qar wefa g7
mesd #Y arT g 5 o agew wwy
fr @t FaIfeds & v ¥ ifg sfagq
F) fediE @ @7 v o www § Al
g, WX I@ AMA H WS A qF
s # agt m§ &y a1 (e mar ?
w7 4t Agrga 9 € 5 @y s aw
qg @I EX F ArAW 7 fafma w¢
w &7 ifcw sfama N R s
AT aF 98 § W@y ar efs sfaaa
UATEE FTH FT 1% Aqaq A § )
mfer sfagr & @ az&@! &1 @99
A AfFa FT @R FW T aERK ]
w7 afgm g ?

Fagm g 5 am @ ) fqdy
I f5 ifw sfaga Y faE 7z ww
A A AT X T@ 1A A A
TETAST AGY & | IEFT AW AT@ &
FET A AR g A T9 T Y
ug I@r WA WEIET A FT AT
sfaww #t fole agr o et wifgd
gk 38 9 wwre %1 sfafwar s
anfed o

st Fo ATe faey: F Y g FXA arAT
gl g WA A grwed S @ gw
far @ &1
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[#ft &o o fr3y]

wgi o efor fid &1 ww3eg §
9 @1 A 9« a7 fF srae e am
% faerea Y w1 @ 9% smaam Y gEa
3F T & aY g Efs Ffwma ¥ w@
afz ag wurer @ny &% am@r § v o
Fole @ 2 wfw feld 29 & fau gw
IAH FH AR ...

8t wew  fag@t awmqd : mwd
fear aar g ?

st /o Aro faawy : TraHE frar &

gefw foqiz wrd & am Zamerew
Ffagae ¥ das &, fomwr wifz &
57 gmil g 9 ¥ ow AT
faFmr...

&t wew fagt awed : wRfow
e § oz feimege Y ?

st o are fam: zRfmy fde
o9 W@EET 9 a1 & @y & fav
§UKE | 98 FTA AT FFAT § FAT
#Iq 91g A | afFT gawr @y ¥ a8
waRT Ag ¢ | dae A femd QA1 A
uNg # 3 sT ag (war 5 45 @
TS gos 99, 45 wde fead @
R g5 qede fod @ WA o
T 9gFT gAT AT ATEAT g -

Of the total production minus rejects 109,
was i ded for replenish inst exports
45% of that would be given for
actual users for pro rara distribution at fixed
price whereas the remaining 459 will be
sold in the open market at the spinners”
discretion.

Under the voluntary agrrement distribu-
tion of 459, of yarn earmarked for actual
users is dope by the Central Committee
consisting  of representatives of yamn
producers and weavers” associations through
its regional committees set uvp in different
areas,
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ag A AT gWT 4g HawsE &
¥ =W o gesr dfeadEma g@m o
affr oz gamar g R o & fag
frar AT a1 | feT gast g wEm A
TqT FT OF A & fAU ST =T gy
7g femrax 30 a% 21 @AY gW W
agraT AE) wrga & 1 2w wAEw A S
Freae folE @ 959 gy o9 FAQ |
W werAg #7 & WY @raew qg 8|
gw a1 ¥ guEr e FT WY gm
wATag, oF §Sifaan o #fawa, wE-
fedtas feddiie o wgw, ¥ 5 @Y
grafrag § | diA1 & faa smAwe &
wrr Ffadz & T g § WY A w
FIH £1 FAT A1 § % 2few fedie wia T
# aawar g gad #1% e @ A g FE
FET AZ) A & | g drast 11 9 o 7SR
FLAFT , FL W@ § W gL A@ AKX
FI FT gAa FAfaw ST & | AR TE-
fam #1ga7 sga gz av qu fear
ferma sgaex & gawa Y a@ #}
greFT | s2fw FdE wimer @&l 9,
wefea # ar ) wigh 8% wgAd fedid |
AT FT A 9T @A FT G §, GEH
Wl @r wom SEfE gw 5@ 9T A
wiraw daar § &0 1 7F wrgaw fog
FT HAL UG AT § SEAT X, W
TET o T FT GHAT g1 ACAT a9
TEH! G939 F) 9T 9@ fgar g )

=t wew fagr aad W AR
@ 4 g1 § fF 45 91z TR z‘{aﬁi‘
#1 fawr &fe s faar @ e wfa-
Ta &

m'taealofuw:mmﬁf‘m
g A gk gfea frar ag @ & wEaY
g g
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sit graaTe A (79 feel) ;g
wt yeyfn ag & fs w1z a2 a3 SaEs
& it gTr Ut w9 § AT S e
FA AT § IAHT AT %€ Al g@rd
#3199 a8 & 5 e F aEl
&Y orexa 45 sfaug #¥ @i 0 ?
43,000 =9 ¥ & fFadl FA€ seww 9@
A feaft ¢t &1 o€ ? faadr gasr
S&<q oF 3a% garfas gasr gr faar
aar a1 7Y fear nar ? & gwaa g fF
Agl faar m@r ) s SR AEE W
qu agF fFar wmT & Ay 4Ee anm
I ST 4T HAMQ R T AR AEW
gt 7t g€ Ffwa aF) amr Ay agm
FT ToEF 2 & T | ag UNT edFHIESE
¥ fawr 891 oF A sAFwIfHZ FC
A=t get gz & a1 7g Fzm agfad
0T 67 | 99 YAT FF sAFAIHT T
ey faar. Ia%) qraargy faar ) g@@
a1 g suinafa & gaFy geaw agEn

uts 77 &1 12 § s wgT R
feale ®Y = go | A9y @9 S & T
aift g 1 7Y Ay ¥ & @ o FE
faata &) strar sfgg av ) forw atg @
A9 gAY weAEE) # g mir g
s wfema & i gradrag ¥
T W9 §HE W2 HRA ¢ AG W
gea ¥ arfF agi & S o gaF A A
W9 FY T W, WGH AT AT FTQS
Tad WIT %) ¥4 Frofa 9 ?

2for witde 31 frarag, 1970 #1
ww @ W@ ) T O9ET @y W
g FaEe # wrgAw foa? T F
gfaw faog & & ar 7@F F4 7 &
T& ¥ @@ aY ag o wfow qwakar 2,
WA T wr usadT F0 7 AR
ggaar 3 F fau, 3% awz ¥ oA
grwEaE) ) g0 FA F fqg, g

WEAEFAE] & GgAR 9w Aw fA|
% AT 3% ax o7 foer oF, WA §
q17 F1E FSAT I, FIE q9W FGT !

Zfew wfagm 1 fdld # g1 w=@=
9T @d # wus v mnfe g T e
AT gAY o2 @A ?

sit |10 AT0 fAw : 9l aF T Tefe-
ard &1 G¥E §, AR gT QU "ig &
FLgH §, dIas 1 g QU AL S qH § )
TH! ITEY Y 4g AweAT @S gE @ | W
qafey @eard gt @t fmaw feedeqm
FT @91 Fgl & 93y gyar g 1 a7 fewiw
urs gears & qaifes a9 arg g @@t
4t | g fF FH) 4, gt aver S @i-
@ #T JETT 987 | adt 45 qTEz g}
frar st 45 qedz 99z f@ar s 10
i fesdfamiiz & fag @@ | & arAar
g fr sas ardy ssfom ¢ w8 gf §
WgT aF AS AL F1 49T &, HS qGA
gt & €1 AgT 69 ¥ g Y 2w
feqz mig gt s 1 mdd, 1970 #r
grgAa (X | g #Y wrgAw foge
F1 WIC AAT WEAT &1 EWT &1 oW
¥ gy HHAr I§ 9 AE ¥ I §
qq @ gasr agt Wl @T W gear
A0 g ss3r g AR S
gfF -0 femmae & g & gw ¢
Gaar ¥ & 1 Afwa s @ A @
FHr A g #1E wiEAw frgg @l S
a% ar g4 fafy %Y agar o3 | dfF 5
= 2 fF wedr & T 9T o faagw
g |

ot s T W (W) ag
TR g sunmfadl F Mo guedt at
Tga feardt , A @ ghET EwEER
FT a4t & |fFT a0 AR FToT@A
F1, IUF! qAgA 33 1 Ay smaT gL

st To WYo AT : (FTAYL) AW
wErE, HE F4) IF FA ATAL § )
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ot wew fagrt awgd ;@A
WTEd SR ¥ AW § 1 39 a9 B &r
TP

st g ot Ao oamt &
ST # fygd dtg @@ § w0 gfe
g 1Az Y 43 g T Aw
ITEA FY gHA agar fear @ ) w@ar @
& arage Wt g AT ool # fadr
wEEFAl] § 3 qf A ot
vafor a9 & fag s ag fagew @
mn fF 45 9faaT 79 ¥ w7 39 faw
ar &7 99 30 sfawa fagar foar ay
&3 7ot witew Fed £ 5 ogwa) qan
agt 1 et 45 sfrma o dfed 3
WA AT GAIHT wwrar, @ S50
sfass s &8 76 sfama | 79 3@d
R gTT F I w9 A@AY Agigw A Ag
Fg1 ¥
“I have also asked the yarn producers
not to create artificial scarcity by divert-
ing free sale supply away from the
normal consuming areas.””

at g gE AT Ad | TEFT @ waaw
g i QY e sAR &) ag
gy & f& drdr Far g Sy e
sifgn Fgt a8 S Ad #. So, it is not that

the Minister is totally unaware of the fact.
% 913 99 g 7gr @ § 5w
T T"@% WT fear %- ar
@ FG SFA FEAET F g Far?
gk uF A9 g5 & g feow
g AW gl ueHifa & wmEl & Fr
IR I T H @ d AR H
Fwea # fodld T q9q § o) gf 9
ST ¥7w & AT F qmA g A a1 A
mg @A |rar § f& 1971 % ae-
wiw % ot mfwarie & fag gam w03
&7 frar & IuF) =@ § @w &Y g
7 ag wgf Toman fF 96 ¥ qgF ge ifw
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FHraa &Y fiqd w1 arfg w3 ? areaa
# 5w uF diamadl g39 ¥ dwt 2 qo
HT W 9T woy saAamw & feg
frit s § ot fafs & g o
g | | Far fr ar fasl 3 &g
10 wé 1970 3} 7g fea¥e o€ § 1 w0
IR gt g Fgy § & @
7T W A, qF A W@ g s
feg T s ST waaw ag & 5 wear-
A fafa i s § w0 N oo g9
fez & saxt gg wga faw 3w ghe &
FEIWFIN I FUWE AT W@ §
ag & ST QA §

st qo  Aro fuw : #4T @Iw ¥
geqey wgiey ? A7 A1 9z Far 41 1 30
sfawa &1 a1 ot mza N ¥ 9o @
g i g€ 1 gey A @ war e
ga feaad gemar a1 oY% w1 a1 f5 @
sifefefiog Safady o= # fede 7
F1ggaa g ¢, s 30 sfama 2 @ &,
a1 45 gfgga a8 ¥ w £ fowag
gk 9w ¥ ag wrg O 5 g
g T o W T I g
FL Ig Fg W W W AW
¥ Nt sfefefmae Safedr frle w3
wEazHl s g &7 wUm wWEAR
gzedl ®1 QIR A g, gAR 9iF fawaE
et og' < s o ST § W
2 ot #Y Y WY 35 Jenfaq AT § IEH
qAr ¥ fear | T ¥ wva A ) agaEs
I aFHIE W 92 @ § | fR wgaes
# surar goree gar at v g ¥ faar
oY g¥ Tw avg FY (i s f ag &t
fogad M farad AT § W@ ARy
gt ¥ wEi WX R ¥ qg WaAT-wel
FLWEIW AGET &0 71 qFd®
¥ @A A1 w6 gy 97 &t ag
@ Og 99 gw 9w Aifew ¥ Wy



193 Papers Lald

fr ot 7@ ag & FO @ HF @ w@)
ghit ol oo # fox wgar wgar g f
e wia oY el & e
99 gW Frgifad T ar Sar gEAAR
HTEq AN § gAY AT & 99w
RENT 1T ST gw warer ¥ ST AT
w6t & i qree et mofttiz & < =3
afeT e A St A gw wRegEd
wrdaTeY o £, FIA gAY A qH-
Y famd fr afaa Awg @ A A
og o fasr ) o0l fs qa® w0 a@
m e fs zmdm ¥ o foafes
Gfas sga mgm & et ot WA
quat #ifir, ag ffeer &) R AR
gt @ wifge fabfes wgae &1 o
W F | gA%T AT g I { | gD
TN ¥ oF ger &7 W Aqrer | 9O
agi ft fedfes grgax gAX mgr @
qEAT § AR A7 W9 qg AT @ AR
qEL ¥ Hamr 1 Afww gw IEE) EE-
& wT Wgy §, W faw awd d
fs ag @wr @ | U #gq oW A
ghit ore fF fegqeg & dad #Y 9w
TR 9T WiV Sfem &g g 5@ WA #&
T e g fis 30
meamfgw?ﬂa%m-
¥ &1 gw aifow #37 f& w@ @@
hUAT FT A% AT IAFT A Fafteaa
F) wre aEd gHr aY gu Rl
FEATE Wt T |

12.53 hra,
PAPERS LAID ON THE TAELE
Notifications etc. under Hinda Marriage Act

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO) : I beg to lay on
the Table—

(1) A copy each of the following Noti=

AGRAHAYANA 3, 1892 (SAKA)
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fications (Hindi and PEnglish
versions) under sub-section (3) of
section 8 of the Hindu Marriage

Act, 1955 :—
(i) The Delhi Hindu Marriage
Registration  Rules, 1956

published in Notification No.
F. 22(5)/55-LSG in  Delhi
Gazette dated the 27th
September, 1956.

(ii) The Delhi Hindu Marriage
Registration (Amendment)
Rules, 1970 published in Noti-
fication No. F. 14(4)61-Judl.
in Delhi Gazette dated the
7th  Mav, 1970 (English
verczion) and 2Ist May, 1970
(Hindi version) [Placed in
Library. See No. LT—
4358/70)

(2) A statemeat (Hindi and English
wersions) showing reasons for delay
in laying in the above Motifications.
[Placed in Library. See o, LT—
4359/70]

Papers re: Khadi Commission

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : I beg to lay on the
Table—

(1) A copy of the Certiied Accounts
of the Khadi and Village Industries
Commission for the year 1966-67
together with the Audit Report
thereon, under sub-section (4) of
section 23 of the Khadi and
Village Industries Commission Act,
1956.

(2) A statement showing reasons for
delay in laying the above docuo-

ment. (Placed in Library. See
No. LT—4360/70)

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following message received form the Secretary
of Rajya Sabha :—

*In accordance with the provisions of
rule 111 of the Rules of Procedure and

Condugt of Business in the Rajya Sabha,
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1 am directed to enclose a copy of the
Code of Civil Procedure (Amendment)
Bill, 1970, which has been passed by the
Rajya Sabha at its sitting held on the
17th Movember, 1970."

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL

As Passed by Rajya Sabha

SECRETARY : Sir, I lay on the Table
of the Housc the Code of Civil Procedure
(Amendment) Bill, 1970, as passed by Rajya
Sabha.

COMMITTEE OF PRIVILEGES
Twellth Report

SHRI R.D. BHANDARE (Bombay
Central) : 1 beg to present the Tweifth
Repor! of the Committee of Privileges.

CORRECTION OF ANSWER TO
SUPPLEMENTARIES ON S.Q. No.
728 RE: COMPENSATION TO
FAMILIES OF EMPLOYEES
OF H E.C. RANCHI

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : May I lay the Statement on
the Table ?

MR. SPEAKER : Yes.

SHRI MOHD, SHAFI QURESHI : 1
lay on the Table a statement correcting the
answer given on the 1st Sept, 1970 to
supplementaries on Starred Question No,
72% regarding con.pensation to the families

of employees of H.EE.C. Ranchi. [Pigeed in
Library. See No. LT—4362/.0]
12.54 brs.

PERSONAL EXPLANATION

SHRI LOBO PRABHU (Udipi): On

NOVEMBER 24, 19i0

Appointment of J.C. 195

(Motion)

19-11-70, Shri C. Panigrahi stated that when
we were on committee together, ke found
me reeding & book in which there were 45
piclures, “w. ich were ioteresting™. The
book was & collection of photos from the
Konarak temple, published probably for the
information of tourists, It was the property
of an Orissa MP and I considered Shri
Panigrabhi also should see th: art of their
State.

SHRI SURENDRANATH DWIVEDI :
He has seen them in original.

SHRI LOBO PRABHU: It did not
attract sec, 291, as the Minister presumed
because that section exempts protected
monuments, I tender this explanation to
prevent the wrong impression created.

12 55 hrs.

MOTION FOR APPOINTMENT OF

JOINT COMMITTEE FOR EXAMI-

NATION OF AMENDMENTS TO
ELECTION LAW

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI K. HANU-
MANTHAIYA) : | beg to move :

“That the question of amendments to
election law in the context of the debates
in the Lok Sabba in the course of
supplementaries to Starred Question No.
580 answered on the 25th August, 1970
be referred to a Joint Committee of the
Houses for examination and report with
instructions to report by the last day of
the first week of the next session ;
that the Committee shall consist of 21

Members, 14 from this House to be

nominated by the Speaker and 7 from

the Rajya Sabha to be nominated by
the Chairmun, Rajya Sabha ;

that the Speaker, if he agrees to be a
member of the Committee, shall be
the Chairman of the Committee ;
otherwige, the Speaker may nominate
one of the members of the Committee
to be its Chairman ;

that in order to constitute a sitting of
the Joint Committee, the quoram
shall be one-third of the total number
of members of the Joint Committee ;
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\Motion)
that in other respects the Rules of
Procedure of this House relating to
Parlizmentary Committees shall apply
with such variation: and modifications
as the Speaker may make ; and
that the House recommends to Rajya
Sabha that Rajya Sabha do join the
said joint Committee and communi-
cate to this House the names of 7
members nominated to the Joint
Committee by the Chairman of the
Raiya Sabha.

MR. SPEAKER : The question is :

“That the question of amendments to
election law in the context of the
debates in the Lok Sabha in the course
of supplementaries to Starred Question
No. 580 answer~d on the 25th August,
170 be referred to 8 Joint Committee
of the Houses for examination and
report with iostructions to report by the
last day of the first weeck of the npext
session ;
that the Committee shall consist of 21

members, 14 from this House to be

nominated by the Speaker and 7 from
the Rajya Sabha to be nominated by
the Chairman, Rajya Sabha ;

that the Speaker, if be agreesto bea
member of the Committee, shall be
the Chairman of the Committee ;
otherwise, the Speaker may nominate
one of the members of the Committee
to be its Chairman ;

that in order to constitute a sitting of
the Joint Committee, the quorum
shall be one-third of the total number
of members of the Joint Committee ;

that in other respects the Rules of
Procedure of this House relatiog to
Parli y C ittees shall apply
with such variations and modifications
as the Speaker may make; and

that the House recommends to Rajya
Sabha that Rajya Sabha do join the
said Joint Committee and com-
municate to this House the names of
7,members pominated to the Joint
Committee by the Chairman of the
Rajya Sabha.

The motion was adopied.

12.57 hrs.

RE: DISMISSAL OF A LECTURER
OF SALWAN COLLEGE, DELHI

st ag faag (Wi7) : weaw wEiay,
Tt dl qor qg@ fasr &= 7 = a3
w9 F A oF gwe ggh ¢ fRar
o7 | 99 §HA AT gH AW A |iT F1o9F
ff 3@ 9T T@E FW FT A A A
fear sz #ifs @ aoa & s dA
NI A3 gUR ! OF 5 g A §
gfem<d w1, AmfwT 7 w@FE=Tar 11
Far gk d@fqum & SgE wiaw-awH
faaEgi av 71 OF 7 adi 5 fec ar
gAR Qg Wgg F FAC A amfa w=r
qHAT §, ATqUTE S F FAC A WY @Y
§...cq=9A.. AU HIWAT WY AT Al
Fgl @ S ? @Y oF 1 AT Sl
guf faargi 1 2 amfiwi & afawd
F1 ¢ g8 g9 g f fog ferw gt
1 gfafadt aree s ¥ emr
¥ g & "R ¥ 95 gfama
waar faar wmar § #r 9w fasq den
# gewgtiadar & grare g fear @
gearas F1 fAwea &1 afgwre fear o
arar g ?ER dEa §Ee g fw osar
Tq  qWETr W Wi geweasar &t
WA WIFA FY gArem fwat @ st

FY 2 aFd § WIF WX A §a g 9%
& gU € OF waE e ¥ QeI

o A wew fagrd o § 40 g0 —W
TR # famr —<maw araw o i
FI g% | HOA1 AITAAT 9T &7 ETEA
% fag fvemet Y w9 1 fg w9t
¥ WS 4T IW FT  WIGW | Tl Fgl
g 7 faeedl Y QT AT ATET WEANW J9V
feeeit famafaaem & @I 1 @ a@
F1 ¥FL WA 24 ATTEC T qg1 T CF
9 AHET & G2 '

T% qar 4@ 5w oewgw g



iy Dismissal of

[=} 7y ferma]

W wEA & WA geEm s a|us
a6 anfg i g 9wy ¥ faws 79
ar @ E AT Y e grfad S @
9 ¥ FYEIX WA WA AT
IFEE A FT A T EIEH
agare gk &1 @ A #r aifear gant
WH P FERAIT @i &N R
Tari ¥Wrg s & fmouw % ofa
¥ Al a7 A9 @ §) 9g welE
fiwft sr o A a0 wEEEL
M N gawrg fFar § ) aw gEd
TSt &Y TEL FT HAT ARACTHT |

O® AT §IE@ : ATq9TE 3 A=a<-
s frar )

st Wy food: weaw wEw, U
WY dIFAT ® ST E | TEE g
war a1 fr s fedlt goew qeay @
ow fermm 2o mgagfs #5 o
FY & 7 &Y 5§ & wedy e W@ W )
o gEawE @ga 4 fgg gaF & ol
® & | % T 9 6IT F AT GO §
ot F3AT drgar g fF omdw aTew ¥
MAAT AT FA AT E (@ H
ait ¥ wiw @ wifgd ? wefeal &
QITWT FT {WAT § a1 T GG TH
T § gwrg Ag & gFar g ¢ faeer F
Hagr &1 wifes § 1 w9 qar &
Y § % Az owd gk W
VIR AT 7 %W atg arwarigear
FT UM ATFA AT wATW @ W o
7@ e wifge ) gwrd www AR gw
Tl agTs g gEwetfawar ¥ faes
sardt g 1 A o= w1 Sy T R
Fr T Wit § A FAm Y g awr )
tw fag, gsow wEm, § gt wew

fagrdt oft, zmo T gww fag, ¥ et
a3 a1 W e 9 § 99w sea
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f& |1 wrnafowar #1 wEwH &1 S
W 99 Gl &, 99 § g &9 fwar
atg 3 WX g7 fr qg @9 &) S90@T T
weIw ¥ Fwr w wASE G
WX 94T @Ew & A ¥ wifEwr Aw
mafr ard@t A ot daar frar & froee
# frgmar s, AWEET FoawSET
a1 @ &, fo genl & s fadw e
frar & gAY W gEEEET ST @l &,
T & R AFEEAGAAT FT TG
FAT AT EE—WT FAF A WA
wrgar § fF @eA #) w4l ST &7 /YA
faear @

13 bas.

ot werw wavw (sfoa  feel) ¢
wEas WEied, 9g ATHET WO eI
W E W T IR FA T A
Hfed | oy "R, A A F AA
2 fv grafasar s o1 @ &, aeae
B wrewarfawdr I3 ST FH EAR TG
faﬂa"}ﬁ?t WA GE Iy udmr

ot ag fowrd : : R Tar w0 ww
2?

st AT AT WY ATA
wifas arxr  grwErfosar wTE § &
o7 % fpm @ W foar @1 fF andw
grean #Y T@T STY | AREAfawar 4g @
fr g wifesr & qm@ aga ¥ A &
Qfafrss adg § dF=e fao & fay
e ard o W 5y Ry
foeeht gafadt # g9 srp@faee O
F9 Ffed wWed gu ¥
IR @ FFET X OF FFAE
Ay #Fr Fifgw &) fafoa & so #,
forg &t gAafadt oo deweer fafmm
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smfERge W J8 9, 38 F fag
argE-aieR< & qard v, alET agh #
naf Aty 7 us woe fear w1 S9
fafraaer =1 gratar &0 fRar o &% 1.,

MR. SPEAKER : You must be relevant
to the question under discussion; It is about

this marriage. I am not allowing any debate
on this.

Hl qTEOH WEI®  qSE HGIEA,
# Gazw w1 @ @ g w7 wH ghh
7§ daw ¥ Wy § Al foedl &
AR F AT @OEAT W@ & 1 F JaEar
Tamar 5 A & feeslt F wwe
Y GO FAAT ATEA, W IW A@EA
w1 ¥ sidw aw, Fgfee T,
gfeen &t a g et & oy, 9w
Y oi 0 AE gAT &, A Rl T FTA
# Fifgw =R §ag T 9w R
oo (mEEm)...5R am fFar 7oA
g wis & feuridize g @rst &, fowr
4ot GFAT ®E, dgr Agd & |0 93,
fomr § dex Farsieree @ Y ¥ | IR
#gT f5 gw A wgi gEwwT Y A0,
q9 agi "a e, ¥aifs T FATHIRIEE
1Y Y ) & fagr wnan 1 99 S TR0
war fEgw QU W agh AK a0 99
& gz A T #) @ 1, W e
Fifew a1 FEE QA A 9T B W@

SHRI VASUDEVAN NAIR (Peer-
made) : What isthis ? Are you allowing
a general discussion on this subject ?

st gworw Awre . § IEY q@ 9
wR § o9 Rd am gy o A
fsm ¥ szar 8, g8 99 ¥ 1§ ar=r A
&, f U areqr gwwEH W1 W
uredt 3 agi fae-fads frar, 3 @
fafgat & @wwe &t fasmd § 199
wifasr § gefear o ogh & W@ aw
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§ 799 WA W IR Jg
AT FAT | WG A A IT &
F1 39199 % Wl 2...0099H.., T3 U
gmaEl a0 owarT St &
AT Fgnr 7g oF Afgan @, a-Ifeaiareh
g dalaret &, @ SRR ¥ gAd Al
dar 7 g4 g | w@ aran fafear &1 =
ATAT &Y FHAT WIEIT 9T qgq § AIH
1 @y wua 7 faar w1 @9 faar
oY & Fgr At ag FgA A fF gw FEd
araw @ afer 3w ez gmr wwdfa
ST wit sEd) g WEY S &1 g
g 199 s fafaqr &1 g9 wrar &
aY ST WiT §9 o7AT &, @ HANG F
d9T9 WIAT g ar AR @Y g9 S
g T @R aTfgEwar aw Agf
At @ el F WA & ew
7 Ffag @ swr A oy @ o
1 F 3l & w9 9T =7 A a6l
QUST FIAT A0EAT § | MATAT qrEt ¥ A
saar faar @, we 9w dav & fawme
THART F1E gEXate s g, SEw
Ut &, O 92 ot fafaar & Farars
FFAEd 420 TR et & wwm oW
am & # Ffew ST & gwoew
F1 Fw@Ra AG w0 F ag afm
T AEAT § 1 SR TWa g Jw ey
§ o7 awdl & ¥ ¥ owar wgAr fammr
ATH FT T |

ot gTIAE WIW : (qF faea)
E AgEd......

MR. SPEAKER : Will you please sit
down ? 1 have mot allowed it. You are

speaking without my permission. You are
forcing me,

s gUET™ @AW wsw  WEe,
¥ gaf & AT 9T FAFT G FT GE
FEAT A7AT § | Wafaw € 7 6 dgar
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[+ gezaT Raya]
fﬂ'ﬂ'l‘eﬁ?ﬂ%atﬂ oIT F T TEAT
argar g1 owafaw ardy ¥ ar fRer ¥
W@ wAR w A faar 2@ frar
trouafem dadt 71 3.4 g3
W3 nafm oAt Fr odwaw g, 4R
TP A daww wgw § 1 agt faad
o R §,3 q@a § 99 ) -
fad fasrer marfr g & faars 78
waw %, affy «§fs 97 gaTAm §
oK 39 3 & frg At @@t 3
oA N AR A oW A mg
@ar ey Fo..... AuM. ... 08
Fgmm Ta g F osww 3@ oarmeax
fagmr 7o §, AT /O A FEr & A
¥sitegaa form & faar a2 9@ 1 fasrar
mr Y faaga ppaw @ 1T
Wireger #gi 8, feaensy ?

st Tk fag (Vzaw) @ 3@ AmA
F Fgad 1 Ag faar amr =fgra
This is not proper

il accickes (R BEI A 8
T hAzH TWE
THE MINISTER OF EDUCATION

AND YOUTH SERVICES (DR, V.K. R. V.
RAOQO) : Mr. chairman, Sir,...

AN HON. MEMBER : Mr, Speaker.

DR V.K. R.V. RAO: 1 am very
sorry. It shows how much has been the
excitement.

st wed fagrdt amat (a9TagR) -
WEqEr WElaW, & UF Sqaedl ¥ %A
AT argar g 1 & Ay fay @ wr@
firg faam & sraia sooa &1 & T

st wyg A : wr f 9E &

ot sew fagrQ awdat ;o sar wg
%@ 9T 991 #1 Atw1 A ?
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MR. SPEAKER : I have allowed him
under rule 377.

WY wew fagrdt swddt: st Wy
famd § Fwr A Y ferr R, &Y 3T W
TH A AT T AT A7

WegW REIET : AN |
I bave already listened to Shri Madhok, I am
not allowing any debate on that.

Wt wrw fagrt addt ;@ v
wAHT g AT 97 FOAT A gy 0%
T FomT A AEA F 0.

&} wax am qw (feest w@R) ¢
gaT T AFT G ga Ay o A afe,
ag gard feedt w1 game ...

Y gTRAT YW : A TS A
FHE FFT g AT AT I wffa &
g1, W9 I F |0eT 7 & fAg gw #
oY sitsr faz

st way ™ g T ¥ ww A
LN aY gw ) 99 FT o=Tw &40

U% QMA@ guT-9ed 9%
Tar amE A gt wifed, &w w9 g
F Fam g aifgd

At AT WEVE WG A ogEer
a1 HIAAT g W@r g, A qw gEga
WEEE, WA AR § Qe WA
4 =1 fgaa a8 &idr @, z@ amer 9%
U wewz 37 F fag faasst =9
ary &, & saar =ngar § fs ¥\ a1 ane-
uA gz 997 § 1 T8 A ¥ ¥ o @
oefidreE 1 8GE $7 E |

I want to stop such things. They want to
create unrest in Delhi and ‘Tiots in Delhi, It
is my charge. They are wanting to bave .
riots in Delhi. We will oot tolerate it.
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st geEaw agw : agt A1 A
=t F1 oAt 7 fawwsx faar g frag

HATEHT I79AT 8.,

st wew fagrt =w@dEt: seaw
wElem, w9 A w377 ¥ frar g, fow
¥ wewia Aot 7y fand FY @ @
g1 08 Tored W ogw o W W) E,
aff ¢u fraw Hag g femr 2 fF
Y T FT 9@ 3N )

MR. SPEAKER : 1 want the Minister to
make a statement on it. The Minister must
make the position clear about it
(Interruption)

=t AT W g W fEaAr
T fafac st A 6 ? oF it
TR g% E, w fradt agam @ ?

=t wew fagrd amagl : 9w @
9T FgH FUIC |.. . WIGA....

st ®A wW qR: AT AR
afamire & ardr Ft Iui P @M ?
&1 Aifod o), fowd amg aw
g afsT ag awmm agr w4l gar
t...oqasm,

=t gragr FAqW : w9 X mafan
Y F owg wIEA & g, s ¥
FIqA & srgaaT &1 g fF ag IR
dHAAT A g A w99 G
wgAfasy qar F@T 9EF § g W
FEARAY ga1 FAT gy § | ofAarae
TR AT W & Ay W g @
Rragan frer & wrdy &% g% Ak

=1 ®o ®lo FAS (FAIT) : a«
for g7 # adf qmdt & w2 ?

ol $IT AW I ¢ I FE Y A&
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Fgh & gaaw T @, feg d +%,

st gL WO W 9% 959
gAY =g |

MR SPEAKEK : I must listen to the
Mipister. 1 cannot listen to the Members
now before [ listen to the Minister.

ot gar o gex : TEr frE Ay
¥ Enm | gw 3T Fr g g 9gy 1

MR. SPEAKER : Why don't you let
him make the position clear 7 {fntrruptions)-
If the hon. members go  on interrupting like
this I will adjourn the House for lunch,
The minister may lay it on the Table.
(Interruprions).

DR. V.K.R.V.RAO: It is mot a

statement. ([farerruptions).

st graare YW : Al arEr H
faedlt grénIE w1 us o1 ¢ fodft daar

frar & ... eqauA,..

st wew fagrd aradd : @ fza
ggw far w47 7 59 AWM 9C IATq
fear ar 1 51 9T T3y § L emAEA...,

S $I "W T AT wrie}
QAT #47 T¥G57 AT AURA A L.
PR P

MR. SPEAKER : Why don't you allow
him to make the statement 7 Do you think
by shouiing, you can stifle the debate 7 I
am not going to allow that. If you go on
interrupting I will ask the Minister to lay
it on the Table, and adjourn the House till
quarter past two. ({nrerruptions).

13. 3 hrs.

The Lok Sabha adjourned for Lunch rill
fifteen minutes past Fourteen of
the Clock.
The Lok Sabha re-assembled after Lunch
at elghteen minuies past Fourteen
of tne T'cks

(Sbri Sbri Chand Goyal In the Chalr.)
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RE: DISMISSAL OF A LECTURER OF
SALWAN COLLEGE, DELHI—Conrd.

SHRI KANWAR LAL GUPTA : Sir. 1
want to raise a point of order.
miY ot fto Fo W7o Yo T ST AW
[ TR E I grw F wgAr Sgan
g 5 g @@ ot 93 wr€ Y @Y
g1

MR. CHAIRMAN : The Speaker

concluded that matter by asking the Minister
to lay it on the Table.

&t WA I T ;W g SEE
g

SHRI ATAL BIHARI
Where is the statement ?

VAJPAYEE :

SHRI KANWAR LAL GUPTA : He
has not laid it.

MR. CHAIRMAN : That
been circulated.

must have

s 9T | g AW EFAT 4
gfg fom Famfem At o A g
W T gH 71§ craw A R,

MR. CHAIRMAM : You are repeating
what took place before lunch.

sff w77 W TF ¢ T gATH O Ty
w1 o ¥ | St e a7 = e
dem ¥F srew T owF avrmgfE
ag AT AT AT A AEY qrAw ATERA

MR. CHAIRMAN : This question is
not to be taken up now, Enough has already
taken place before Lunch.

st WA A A ;- gw ¥ a1 f
e Aaw Far I F ft ww
mafan st w7 FJAHEA G ...,

MR. CHAIRMAN : You had made
your submission before.
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wt waT qT9 R : A9 gH N F
fimz 2 Afad, & qut ara I6% wew 71
gmi A gEmu paw ag ¢ R ag o
e s o @ e ad adf.,

o ay formd : i wgi § 7

& W wTw Ty AT dT AT A
wfadam |

ot wg fawd : gw oo F I A
TR &, o wew fagrd woRdt w5 s
g aTed § | Afiea ar wet 4 7
MR M ? gy T AR
faqr oy o g IOFT THw A

awrafe aglza : gR qarem § s
IreqT § o aF w1 @i daW 9T
g e g

*it =y fowg : a9 i g e s
QTHEE FL R & ¥ A § gamEr
TEar g

geefa wgaw : § gaw wyafy agf
g

st oy famg . Fog A w8 @
fe & g qro & ot g Y A gam
argan g, AfFT @A g N g
At g |

At W AW oA T AT WAy
r o % faas § @ ag Juwr Afed-
@ Tw & awdr § | afed ag @ et
e F A T | T AT TIET T WA
7Y & 1 U7 ATTATT FA.

st geaaT™ ¥AYW : I TH ...
(wraam)

wamafr wEEY . WTEHTET | 99
W 1 7w oy )
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St gTIaT™ JW ¢ IR 0
o faar & | gy e T § W A
I Y AT A W@ W § (smEwm) ®
mafam ard #1 AT § (swEwm) g '@
¥ grevaErfus o573 AT 9w §1 4%
aa faegw wyfa & ) @ o 7
rfze
MR. CHAIRMAN : Please resums your
seat. Mr. Bal Raj Madhok and Mr. Kanwar
Lal Gupta have already made the point
clear. This was raised before lunch That is
over now. Jmterrupiione)

14.22 brs,

SCHEDULED CASTES AND SCHENDULED
TRIBES ORDERS (AMENDMENT)
BiLl.—Cenrd.

=t | Rt Wl (gUETETR) ' l-
qfa ®eza, @ gag A faq waT § 99
F g ¥ qOEC A gemAr R@w g
fE dfaam & o 687 9 gk AN AT
& @ At wggfaT anfaal ot efz-
aifgal & arg @ F139 7 "rAT fFar |
¥ @ e s A A Y e W/
fomt ggamfa & ww fag & waw ¥
fiE gart @At gafega €11 @@
g &4 fs ot wifeqi & wfafafe
WY ol wit ¥ gdwmmla ¥ @A
fritz Y qra frar | Sfew o 2w qraw
¥ o OAlq AW I w4 #)
YT A 9T @ ¥ g At w7 ¥ wlew
HTEEd I 9 9197 & WY 59 dee
w42t ) faiE #Y §atdw 701 § wifw
LW

ot ¥ q@ar ¥ agar § 5 oww
39 ¥, OIT F[ qaT 94X AN AG L
&F A&7 991 JAar | qqr ¥ 7 Agew
T F gEg g ¥ wgr a1 5 oww
Tg UF a9 Ga1 #T @ § | 5@ W H W
OF W oo @ €, W 99 wWh S
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ST oA g A ge @ ow
2 1 @ fag &1 Iy A 9w A
F gAY JT ar A Tw AW F enfuw
R arfes zfpvra @ fg? gu &
IT A1 F G AGIEAAT FEAT qrRA
9 | @ e e § fF daw wifew
earw @ fag? g s Y agraar &
gaTe A Izrar ™ | 9 wifew gfe-
#rw ¥ fogd go & &1 @ grar at
w Yaifes o & fag¥m & Ay
wRrw, &t FeT mifE o g¥ zw £ 1 |l
snzt o @ifas w0 a fogd gu g
ag fed & fgdt gamg 7 &

orfRm T @ 2w # Tmr ar Y
s QA & Ag warfeEl & wifgs
st armrfas QA1 gfeat & foagr g
ur 1 gafae 38 i % fadw agraar +3F
& faq ga? faaa & g fFar ar )
g9 daw wygfaa sfadl &r a@dw
frar war ¥fsa 9a ¥ ifzaifaal 9 Sz
faar nar | 38 % ag a1 5 215 A g
waar 1§ ) sggiaa airfa $1 gt afg
it of@dT $T a1 9§ WLHMQ @gaar
7@ faxd 1 6T g faan @ farfag
qx &r Al gar @, g @ an
grar a1 1 srggfaa sfa ane « gfeemy
*Y 58 gHrL o) v faqar ar a3 foar,
ot mgrr faadY 4 ag fadr s q@
T & ey @3 add & faeit Afew
wrfea gt 9 ag wd @ A A wF )
R oF 757 7 ol ag gt v arf-
arfaat #1 @Y GCHTA \grAar & arar oY,
ag wgmar 37 wifearfagy & 7@ fost
Y 7" F, I aF qZ AE OgEr Al
St I AW &, o o ofadT R9F
Tg IAH grw g A€ A qwr S @t
TOST A S W ag X ¥, IR IY
qAT FHAAT FT JIYAT 4T |



n S CandS. T

(= #r s @]

a7 qftady &0 & 9E9@ qREar
7 & 97, Igk NIy Edde 1
qrar? uw fadm ag wiewd ar o
mifus zfe ¥ & fagaiw oA /& w@
smar ¢ afex aimwfes axr  amnfas
s @ st A frgema gar d, 78
T Eamr g 9v aftgma g S &
1T OF agEar /i = gAY =\ifEd, T
grav & & woa fa=re mowy  ageer
qMgar g | Y AT wEedl A 5w
aifsfesa & a7 oz wifa 1 qaer 7@
T iR | 9wy A g falw &9
¥y fa¥w fa & a7 = @wmw fxar g,
fasg saegret & fom fear @0 fadw
anfaal #1 e fad afqad @ § @
s ag & 5 9 fadw fagere &
amifas 91X wifas a)x 9% fogem &)
g aTEd FTEF H 7@ A 1 @mar w4
qr | 95 of@aT & qoa@ gEE agr
o AT § | IIEd f|rs, gEan
ar #1291 A 9 g, mifzfeE gk
Fggfea wfaat & #1 Hesy, 77
FEAHT UEW AG wT AFAT E A A
amifas zfewia & frg? gg &9
wrmfes ey ¥foegd gy arr o 7,
¥aw wggfaa mfadi & v, sgfea
wrfew snfaai & am =Y § @ig ag
e AT W1 ) AW F4F 1§ 97 qfqaq
FT FAr a1 99%F N Oy fomgne
d: GATA g1 FAEr & )V I/ ared 49+
St I 97 g 9% qfEwa & @19 w6
@

gadt o W ard ¢ 1 ag A9
qfiasm gradt &1 = # ¥ wmiaww
et ¥ arag AnEt §F SR | A8 |
saat ¥ & wgr g wifemfedt & @9
# w19 fer @, & 3a9) oA &
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A d ww el § e 0§ e
g & ag ¥aw wd afcadw & 78 a1 @
afew Iw=) aeFfa &1, ¥ w7,
FAF AT FT, IAF AT FT, TAF @A F
#n a1 o of@dw & amar &1 wifesw
F oY IAF Hepla O+ AT G @, a| W
afcafia &t st & ot for &)l &, famr
mifganfadi & o ofewm 7% fear dar
299 A & fayr sfgamt <@
9T & | 3% 99 g9 Ifafaa @ s
2§ IIETW [T AEar 1 wrEed
¥ mfasiw farf S, 7% @ & +09
&ar atr gfomi ¥ a faee gu
gaanTAl # At aga & fgear ghwat o
g fmar gan &, o af@a...

Nt swTw wavw (gfam
TAI AT R, A FAE

freeht) -

=t om SwIw @t # g gey
arf J91 g1 WA= F &0y aqr
gifas FAAF WD aFAE fF
%7 1 w97 gArfaE ¥ ot ga awt ¥
ad ¢ g1 | 4FeT & qrar Ay e
st wrgrw, @f a1 45 gEea @ ar
ard . Fr o Y ¥ wieslaw efe-
wRy ¥ gl § o 97T ¥ a1 AN gEANTA
fergm frg gmaw a7 W E @y
giewfas qar arfas zfeewslw & afr €
NTI@EXFT?Y 9 4 g &1 I
YTYX 9T 59 39 # § 97 9 F 4w
framiagFramare 5 @ ITH
A5y g3dT gEaa fgal ¥ amafaa §
fgrgait #t wara § Afew ot 3 ag
& oy darx 74 & f gt dephe w12
s fgrgat 1 & 1w o afad &
gl frgzin, st 78 @ Smar |

FAHT Y 9 qeFia Y ¢, 9 www
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g St &, 97T e Fg aATea @ A
g 1 A 3E & fAQ WA ¥ owd @
& 1 FfFT gIFR 1 viE; 9¢ TaAfE
tar ozt s <@t &, IEEr &gl 9%
Hifaatfars &1 Tar s wgr gwr R
Ffaat & gwar s %) 39 fears & 78
4T & 1 97T 919 7 I &) a1 WIT AHC
I waui § Afgy Amndas # gfar fw
Fzi fageras &1 agi et w9 3fEy
fe faad gig § amew Y amEiz &, 9
ag fer ot o1t 3 &, ¥ aar =9 gEr
ured) g¥ qfgdy & arg feaqr gufa 1
Ty &, feay yufasha & o & feaw
wqTeT IFAd g MY §, fEad swar g @
TgE 1 ygrefe ¥y a? 9T gu s §
g7 aiesfs gfe & fasger awm gu €
awiafy ageg, us @7 feeelt § mife-
ardY weeH gor 91 femdr gEues
Wil yaF q4 5 FEAFEE IgE A
far a1 ; 99 a%a I I@ WA #§
Fgr a1 {5 97 g anfear &4 & g@d
wifes, amrfas wfs el & ¥
4 FW & FIE T E AN oFATE FT
T ¥ wgar @ 5 ¥ woord ¥ S wmwe
¥ gr Yl Y agfa 7Y gev A 95| g
mifeafadl & wepfa @1 gfa @ gu
ITHT IOTA FTW AR & | W e A
ag fraw qra fear a1 | w9 w9 qfaea
2 Srar & /Y avaar, gvefa mfz ot
ura @ o § W wo AgE St &
IR TG gT & AT g |

a9 o afvaga #1 g3 g ar g
afa 781 of of@ds a5 & a@
fifeg @ O NE qr@ Ad 1 dwT @
AW ¥ gy O faddt gz ot § S &
ofada & grg-ama assifa F IEET
dar %3 2F & woiy oF Ofafesa gza7
drgw 3w ¥ @rar w@r g w0 &
SHAFT T 50 24 & o QAo 480 %
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G4 & w7 F T & Ww Y T A0%
¥ 17 w08 w77 Fadait & zv s mar
21§ 9@ wTUr fto wFe 480 Fr
7 AW} w3Ade R} F3 gar agi
13 22 7T TAT fo UHo 480 ¥ § 1
W @z gudF gEd F g AW
far o a1 & Famdt & sfawr woar
et # srrar &1 @rat q@r 3w
792 wifs fagrdsr &1 argw ¥ amd g
At 3 agt az¥ §1 o ofcadw &
|ra agi ¥ A § 93 & AR F@_mr
AT g1 Armee, fade ot @ 9
a7 gn i dfemy fom w1, feaads
& F9 & 1 T qarw ggard o qfc-
T 7% g difwg @ N qg gw A
uTdt § AfFT g% ao-are o gt
A 5w AW H ward oOr W, oF eEdy
At 99 T & AwEg @ A8 afew Wi
AT AT agdT o W § WK ger A,
wrEe gifgg sfz &1 o g #F a1 @
g1 A AIYA AT WIT W7 AT 98
&2 ghit 1 9 qfiad & 49 & 9 1
T 4t ST GAEATE & § 1 A &0
ST @r & | afagm & g 46 ¥ Oy
feren g & :

The State shall promote with special care
the educational and economic interests of
the weaker sections ot the people, and in
particular, of the Scheduled Castes and the
Scheduled Tribes. and shall protect them
from social injustice and all forms of

exploitation.

e aaqe Nggiea aifaal w1
gogfan wifew anfedi & & =
AT FEET I3MAT A1 G 21 BA
35T @ &, & A0 JAT A Argar g 9
qfeads & TIATT 4T Al & ) W ddEa
gz, wearEl § W dede, wpal STl
§ a9 %Y 9§ WIC g8 SgEar )i IR
A gEr T g qEw &y W E Wl
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[t s s @]
FET 9T AT § AV g AT AT WY
wmar g, g faad fammdw foets @
FTH o(F &1 A4 §, 9@  TIEES a9
®1E T F@ § 97 Awl w oo gk €
gad Y 7g) ) aHe § wd | e
¢ & grer amge W7 fagre § siei gan
921 97 I agi @ml # ad &
ANEAST FELT FIT |

¥ 919 & o SrEan § fF aw g
fa2 et ford foamfed & oror o% < e
g%, TN 9T A gegwmar e @Y,
gg Wt sgrgar fasr &l maaET )
ggraat fad, = wifas g faw
wita et #) fada @Y g% gag fe
¥ wrat ok AN Py A ? wF 4w
arr §, ang fesdgr ey from 3O &
w=faa sifa stz sqafaa mfar sifagl
£t gw mifagi faer 3 Tgy § 9w
9 ueA % @g Wy | feggex W@
T § ? 99 wut g4 F fag 99 wda
faemer a1l ¥ Y3 # g wa AWE @
g ot qziE] AR ST & 9§ weAt
AT 19 % 7§ OgAT AT A9 IAH
a1q 91T 9T T [ § | 9g 9wy At
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SHRI B. SHANKARANAND (Chikodi):
I am happy today to hear members of the
other side getting agitated over the issue of
conversion to another religion. Thisis a
vital problem,

If one sees the Bill, one is baffled by the
plethora of castes in this country particularly
in one religion. May I ask who is respoa-
sible for the creation of these castes in this
country and what is the solution to this
problem ? It is no use crying over a reality
which is there. 1 know members like Shri
Piloo Mody, Shri Lobo Prabbu and Shri
Mohamed Imam are simply baffled about this
conversion inte another ieligion of ths
Scheduled Castes and Scheduled Tribes.

Much has been said about these poor
people, the Scheduled Castes and Scheduled
Trives, being exploited. But I want to tell
ihe House tnat these people are being
exploited by high cas'e Hindus and nobody
else. Let them search their hearts aod
realise what they have done for these castes,
what they have been doing to them all these
years and what they have sought to perpe-
tuate on them.

Out of sheer love a girl marries a boy.
But what a hullabaloo and agitation on that
score 7 That do not care for the slaughter
of Harijans, for the rape of Harijan girls,
1 bave not seen members of the Opposition
raisirg their voice wben such things happen
in this country.

& WA g% il gud ag Wy
g fRar g

SHRI B. SHANKARANAND : [ know
his fecliogs.

Fortunately, the issue of conversion has
been raised in the House. I wont togo a
little bit into the history of religion in this
country The 12th century, in my area of
Mysore, was an era where a revolutionary, a
social reformer, who was a Brabmin, saw
that the high caste Hindus were exploiting
the low-caste Hindus in the name of religion,
nothing else. He said : Nothing dcing. There
must be a new system in this country’, He
left his own religion out of sheer frustration



19 §.C. andS. T.

[Shri B, Shankaranand]

at the behaviour of his  co-religionists,
These are historical facts nobcdy can deny.
He started his own religion. He said it was
going to be a universal religion Thus came
into existence the Lingayat religion.

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : Now it has become a caste 7

SHRI B. SHANKARANAND : I am
ccming to that, how shrewd you people are.
They include all religions in their castes.
When Basaweshwara started this religion,
all the untouchables joned his religion.
There came into it 1the Lingayat Brahmins,
Jaius, Scheduled Castes and many others,
He was a great man l'ke the Buddha. He
wanted to make this re igion universal.

What conversion docs to a man in
socicty should be looked into. 00 years ago
those who were untouchables in this country
are today high-caste Hindus in Mysore State.
This is what conversion is doing in this
country. Now high caste Hindus want to
treat untouchables as 1.ables for ever.
What conversion in this country has taught
is that a man’s status can be raised only by
that means and pot by any other. Very
recently, in 1956, Dr. Ambedkar converted
himself. My hon. friends on the other side
said that joining Buddhism is not conversion,
I disagree with them. Let me tell them that
Buddbism is pot Hinduism. Why did Dr.
Ambrdkar convert himself 7 He said that
unfortunately he was born as an untouchable
but he was not going to dic as an untouch-
able. Every ope in this House knows that
Dr. Ambedkar was and intellectual giant. He
was also nct economically backward, he was
not educationally backward, he was no-
living in dirty eovironments, but still the
Hindus of this country loocked down upon
him as an untouchable, and in spite of all
his great qualities, he was just livirg in the
lowest social rung of the country, and even
an illiterate, dirty high-caste Hindu could
say that Dr. Ambedkar was inferior to him.
Can anybody tell me whether only education
and economic uplift can help these down-
trodden people to come up and have equal
social status in our country.

The uotouchables of yesterday who have
been converted are today being treated as
cquals by Hindus. Oace such a per:on
sheds his dirty cloth, immedictely he becomes
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& man, thatis the outlook of Hinduism®
You have 1o learn to treat your own brother
as your own brother. This endless talk and
lecture here that Harijans a-e¢ your brothers
is not enough.

You bave created different temples.
Every caste has its own god. Thisisa
wonderful religion. I am not decrying it, I
am just siating ficts, 1 do not think acy-
body can challenge me. A Brahmin has his
own god, his own temple. Ancther man
has his own god and his own temple. Even
the bloody Scheduled Castes bave.

=it ofy qawm . W gEF A ar 84
mERATE

ot grw fagdt amddt : ¥4 @rw
Afai & Fmaragi§

»it g fog et (amad) Am-
g g3w A It wer fr wwe-fegwi
F§ WA TRT AL gAT AT HEAT G €
fasd agag™ =1 fazd & fag, sas 3T
& & fag gge fwar @) ...,

wamfy wgey : gredr o, gfwam
¥gux T FY war A P, W ogEw
Fwe wfed

st gate fag et ;s sy
qe 2 & gg

MR. CHAIRMAN : Inadvertantly he
used the expression “bloody™.

SHRI B, SHANKARANAND :
draw it.

When 1 said that this is the lot of the
Harijans, this is the lot of the tribals in this
country, 1 do not know why my hon. friends
are opposed to the uplift of these people.

Why take religion ? The framers of the
Constitution were really great men. They
said that there should be no discrimination
on the ground of religion, but what is being
done today ? That very discrimination is
being introduced in this. Can you support
it 7 The Christian tribals may he exploiting
the non-Christian tribals, but that is s

1 with-
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different matter, but a tribal, whether he is a
Christian or & npon-Christian, has to be
treated as & tribal, and how he is to be
given the due benefits under the Constitution
is the problem before us.

Why should you be so much sgitated
over conversion 7 If the Hindus cannot stop
conversion, they have to blame themselves.
They have not been doing anything for the
uplift of these down-trodden people. 1f any-
body says that be will help them if they join
him, you say it is exploitation. 1 do not
think Mr. Lobo Prabhu came from European
countries, mor his fore fathers. I do oot
think that after conversion he was exploited
as pointed out by the other side. Canl
say that Mr. Imam is being « xploites because
bis fore-fathers, pzrhapg great grand-father
was a Hindu and he was converted 7 What
is this exploitation ? Exploitation has got
double meaning. Perbaps Hindu religion is
being exploited, nct these people who want
to ger a higher social status in this country
by embracing 8: me other religion or having
some economic avocation. They are not
exploited ; and the Hindu religion is being
exploited. There is good reason for the
high caste Hindus to be agitated over that
because they do oot do anyth'ng andf any-
body comes 10 help those poor people who
are down-irodden, them they say that this
man is being exploited. Let me know how
this man is being cxploited. He knows what
conversion can bring to him in this ccuniry
because this is the only country where con-
wer:ion is taking place from time immemorial
Tte Bntishers converied people, then the
Chritian missionaries and the Moghuls and
then the Buddhists. Bu-dhism was uprooted
and it was sincere. 1 am not opposed to
conversion  1f the Constitution savs to the
down trodden people ; if you are going to
atiain & higher status and improve your lot,
you do anything and we are going to help,
that is understand.bie. Does this Parhament
say 0 7 They will not say ; on the other
band it says : You caonot go your own
way ; you must go on my way. I am raising
an important coostitutional  issuve. I am
bappy that so mapy castes bad been introd-
uced ; so many tribes had been introduced
because tomorrow I shall see more Scheduled
Castes M. Ps in this House. I am told that
about five or six crores aie being added in
this list ; to that extent there will be more
Members and I shall be bappy. But there
is another side of It. 1Is it really going to
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help the Scheduled Castes and Tribes or in
their name some non-scheduled castes and
tribes are being introduced ?. If that qoes-
tion is not resolved, it is impossible to study
all these castes and tribes and to know
whether a person is really a tribal or a
Scheduled Caste. If the criteria proposed
by the Joint Committee is followed and
castes are added, 1 have no objection. Bat I
shall have serious objection if non-schedoled
caste people are added. When this article
was being debated in  the Constituent
Assembly, Dr. Ambedkar said this. The
Assembly refused to make a list of scheduled
Castes and Tribes ; he said that th:y did not
want to over burden the Constitution by
trying to add a long list of these thing and
they left it to the President. He knew that
there would b=z some political game and the
cautioned the House :

“The obj:ct of these two articles, as 1
stated, was to eliminate the necessity of
burden in the Constirution with long
lists of Scheduled Castes and Scheduled
Tribes. It is now proposed that the
President, in consultation with the
Governor or ruler of a State shou.d have
the power to issue a general notification
in the Gazette spec.fying all the Castes
and tribes or groups thereof deemed to
be Scheduled Castes and Scheduled
Tribes for the purposes of the privileges
which have been defined for them in the
Constitution. The only limitation that
has been impo:ed is this : that once a
notificstion has been issued by the
President, which, undoubtedly, he will be
issuing in comsultation with and on the
advice of the Government of each State,
thereafter, if any elimination was to be
mad. from the List so notified or any
addition was to be made, that must be
made by Parliament acd pot by the
President.”

The last sentence is very important ;

“The object is to eliminate any kind
of political faciors having a play in the
matter of the disturbance in the Schedule
s0 published by the President.”

SHRI PILOO MODY (Godhra): On
that score you fail,

SHRI B. SHANKARANAND : My,
Mody says that we fail there. I do not mezn
to say that Shri Mody is correct i this, |
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koow that there is no political play in the
Joint Committee’s report, because, as [
konow, the Committee was representative of
all the political parties, and all the sections
of the people, and I do not think there is
any political play. May be, there may be
some objections to the Government amend

ments, because, I am also surprised to know
that Government have come with a long list
of amendments. Really, if these amendments
had come before the Joint Committee, there
would have been scope for the Commitiee
to go through the lists and see whe'her these
castes and tribes really deserve to be includ-
ed in the lists. Bu' I should say, having
koown a little of the tribes and castes, and
being myself a Schedu ed Casles man, that
there is no such play, but [ have a little
huoch that some b'g communities are in=-
cluded mm this, I think the Government
should have done well to be more ca eful,
because as | understand some cas'es and
some tribes which are finding a place in the
denotified tribes and nomadic tnibes in the
several States, are findiog a place in the list
of Scheduled Tribes.

1 want to bring to the notice of the
Government another point. There are consti-
tutional provisions 1o the effect that be-ides
the Scheduled Castes and Scheduled Tribes.
the Gover.ment should make a list of
the backward class people under the provi-
slons of the constitution itself So they can
make a list of the backward class people
and make schemes and plans for their
develogyment.  For that martter, article
46, read with article 340, will be rele-
vant, Under article 310, the President has
to appoint a Commission for backward
classes, and the House knows that a Back-
ward Classes Commission was appointed,
and they have dove their job. If these
people are getting the benefit, it is good.

Now, for the last one week, I have found
that everycne is canvassing for the inclusion
of this community or that community in the
list. What is the criterion ? They say, “he
is also educationally backward,” or “heis
socially backward” and so on, This is the
propaganda and the only ground on which
certain communities are being sought be
included. If this is the only criterion for any
community being socially or educationally
backward. then under article 340 and 341
or even under article 15(4) or 16(4), the
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the Gavernment brings a backward classes
benefit of these pecple. Instead of that, if
the Government brings a backward classes
list and revises it and adds to the list, and
similarly adds to the list of Schedujed Castes
and Scheduled Tribes, I do not think any
real justice is done to the Scheduled Castes
and Scheduled Tribes or to the backward
classes themselves.

MR. CHAIRMAN : The hon. Member's
time is up.

SHRI B. SHANKARANAND : Then
there is another thing. which is very impor-
tant. It is about marriage. There is a pro-
vision in the Bill that a woman who marries
a Scheduled Caste man becomes a Scheduled
Caste lady. 1 do not think it is permissible
under the Constitution, because bv law we
cannot convert anybody. Conversion in the
Hindu religion is difficult proposition, be-
cause, if I convert a persun to Hinduism,
there is the question of caste. That is why
Hindu religion is suffering in this country,
People from the Hindu religion are converted
into other rel'gions, but people from other
religions are not converted fnto the Hindu
religion, because every Hindu must belong
to a certain caste : otherwise, he is now-
where, That is the diffizulty with the Hadu,
I should like to udvise my friends to study
this aspect as to why people belonging to
the Hindu religion are converting to other
religions and why people from other religions
are not converted to the Hindu religion ov
any other religion, I can understand Shri
Jaganath Rao hesirating over this issue.

SHRI JAGANNATH RAO JOSHI
(Bhopal) : Because Hinduism does not be-
lieve in cooversion. The Gita says :

& @ sawfac: afafga o T

It wants each and everybody meditate
and follow his own path.

SHRI B. SHANKARANAND : Of all the
great religions in the world, only Hinduism
has created untouchables in this world.

No other religion has done it.
cannot forget this naked fact.

You

15.00 hrs.

SHRI SHINKRE (Panjim): In Goa,
there are Brahmin Christians, Chardo-
Christians, Sudra Christians aod so on.
Christianity has suffered its greatest defeat
in Goa, (Interruptions-)
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clude now.
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SHRI B. SHANKARANAND : There
should not be any political play in the list,
If any backward classes are to be added to
the list, they may not be added to the list
but a separate list of the backward classes
may be prepared A separate scheme or plan
mey be drawn for them

SHRI C M KEDARIA (Mandvi) : Sir,
Iam thaokful 10 you for this opportunity
to speak on this Bill. First of all, I con-
gratulate the Chairman and members of the
Joint Select Committee on having come for-
ward with such & progressive Bill  But
Government ought not to have to come forth
with so many amendments s they have done.

This Government claims to be demo-
cratic. If th's Government b=lieves in demo-
cracy it ought ta bave full faith in the Joint
Commitiee and accepted their reports as it
is. But it is not so. If Government want to
bave its say, there is article 342, under which
President has the power 1o specify by public
notification the trihes or tribal communitics
and Parliament may by law include in or
exclude from the list of scheduled tribes
specified in that notification  This Govern-
ment ought not to have come forth with
80 many amendments to the Joint Commi-
ttee report,

For example, on page 29,
Committee recommended :

“2A. Notwithstanding anything con-
taloed in paragraph 2, no person who
has given up tribal faith or faiths and
has embraced either Christianity or
Islam shall be deemed to be a member
of any Scheduled Tribe.”

This is what we want. The criteria in
the case of tribals are primitive traits, dis-
tinctive culture, geographical isolation, shy-
ness of contact with the community at large
and backwardness. If the primitive traits
are lost, the criteria for tribals disappear. 1f
any tribal embraces Christianity or Islam, it
means, they have lost their belief in tribal
faith, Sometimes the tribals worship God-
desses, trees and idols also. At the time of
harvest, they have their traditions of special
worship. If they embrace Christianity or
Islam, they are against this belief. How can
we say thas these converted tribals cag
enjoy the privileges meant for tribale 7

the Joint
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The framers of the constitution have
also distinguished that according to the cen-
sus of 1931 there are Tribal people and
Indian Christians. Indian Christians are
also defined in the Constitution. Accord-
ing to that if we see, we come to the con-
clusion that the converted Tribals cannot
enjoy the privileges of Tribals.

Up till now, for 22 years, they have been
exploited. According to the Constitution, it
is the duty of the Government under article
46 that the Government :—

“shall protect them from social in-

Justice and all forms of exploitation.”

I would like to bring to the notice of
Goveroment that the hon. Member. Shri
Kartik Oraon, and o'her Mémbers, in the
memorandum  submitted to the Prime
Minister, have brought out how the ignorant
and backward Tribals are exploited by the
copverted Christians or Christian Tribals,
If this is not stopped for the purpose of
‘Tribal welfare, these privileges and special
benefits will not be enjoyed by the real
Tribali, So, I prevail unon the Government
to think over the recommendation of the
Joint Committee se iously.

Secondly, the Government is, according
to me, rather agsinst the Joint Committee,
Wherever the Joint Committee has proposed
that Rajgonds should be exciuded from the
list or thar the Banjaras should not be in-
cluded in the list or that come community
should be included in the Tribal list the
Government is against the Joint Committee’s
report and has rather defied the total inten-
tion or the motive of the Joint Committee.
It is very bsd on the part of Government,
Still, they claim that they are the progres-
sives and work for the interes*s of the people
and the Tribal and downtrodden people. I
think, if Government really wants to help
the Tnibal people, they should accept in foro
the Joint Committee’s report and should not
include in the Tribal list such communities
which do not possess the primitive traits
of the Tribal people such as, the Banjaras,

Banjaras are an advanced community.
They cannot claim to be the Tribal people,
But if still Government says that they
should be included in the list, I should say
that the Government is succumbing to the
political pressure of a particular community
or a particular State. This community nevep
¢laimed to be Tribal people.
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‘Similarly, according to the actual study
of the study team, the Joint Committee has
recommended that Rajgonds should be ex-
cluded from the list, It is a unanimous re-
port. If the unanimous report is not going
to be accepted by the Covernment, how can
we say that this Government is demo
cratic ?

If they believe in democracy, Govern-
ment should accept the Joint Committee’s
report and whatever amendments Govern-
ment have submitted should be withdrawn,
If the Government thinks it proper, it
should accept such non-official amendments
as are acceptable to it.  But Government as
such should not come forward with amend-
ments ; otherwise, it is embarrassing for
Memkters belonging to their party. It will
not be an open voting but it will be a sort
of pressure on Members of their party. So.
I request the Government to be genuine and
honest and to withdraw wha'ever amend-
ments they have subm:tted ; they should
accept whatever amendments from the non-
official amendments are acceptable to
them.

1 would suggest that if the Government
wants to help a particular community, say,
for example, Banjaras, Rajgonds and oihers,
they should be put in the list of backward
classes and give them whatever help they
want to give. Why encroach upom the
privileges, rights and special facilities of the
tribal people 7 I would wurge upon the
Government tha: if they really deserve credit
and they really want to protect the interests
of the tribal people they should withdraw
all the amendments they have suggested.

SHRI KARTIK ORAON (Lohardaga) :
Mr. Chairman, Sir, I am grateful to you for
allowing me an oppartunity to speak on this
Bill. 1 am here to support the Scheduled
castes and Scheduled Tribes Orders (Amend-
ment)Bill as repored by the Joint Committee,

Sir, 1 personally feel that the very sacred
ideas of creating Scheduled Castes and
Scheduled Tribes, the very intention of the
framers of the Constitution, had been to help
those people who bad beeo neglected during
the British regime so that the difference
between the more advanced and less advanced
could be cut down and those people could
bhave an opportunity to merge into the
wationa! life of the coumiry,

NOVEMBER 24, 1970

Orders (Amd.) Bill 8

The inclusion and exclusion from the
Lists is something which should have been
considered very scientifically. Oaly such
Castes and Tribes could have been included
in the List who really cannot look after
themselves. By inclu‘ing the advanced
sections, you are only encouraging exploita-
tion. Therefore, the very purpose of this
Bill should beto exclude those who are
advanced.

I have seen that there is no uniform
policy that has been followed in bringing out
the Lists, For example, in the case of
inclusion of Banjaras, that was rejected in
1956 by this very House. But the Govern-
ment have now come forward with it. 1f you
go by political considerations, not by the
merit, then there is no end and the real
purpose for which the Lists are prepared
will be defeated. Then, there is the question
of the inclusion of Tea Garden Tribes of
Assam who are not in the schedule. Tea
Garden Tribs of West Bengal are io the list
of Scheduled Tribes.

Then, there is another zate of Bovis of
Mysore who were in the List of Scheduled
Castes but some how or other they manag:d
to get into the list of Scheduled Tribes in the
Report of the joint Committee. 1t is not
because that particular community pleaded
for being included in the List of Scheduled
Tribes. In fact, they have come forward
with an amendment to say that they would
like 1o be in the list of Scheduled Castes. I
am unable to understand how a community
can in the morning be 2 Scheduled Caste
and in the afternoon be a Scheduled Tribe.

AN HON. MEMBER
political game.

: That is your

SHRI KARTIK ORAON : Whatever it
may be. That is how the things are working
1 would like to request the Government to
guard themselves against these political
considerations and pressures.

Now, I would like to concentrate my
attention on a very important subject and for
that the backward cast's and tribes of India
are holding their breath to hear what the
House is going to decide. 1 would not like
to make any special comment. But I would
like to put tothe Members of this House
who are the judges sod who will know by
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themselves as to what I am saying. 1 am
going to say that so far as the Scheduled
Castes are conceraed, those who were con-
verted into Islam or Christianity have been
excluded from the list of Scheduled Castes.
Fertunately or unfortunately, in the case of
Scheduled Tribes, those people who were
converted into lslam or Christianity, not
because they had the right but because they
were more vocal, more advanced, and
educaticnally and politically more conscious,
they were in & positicn to grab the entire
thing for themselves. This is a very serious
thing. I would like the Members to under

stand that. When I went through the Con-
stituent Assembly debates, I found that the
cooveris belonging to ihe Scheduled tribes
had not been in the Schedule Itis nota
question of being a tribe. But it is a ques-
tion as to whether a particular tribe has been
scheduled or not.  Now, Sir, I will say why

and how they are not scheduled. 1 will go
into the historical background.

So far as the Tribes ure concerned upto
1921 they were called *animists’. And in 191
they were called ‘primitive tribes’. In the
Government of India Act of 1935 they were
called ‘Backward Tribes® and upto 1931, the
converts to Christianity were called *Chris-
tians’ and in the 1935 Government of India
Act they were called ‘Indian  Christians' and
the definition of an Indian Christian is : ‘A
person who professes any form of Christian
religion and who is not an Anglo-Indian or
European.® That is the ‘Indian Christian."

The point here is : who were the Tribes ?
According to 1911 ceusus they were called
‘Animists,” Now again in the 1931 Census
Report it is said :

“From the points of view or of
Cepsus, it will suffice to say that the
an‘mism is used as the name of category
to which are relegated all the pre-Hindu
religions of I dia ™

According to 1931 Census, the animists have
been replaced by *Tribal” to denote the
religion of pnmitive tribes.  Here, for the
first time, the wcrd ‘tribe’ comes,

Now we come to the stage where the
framers of the Constitution sat to decide as
to which of the minorities who were enjoy-
iog privileges during the British regime will
coplinue to enjoy those privileges, The
Advisory Committee on Minorities and
Fundamental Rights headea by Sardar
Vailabhbbai Patel classified the minorities
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into three groups according to the popula-
tion., This was on 27th August 1947 and
according to this classification, Group A
consists of Apglo-Indians, Plain Tribes of
Assam and Parsis, Group B consists of
Indian Christians and  Sikhs. Group C
consists of Scheduled Castes and Moslems.
That is the position. After prolonged
discussion there were some members who
even opposed that Scheduled Castes should
not be given the system of reservation
because they were already enjoying privilegs,
Dr. B. R. Ambedkar argued and said that
the Muslims got privileges for 60 years,
Christians got privileges for 28 years and the
Scheduled Castes got only in 1935. Between
1935 and 1937 there was a break and they
enjoyed it only for 2 years and from 1939 to
1945 they have not been able to take full
advantage of it. He said that therefore,
they should be given the reservation.

As far as Scheduled Tribes are concerned
Shri Thakhar asked, °‘What about the
Scheduled Tribes who are lower down in
the scale 7" Dr. Ambedkar said. I am
prepared to give them far longer time.’ Then
on 11th May 1949 a resolution was passed
with one dissenting voice which said that the
system of reservation for minorities other
than Scheduled Castes in leislature is
abolished.”

Then, Sir, we had a system of reserva-
tion abolished for Indian Christians also. I
am particularly stressing my point on Indian
Christians. I would not like to say about
Muslim. Muslims from tribes are rare. In
fact they have been really good Muslims,

I would like to say that this is not all.
There were Acts and Orders of the Govern-
ment of India, Dr. H. N. Kunzru wrote to
the Prime Minister on 17th December 1950
and the reply was dated 15th February 1452
wherein the Government replied to the
queries of Dr. H. N. Kunzru and 15 other
Members of Parliament saying, “The Govern-
ment regard it obviously necessary that the
communities which were not properly classifi-
able as ‘primitive tribes” as long ago as 1931
and who have not enjoyed any special
political representation on that basis should
not for the first time be given such represen-
tation as Scheduled Tribes. This means
clearly a correct live to follow.”

Now, 'he State Government of Orissa
have brought one notification on 4th
February, 1950 which said that only those
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who professed tribal religion would be in the
list of Scheduled Tribes. A memorandum
was submitted to Prime Minister, Shri
Jawaharlal Nehru in this regard. To that
the Minister of education gave a reply to the
Tribal leader of Orissa, in which they said
as follows :
*I am directed fo refer to your letter
No. 10 dated 26th May, 1950, addressed
to the Prime Minister and to say that it
appears from the name cited in your
letter that they are Christians. The
State Government of Bihar do not
recommend Christian Scheduled Tribes
as educationally backward. It is there-
fore, regreited that they would not be
granted any Scholarships.™

Then again, Sir, the Government of Kerala,
the Government of My:ore and the Govern-
ment of Madaya Pradesh, have similar con-
ventions, So, you can see for yourself as to
whether Indian Christians have been included
in the list of Scheduled Tribes or not. My
fundamental point is this that they have not
been included and | am goiog to speak on
this. In exercise of the powers conferred by
Clause (1) of Art. 341 of the Constitution of
India, the President issued an ord.r under
the Constitution (Scheduled Castes) Quder,
1950. It says “3. Notwithstanding anything
contained in paragraph 2, no person profess-
iog a religion different from Hinduism, shall
be deemed to be 8 members of the Scheduled
Caste.” When at a later stage the Sikhs
were 10 be included a subsequent notification
had to be brought in to that effect. That
was Scheduled Caste and Scheduled Tribes
Orders (Amendment) Act, 19:6. It said
“Notwithstanding any thing contained in
paragraph 2, no person who professes a
religion different rrom Hmdusm or Sikh
religion shall be deemed to be a member of
the scheduld caste.” That clearly shows
that the order of the President can only be
amended by subsequent notification passed
by Parliament. It is only Parliament that
can amend ihe notification issucd by the
President as provided in Clause (1) of Art,
341 of the Constitution,

Now, coming to Art, 342 which is for
the Scheduled Tribes, we shall apply a
similar standard. You will find, in order to
determine whether or not & particular tribe
is a tribe in this Article, it shall be necessary
t0 took to the public notification issued by
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the President as provided in Clause (1). |
am looking forward to that public notifica-
tion which bas never come. Itis a funda-
mental mistake. So, I am left in no doubt
that the Indian Christians have not been
included in the list of Scheduled Tribes. It
shall not be open for any person to lead
evidence to establish that any particular
tribe not specified in the order of the
President is a part of the Scheduled Tribe.
After the President has specified the Schedul-
ed Tribes, it is only the Parliament that can
amend the notification of the President.

Sir, obviously there is nothing to suggest
that at any time by any subsequent notifica-
tion, those who have embraced Christianity
or Islam have been included in the list of
Scheduled Tribes. If that had been here, I
would have accepted this position, but they
have not been included.

‘We have got some confusion about the
point of interpretation of Art, 15 (1) of the
Constitution. It says :

“The State shall not discriminate
against any citizen on grounds only of
teligion, race, language, caste, sex, place
of birth or any of them.”

Mark the words ‘only’. In order to
obviate any difficulties that may crop up in
the matter of helping the advancement of
any clally and ecc ically backward
classes of citizens or for the Scheduled Castes
and Scheduled Tribes, another amendment
to Art. 15 (1) was brought. In order to
give assistance to the Scheduled Castes and
the Scheduled Tribes end to see that they
are not discriminated under the Constitution.
A new clause under Art. 15(4) was intro-
duced and adopted in 1951, It says :

“Nothing in this Article or in Clause
(2) of Art. 29 shall prevent the State
from making any special provision for
the advancement of amy socially and
economically backward classes of citizens
or for the Scheduled Castes and the
Scheduled Tribes.”

Our experience for the last 20 years has
shown to us that this has worked just the
other way round. Those who profess the
tribal religion are being discriminated
against, and that is why they have suffered.
S0, unless we have got a certain inten-
tion to harm them, it cannot be called
discrimination. They are better off. They
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can look after themselves. They are having ;
if I may say so. even a parallel government.
Therefore, this catch-phrase of discrimination
does not apply in this case. There are many
people who want to tzke their pound of
flesh from the poor tribals who are scattered
all over the country, who cannot lock «fier
themselves, It was the duty of Government
to look after them, but it is rather unfor-
tunate that Government have not been able
to look after them,

The word ‘scheduling® means “to restrict
the meaning of a particular ooun’ or *to
add additional meaning’, All along, the
word ‘tribe’ has been there. The only thing
that Government can do is to put the word
‘scheduled’ additionally and call it *scheduled
tribe’. It is ot 8 question of scheduling
Indian Christians. So, the term ‘Scheduled
Tribe' means only Scheduled Tribes and not
Scheduled Indian Christians,  Therefore,
what is more important for the tribe is not
whether ope is a tribe, but whether the tribe
has been scheduled. I have established by
now and I am sure all the Members of
Parliament would have cavught my point and
understood it that the tribes who have
embraced Christianity have not been
scheduled. I would say that according to arti-
cle 342 of the Constitution of India, only some
tribes have peen scheduled. According to the
definition given in article 342, the reference
is only to tribes or tribal communities or
parts of or groups with in tribal com-
munities. I would only say about Indian
Christians that this is a group which is
entirely diffzrent ; those who have embraced
Chrigtianity are entirely d flerent from the
tribal group which is extiemely backward
aond different according to the rifuals con-
nected with the three major crises in life,
i.e, birth, marriage, and death. Thercfore,
this group has not been included within that
definition.

If you go according to the criteria laid
down for Scheduled Tribes, then also you
will find that they do not meet the require-
ments ; they will not be able to conform to
the criteria laid down for Scheduled Tribes,
because they are a community which is very
much advaoced and very much economically
advanced too. This has been admitied by
mapy Members. In fact, I have already
referred to tbe opinion of the Ministry of
Education on this matter. The Lokur
Commitice has said that the percentage of
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literacy amorg the Christians is 44 per cent.
My hon. friend Shri N. E. Horo who spoke
here oo the 20th seid that among the
Christians the percentage of literacy was
oniy 30 per cent. I would hke to tell him
that the all-India figme is only 24 per cent,
and the figure for the tribals is only 853
per cent. So, you can see for yourself
whether this community is really advanced
or not, compared to the tribals ; in fact, I
would say that they are perbaps more
advanced than even the higher caste Hindus
or Mussa!mans, That is why I say that
even from this point of wiew, those who
have embraced Christianity have not been
scheduled and could not have been scheduled
also.

But, because of our weakness, Gavern-

ment had taken full advantage, and
therefore they :bed allowed us to be
exploited. 1 would like to ask what it is

which has allowed them to enjoy these
privileges which rightly belongd to us. I am
reminded of one crime in  America which is
called white collar crime. This is in one
sense a breach of the established law of that
country in which the criminals go scot-
free. because they are nich and powerful,
and they can bribe the officers and judges
and they can bribe the police, ard ome-
times, they can even bring political pressure
to bear to secure their immunity This is
what has happened.

Now, I would like to put one question
before the Government. 1 have already
said that they are not entitied to enjoy the
privileges meant for Scheduled Tribes. 1
would only like to say that Government have
brought forward an amendment to this
effect, This amounts to an action that an
accused has stolen for twenty years and
afier twenty years, the police cannot arrest
him, and, therefore, the theft should be
legalised. Ths has been a constitutional
error, Nobody can deny that, Therefore,
I would say rthat they want to confirm it
and say, ‘All right, We shall make every
illegal thing legal’. Thus, Government are
making an urconstitutional act legalised.
That is what they have done by bringing
forward this amendment to abuse this
recommendation which is calculated to bring
about a social change in the tribal society.
The tribal society is being broken from ail
sides, and this was supposed to protect the
interests of the tribes. But Government
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have tried to show that their policy is not
for the poor and down-trodden but it is for
those who are already progressed. Therefore,
I am shocked and surprised at the proposal
brought forward by Government, no matter
which Government,

I would like to say further that the
Chrisiians constitute 5 per cent of the total
tribal population, On th:t basis, they should
have taken only 5 per cent of the share,
If 1 say *No, no ; do not give them more’,
then you could say that I am anti Christian,
But here I am saying that Government are
trying to encourage anti-trinal activities,
because | know they have been doing every-
thing to destroy which is coming in the way
of life of the tribals,

I have here a chart which I have
prepared from information received by way
of answers to questions put to Government.
The information contained hure cannot be
wrong. Firstly, it shows how various forms
of exploitation are going on. The Christians
are ooly 16 lakhs whereas the Scheduled
Tribes are 284 lakhs. According to their
population, there should be only 2 Christians
represented io  this House Let my
Christian brethren not mesunderstand me,
Shyi K'sku represents a constituency where
there are only 10 000 Christians. Shri Horo
has got 90,000 votes in a constituency of §

lakhs. How have they come in ? Because
Goveroment  want that Christians should be
preferred.

SHRI N. E. HORO (Khunti): Will he
deny that he depended on Christian votes to
get clected 7

SHRI KARTIK ORAON : My votes
have b-en taken by the Christian contestants
a'<o. I have comne from a predominently
pon-Christian area. Therefore. pobody has
got anything to say on this matier.

In the Council of Ministers here there
are 2 Christian Ministers out of a total of 6
Christian MPs. Number of Scheduled Tribes
MPs here is 32 ; number of Ministers in the
Council of Ministers is zero.

Let us see the position in State Govern-
ments, [n Bihar, though their population is
10.57 pes ceat, the percentage of Ministers
has been ranging between 0: 100, In A. G
Bihar. they enjy 100 per cent privilege. Ia
Nagaland out of a Christian population of
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55 67 per cent, the Ministers are 100 per cent
Christians. In Meghalaya, as against a
Christian population of 442 per cent, they
enjoy 100 per cent ministerships.

Coming to all-India privileges, Christians
who from 5.53 per cent of the total Tribal
population get 52 to 70 per cent in IAS, IPS,
IFS, Indian Forest Service, other Class I
allied Servizes and in overseas scholarships.

Cuming to Stute Goveroment privileges,
in Asaam with a Christian population 24, 1
per cent, they enjoy 0 per cent privileges ;
in Nagaland with a Christian popula ion of
55 67 per cent. they take away 90 per cent.
It is for this House to judge what is that
formu'a they ure going to adopt to lift the
downtrodden people, those in the lowest rung
of the ladder, up to the level of the others.
I want to know what that formula is. I have
been a designer. My desigas have never
failed in USA, UK or in this country. But
I want to know what is that des'gn which
develops the developed and neglects the
neglected, and yet claims 1o bring about a
social chanpe in this country ?

Then take the post matriculation sch~lar-
ships. Five per cent Christians are taking
54 per cent of the scholarships for Crristisns
in the whole of India The percentage of
scholarships wadies between 63 to 100 in
various States. The post matriculation
scholarship is directly proporticnal to the
Indian Christian population and not to the
Scheduled Tribes population.

Here are figures which will open your
eyes—those who have got eyes can see. The
tribal population of Assam is 34.62 lakhs ;
the Christians are 5.67 lakhs : the scholarship
Rs. 24.81 lakhs. In Bibar, the corresponding
figures are 42 04, 4.44 and Rs. 33 55 lakbs ;
Orissa 42.74, 1 04 and Rs. 3.10 lakhs ; Mani-
pur 2.49, 1.52 and Rs. 596 lakhs ; Nagaland
343,191 and Rs. 1 lakh ; West Bengal 20.54
056 and Rs. 352 lakhs, Then comes
Madhya Pradesh. Madhya Pradesh bas the
largest Scheduled Tribes population of (6.78
lakhs, of whom Christians aie 097 lakhs, and
they get Rs. 6.43 lakhs only in scholarships.

In pre-matriculation scholarship, Chris-
tians who are 5.53 per cent, are takirg not
less than 75 per cent. This is the pattern of
distribution of the funds that you are giving
for the development of the tribels,

You have speat Rs, 150 crores during the
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last 18 years of planning for the Scheduled
Tribes, out which Christians, who are only
16 lakhs in population, have received not less
than Rs. 138 crores and Rs. 12 crores have
gone to the three crores of these backward
tribes, to whose welfire the Government
always say they are dedicated.

From 1952 to 1967 the missionaries have
got Rs. .78 crores from foreign countries. |
do not mind what thcy get. They can sell
your country if they want to.

There are other forms of exoloitation
For instance, there is article 46 of the Cons-
titution, Nothing can be a more glaring
instance of cxploitation than this 2s to how
this article is belng flagrantly violated.

Then T will come to article 27 under
which public funds cannot be misappropriated
for the cause or fartherance of the cause of
particular religion. 1 will show how, The
clergy and nuns are being trained  with
Government funds, because from this scholar-
ship thev are being trained as nuns. They are
are getling by way of lot of fies from
the Government. That is going straight to
the mission<. If the salary of a teacher is
Rs. 120, Government is paying Rs. 105 and
Rs. 15 is paid by the mission. You cannot
interfere with them. That is not all.

The point is that this is a question of
misrepreseniation of the tribes. You have
allowed misrepresentation of the tribes in the
sense that in the case of the Hindu com-
munity, you will always look forward for a
Hindu to represent them, that in the case of
the Muslim community you will always
want a Mushm to represent them, in the
case of Scheduled Ca-tes you would always
like a Scheduled Caste to represent them,
but if there is a tribal, you will always look
forward to a Christian to represent them.
That is a fantastic thing. 1 cannot see the
logic behind it. Why is this so ? Because
you have no heart or mind for the welfsre
of the Scheduled Tribes. That is why for
20 years the problem is not solved. I would
like to wara this Government that il this
process continues, there will be disintegration
of the tribal society, thcre will be actions
and inter-actions within the tribal socisty
and there will be bloody revolution, mind
wou, because all the land has been alienated
from the tribals, but the Christians are pro-
tected against land aliepation. 1 do not
mind, but if you cannot protect the tribals,
better bring & legislation that no tribal has
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a right to remain a ftribal, that he must be
converied. We will be very happy. I am
not biased. That is the stage we have
come 1o,

They are boasting of having a secular
State, but I tell you they are not a secular
State. Money is being pumped like anything
into the Christian mission, What worries
these Christians is not that their privileges
are being withd:awn. They have pot en:ugh
resources, they can look afier themselves.
What worries them is that the money that
they are getting for conversion will not be
availuble. In this Roman Catholic paper,
Tribure of June, 19 0 they have said that
they are not that «orried about reservation
and other things which will go or their seats
which will go, but what worries them is that
there will be obstruction in the propagation
and expansion of their religion.

oF gudt wag gl famr—
"gg gared fam g67 A w@HE
fau <&t sgar st w5 faw o
g war @t adler aga gu gmng
@redm  sfrardy {iﬁ‘!f‘n & ofam
Y srgd, gefwa g, e, &1 ag)
91 @5 &1 arf g Rl & W gra
& &3 gEsr gIifam ganrt
mifys =l a@rwfas @aq g @
TEl qgar, AfFET 7EEY Staa qT At
TEIT GFFT GSAT | HAVE GF qHrae
a1 sar § o wadw g
Is the propagstion and expansion of a
Christian religion the objective of Schedul-
ing of Tribes for Constitutional privileges ?
This is the crux of the problem.

I say that it is the crux of the problem.
You have always been talkiog of secularism.
If you are going to defeat this Bill and this
recommendation, there will be large-scale
conversions ; the Clristian missionaries .will
think that they have got a licence for con-
version and that the Government is behiod
them and no attempt afterwards, whatsoever,
will be able to detract them from the con-
veisions. | am saying this, not because I am
against Chrtstians or anybody. Take five
per cent, it is okay. But what is the fun in
giving five per ceot to the ninety-five per
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cent to the ninety-five per cent? What is
the logic ? Who caiculates this formula.
That is why I say that we are a!most
collapsing. 1 thank you, Mr. Chairman, for
baving patience.

1 pow want to say one thing about the
position of the recommendation,

15.42 brs.

[Shri Vasudevan Nair In the Chalr]

It has the force of justice of the land.
I am grateful to the Members of Parliament
who have without any diffiulty signed the
memorandum ad‘ressed to the Prime
Minister : their number is 322. 322 Members
of Parliament have s'gned it. What is the
standard of those Members 7 I hold that
they reached the commanding heights from
where they could see the position of the
tribals. I address them : you have done it
rightly ; vou have done it aptly ; why should
you go back ? Ours is & d:mocratic country.
In that case there is no point in this amend-
ment ; of the Government, Government
would not have thought of bringiog such
am=ndment and they should not have
thought of this course of action. 1 should
say tonat there has been a constitutional
trespass. A thiel has been stealing for
twenty years ; when you get an opportunity
to detect will you say for your failure to
arrest him, the theft should be legalised ?
There has been a constitutional error., This
was realised by the Members ; almost un-
animously the Joint Committee on Scheduled
Castes and Tribes adopted the amendment
in this Bill. Besides, it has got the demo-
cratic sanction behind that because the
memorandum was supported by 322 Members
of Parliament, of the Lok Sabha, and sent
it to the Prime Minister, Shrimati Indira
Gandhi. I am telling you one thing. We are
rot beng heard because we are poor. We
have been robbed for twenty years. You
want to rob us for another ten yea:s 7 And
that ijs why you are higgledy-piggledy 7 We
are poor ; we have been robbed of every-
thing.

This fellow, Mr. Kisku got 10,000 from
the Roman Catholic Mission for this, But

then you are trying to strengthen thegm .. .,
(inter ruptions.)
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AN HON. MEMBER ; Can he call him
a ‘fellow’.

SHRI KARTIK ORAON : I must say
that you have got the interests of the tribals
of India in heart, if you have progressive
policies and want to belp the down-trodden
people, you must withdraw your amendment,
Otherwise, I will have to tell you of the
trouble it will create, Martin Luther King
is dead ; he sacrificed his life for what he
considered to be worthy. He said, “If a man
has not found out something for wnich he
has to die, his life is not worth living”., I
believe in that truth,

If you are thioking of golog forward
with your amendment, you will be hurting
the tribals all over the country, 285 lakhs of
them, and you will be giving them canse to
creale nuisance and they will not be hiding
in their kitchen but will come forward to
demand from the Government what the
Constitution has justly given them. When
th*y start that trouble, it is not possible to
control them, You must take note of that,
I shall tell you once sgain. You have
abolished the privy purses.

What wers these Maharajas getting 7
Rs. 4 crores or Rs. 5 crores, and in .0 years,
Rs. 100 crores. In 20 years, the money
diverted to Christian missions at the rate of
75 per cent of Welfare Fund is Rs. 138
crores. Do you want to continue these
privy purses? What is this 7 You must
abolish this extraordinary privy purse, I will
also be prepared to say that these people,
according to the population, must be belped,
The must be helped. It would be
unethical and wrong on the part of the
Government to withdraw what they are
giviog. Let them be given anything they
want, for about five per cent of the popu
lation. But let them not mix up the issue
and give in the name of the Scheduled Tribes
something and divert everything into the
missions. That sort of thing should be
stopped. If you mean vigilance, if you have
really got a heart to serve the poor and the
downtrodden, you must come to senses, and
your Government must come to senses. That
is what I am saying.

1 am grateful to the Members of Parlia-
ment, no matter what bappens to me. I am
here to say that I am always paralysed.
Mahatmg Gandhi, when he was preaching
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for the Independence of the country, used
to say, “When I am trying to fight for the
right thing, I cannot get an answer. Itis
my duty and my right to fight for Indepen-
dence, and the Government is not hearing,”
He used to get paralysed He said, ‘I need
the sympathy of all the people of the world.”
I feel myself to be in a similar position. But
the difference is, 1 am asking from the
Government which always says that it is
dedicating itself to the cause of the tribals
in India, That is the difference. Therefore,
I need the sympathy—not only myself, but
all the people in the country need the sym-
pathy—of this august body, the Members of
Parliament who have signed, who have
offered, 1o support this cause. I would like
to appeal to the Members of Parliament
to rise to that commanding height which
they are expected to. We want the Members
of Parliament to do justice to the poor
tribal people of our country.

I have almost finished. I will finally say
that this is the situation. We have to think
very seriously about it Let me say that I
am not opposed to any particular community.
Secularism was meant to create communal
harmony in this country. This secularism,
bowever, has been misinterpreted because
some people think that they have every right
to go in the direction they want to, They
want to propagate their religion. 1If I say
that this is wrong and the Government
should pot allow, they say, “he is anti-
Christian.” 1am not. I am very sorry, for,
when I am fighting, asking, for the rights of
tribals they say that I am an anti-Christian,
But they are indulging in anoti-tribal activi-
ties. Go 1o Bihar. All the tribal places of
worship are being converied ioto g-ave-
yards.

Shame,

SOME HON. MEMBERS :

shame,

SHRI KARTIK ORAON : Itis nota
question of “shame.” It is a question which
we have to think of very seriously, What is
the use of some mere'y saying *‘shame™ and
others not appreciating it 7 That will not
belp anyone, Every Member of Parliament,
—if they are really Members of Parliament
~—must join hands in this task and judge it
on merit alone. The Government have issued
a whip. 1 am surprised to see that. At Jeast
this Government should not try to hammer
the tribals like this. They have had enough,
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If they have brought in these amendments,
they could have at least given the right to
the Hon'ble Members to act according to
their own free will. That has not been
done.

Finally, I want to say this., If you are
going to get this recommendation of the
Joint Committee defeated, in that case, I
would protest, and very strongly protest
against this illezal, unconstitutional, un-
democratic, inhuman, unsecular and un-
balanced decision of this Government.
(Interruprion.) Yes ; it is unbalanced.

Now, whatever happens to me, one
thing is certain, These Members of Parlia-
ment,—322—not in the distant future will
have to observe condolence in this house,
because 1 am prepared to go to that extent ;
I will go on hunger strike. 1 have no right
to die, but if I die at least that will generate
eoough epergy within the tribes of India,
80 that they can look after themselves they
may sink or swim. Don't boast of about
your welfare programmes for the tribals, If
I survive, T will serve the society to which I
belong. I need your assistance. Sir, I need
the assistance of all the Members of Parlia-

SOME HON. MEMBERS : To sur-

vive ?

SHRI KARTIK ORAON : Not to sur-
vive. You cannot survive with this Bill.
This Government cannot survive with this
Bill. Therefore, you must come to some sort
of solution. If you want to please the people
of Meghalaya and Nagsland, do so all by
all means. But why cut our threat 7 You
do everything in a way by which you can
create a better image in Meghalaya and Maga-
land, but do not disappoint the tribal people
of this country.

With these words, Sir, [ thaok you and
the Minister. I bope the Minister will do
something.

SHRI BAL RAJ MADHOK : Mayl
appeal to the Minis'er—after all these plead-
ings, for God's sake, stick to the report of
the Joint Committee and do not bring your
amendments.

st wgedty fag et (avma)
aafy agEa, i@ faq F @ ¥ ¥
g @Y @wA w1 fEr A ar e
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A W ogEd & W oW oaw ¥
)

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI A. K. KISKU):
Mr. Cheirmanp, Sir, 1 would like to speak
only on two points. My first poinot is on
the amendment as has been reported by the
Joint Select Commitiee—Sec. 2 A, para 2,
page 29, lines 38-41 and No. 2. I would like
to speak on those Adivasis who have gope
from Madhya Pradesh, Bihar, Orissa and
West Bengal areas about 100 years ago to
Assam where they ure not recognised as
tribes. I would like to make my second
point first and my first point second,

About the Adivasis who are mostly

Santhals, Mundas, Oraons, so on and so
forth who have gone to Assam to nurture
the tea industry of our country. But during

the last 20 years, they were denied the
privilege of the constitutional protection and
recognition as scheduled tribes. It is wvery
unfortunste that these people who were
schedu'ed by the Government of India Act
of 1935 as Tea garden coolie tribes, as soon
as lndia became independent, the Assam
Government had de-scheduled them and
ever since that time they were denied the
privilege. These people are our people,
our blood relations and our kith and
kin. In the tea gardens of West
Bengal in Jalpaiguri areas these people are
Scheduled Tribes whereas across the
boundary when they go into Assam, they are
not. I had been to Assam to meet our

people there twice during the last three
years. I have seen tears and fire in their
eyes.

I am glad that the Joint Select Com-
mittee, after very careful comsideration, have
recommended for their scheduling and I do
hope that the Government will now uudo
the injustice that was done to our people
there. They satisfy all the criteria of
scheduling. In their primitiveness, their district
cultu-e their shyness, their backwardness and
in ewvery respect, these people are tribes,

Assam is part of India. To deny these
privileges to them would be inhuman. I have
seen that they have been living like slaves.
Therefore [ appeal to all hon. Members of
this Hzuse, and to my Government
especially, that they should reconsider their
decision and come forward for scheduling
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[Shri_A. K. Kisku]

these Adivasis in the Tea garden and ex-tea
garden areas of Assam.

1 come 10 my second point. We have
heard different points of view and I
appreciate the way our brother, Mr. Kartik
Oraon has raised a very fundamental point,
1 join !'im in sharing the view that there isa
mass of our tribes who are- not being taken
care of properly and look.d after. On this
isue I am one with him. But I havea
difference in the angle of vision. 1 do not
sgree with him where he thinks that those
who been converted to Christianity are
exploiters. I differ with that view,

Before I come to that point, I would
like to explain and discuss some cf the very
wordings of the Joint Commitiee Report. In
that amendment there are these words. It
says : “Any person who has given up his
tribal faith or faiths and bave accepted
either Christianity or Islam.' Here lies the
crux of the whole controversy,

If you go through the Note of Dissent
brought forward by Mr. Emongsing M.
Tapgma in the Report (See X, page XLII)
you will find that this amendment was
brought forward on 5th November, 1969 and
on this day the Joint Committee had rejected
this amendment, On the very next day, on
6th November, with slight modifications,
but without change in the spirit of the
amendment, this was again brought and
which was accepted by the Joint Committee.
If I have read the mind of the Joint Com-
mittee, it seems to me, Sir, that. the Joint
Commitiee itself could not make up its
mind on this particular amendment. In
their wisdom, they passed it on to Parlia-
ment for a final decision.

Now, Sir, let us study these very words—
‘those who have given up their tribal faith
or faiths’. In this connection I would like
to go into the Census Report and I would
like to illustrate the iype of picture that
emerges out of it. In the Census report of
1961 we find the number of tribals as shown
religion wise. The figures are like this.
Those who profess tribal religion as
mentioned in the Census Report, comes to
about 4.19 per cent of the entire tribal
population. Those who bave recorded
themselves a8 Hindus come to 89.39 per cent.
The number of tribal Christians, is shown as
5.3 per cent, In the case of Muslims, it is
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0.21 per cent ; in the case of Buddhism,
it is 0 25 per cent and io the case of other
religions, it is 0.44 per cent. The point is
that if we accept the phrase ‘those who
have given up their tribal faith or faiths’,
then according to the census report, what
comes out is this : that only those tribals
who have recorded themselves as tribals, I
mean, by faith, or religion, thea opumber is
only 4.19 per cent, and only they remain as
scheduled tribals and all others get
climinated, 1t is a very important point.

Then, if we study the tribals pockets
regionally, what comes out is this. We
find that in the Laccadive Islands, the
Muslims who from about 100 per cent of
the population and are now Scheduled
Tribes w.ll be climinated. Then, in Assam
hitls region where the Christians from about
2401 per cent of the total tribal population,
they will cease to be Scheduled Tribes.
Similarly in MNagaland where they are 55.2
per cent, they will cease to be tribals. Im
all the areas, as I have already said, if we
accept this priociple pamely ‘those who
have given up tribal faith or faiths', and
who have been recorded—rightly or wrongly,
as Hindus then 89 per cent of the tribals
become de-scheduled. This will defeat the
whole purpose of scheduling.

Then, the other phrase is *who have
embraced either Christianity or Islam’. Here,
in the amendment itself, there has been a
discrimination on the Christians and Muslims
on the one hand and the Hindus and
Buddhists etc. on the other. Can we accept
any amendment that discriminates between
religion and religion 7 Sir, we have to be
very cautious, and we must think very care-
fully and coolly over this matter. If we
introduce a religious factor or criterion in
determining these major issues, this is not
going to affect the tribals only, but it will
have much grealer repercussion in wider
areas also.

I would like to say that this criterion of
religion has a good amount of the element
of communalism in it. If we in one case
actually carry it through here, it will have
its most disastrous effect almost everywhere,
not only in the case of the tribals them-
selves, but in other religions and in other
communities also. Therefore, we also have
to remember that India as s secular country
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has a stature all over the world. How do
we atand before the other countries of the
world, especially when we come to think
about those countries where *there are quik
a large Christian populations or big Muslim
populations. Therefore, these are the things
we have to be very careful about.

SHRI P. R. THAKUR (Mabadwip) :
May 1 ask one question ? Is the hon.
Minister sure that 89 per cent of the
Scheduled Tribes call themselves Hindus ?
Can he show that from the census report ?

SHRI A. K. KISKU : That is what the
census report says.

SHRI P. R, THAKUR : They call
themselves Hindus, but Shri Kartik Oraon
would not call themselves so.

SHRI A. K. KISKU:
from the census report.

I am quoting

SHRI P. R. THAKUR : This is the first
time that I am hearing this,

MR. CHAIRMAN : The hon. Member
can zefer to the census report himself.

st wrwm (939Y)  ww arg A
STAAT ATET, AT WG A wEr 5 fpy
grsaew §, gfeaw grgaew § fefiwaw
greaed &, ®fea o Afafez & nf ga¥
frfeaas zreaew 7 g far gfoem
graaeq A fwaan faar WX fgg gregaew
7 faaar foar ?

SHRI A. K. KISKU : As I said at the
very beginning, 1 share the feclings of our
down—trodden people, If we want to solve
this problem on a religions criterion,
probably we are going to creatc more
pioblems than we are going to solve.

This angle of vision, that the Christian
tribals are exploiters, is something we have
to consider very carcfully. Probably the
word ‘Christian® some how clouds one's
judgment in this respect, I would like to say
that Christians are as loyal as anybody else.
They have po political motive whatsoever.
They want to do one thing only, that is to
serve the counry with sacrifice. If today we
look around the whole of India—and itis
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true all over the wofld also—we find that
the Christians have established the most
excellent hospitals in our country, they have
set up wonderful leper asylums, schools, and
colleges. They are here to serve all com-
munities  irrespective of caste, creed or
religion.

SHRI O.P. TYAGI: What about
Nagaland and Mizolapd ?

SHRI A. K. KISKU: Before Nagas
accepted  Christianity, three missionaries
were devoured by the Nagas. That was how
by givipg their lives they have gone to the
farthest corners of the country to serve the
people.

SHRI O. P. TYAGI : Christian Nagas
are cent per cent rebels, Does he admit it ?

SHRI A. K. KISKU : No, I will never
admit it.

SHRI O. P. TYAGI : Is it not true ?

SHRI A. K. KISKU : Christians are as
loyal as, and even more loyal than, anybody
clse.

SHRI BABURAO PATEL (Shajapur) :
What nonsense are you talking? They
cannot be more loyal than Hindus.

MR CHAIRMAN : The hon. member
should not use such terms in this House. I
am very sorry.

SHRI BABURAO PATEL : Christians
cannot be more loyal than anybody else.

MR. CHAIRMAN : He can express his
opinion, but in decent language,

SHRI BUTA SINGH (Rupar) : Will you
pleasc ask him to withdraw it 7

MR. CHAIRMAN : Let us leave it at
that. [ bave already said that he should
not have used such indecent language.

SHRI BABURAO PATEL : May I know
what is the indecent word I have used 7

MR. CHATIRMAN : If he has such
cross talk with another member in such
language, 1 cannot allow it,
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SHRI BABURAO PATEL:
asking what is the indecent word 1 have
used. ‘Indecent’ has 2 definite meaning in
the English language.

MR. CHAIRMAN : If be want to have
a discussion on it, I am pot prepared for it,
SHRI BABURAO PATEL : I yield to

I am

the Chair. But the word ‘indecent’ has a
definite meaning and 1 don't see how it
after here.

SHRI A, K. KISKU : It is very unfor-
tunate that the Christians in this eountry
are taken to be some foreigners. As soon
as India became independent, Christians
have been tryiong to Indianise the Church.

It was a difficult task, but 1 am wvery
happy to tell you that on the 29th November,
of this year a new Church is going to
emerge in India, the Church of North India,
in Magpur. This Church is going to be
manned, is already being manned, by Indian
themselves. As a Church we condemn any
conversion with economic motivation, but
will you debar us from serving the country,
serving the people and the most down-
trodden and the most ncglected ? Therefore,
let not the Church be misunderstood or
misinter preted. We are as national, as
loyal, to our country, as anybody, and even
more.

From the facts that have been presented
by our friend Shri Oraon, I personally feel
that there has been some mismanagement in
the admi~istration, especially in the matter
of Scholarship and stipsnds.  Because these
educational facilities it was expected, will
give an opportunity to our people and they
would come forward more and more to
enjoy modern life and privileges, It was
the Church, it was the Christians, who had
worked from traditionally old times among
these people, and probably there has been a
historical and a social condition which has
enabled some of the tribal Christians to get
them, But to say that they have deprived
their fellow tribals is rather crvel and
divisive, Therefore, I would ask the Govern-
ment to go deeper into the matter of
administration at the Central lcvel, State
level, district and block level to find out
where the error lies, and so administer
Government funds that they reach our
people in time and are also equitably
distributed.  But to  divide ' the entire
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Scheduled Tribes on the ground of religion
is something we must be very careful about.

As I said, this is a matter which is very
touchy, very delicate, and we have to think
very cautiously, but I would say that this
amendment has created a great cry in our
tribal homes. If you go to Santhal Parganas,
you will find the mothers today ase crying
with a song :

o an, qrd wEl, W SAEq A,
1 d%9 fedtw @ar s @A o
a0 %7 9 e fem &g,
g Frr A @rEr, fen wgA

It meane that if you introduce this controv-
ersy of religion into this classless and caste-
less tribal society, you will destroy the
golden country. The people of India who
are living in this country are like bowlful
of diamonds will be scattered and the child-
ren will be swept in blood. This is the cry.
Therefore, I would say that religion is
irrelevant. Tribals are tribals by virtue of
their language, culture, traditions, social
habits and mores primitiveness and
backwardness.

SHRI KARTIK ORAON : In a secular
State, there should be no State-nided
religion.

SHRI A K. KISKU : Hence 1 would
say that the issue has to be considered very
cautiously and carefully.

Finally, may I remind this House of a
story which probably all of us have read in
our school days. Two mothers had been
quarrelling over the ownership of one and
the same child and they came to the kiog
who was a great judge and he had am
insight int» the moiivation of these two
women, He suggested that in view of the
quarrel the child should be divided into two
and distributed. One of the mothers agreed
and said : yes, while the other mother said :
please do not divide, let that child live.
This is an august House, I should like to
say, where all Members are sitting in a seat
of judgment I would only plead with you.
“Please do not divide the child the tribals.”

SHRI KARTIK ORAON : It is slready
divided, . .
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SHRIA. K. KISKU : Let the child
live.

S CandS T.

SHRI J. N PRAMANIK : (Balurghat) :
Mr. Chairman I have given an amendmeant.
My amendment is a simple one. The neces-
sity has aris:o as we are given to unde:stand
that the Rajbanshis who are now included
In the State of West Bengal by Behar-West-
Bengal tran<ference of Teritories Act 1956,
are now 10 be trester as such  Mvself being
a Rajhanshis Irom West Bepgul State, have
our matrimonial connections with the Rajban-
shis of Behar, So there shou!d not be any
discrimination as such, Only to remove this
misunderstanding 1 have brought this
amendment to embody the same in the
Schedule s0 that the misunderstanding may
never arise at all. This is only a clarification
of fact as it is. My amendment runs ss
follows *““in page 20, line 49, first Schedule
add at the end ( ‘including Rajbanshis fiom
Behar)”. 1 request the hen. Mirisier to
accept my simple amendment, which reads
as follows :

Page 20, line 49,—
edd at the end *(including Rajbanshis
from Behar)”

SHRI G, Y. KRISHNAN (Kolar) : Sir,
while speaking on this Bill, I shall restrict
myself to some points. Some of my friends
mentioned about the inclusion and exclusion
of certain classes in the list at Mysore based
on. Untouchability aond backwardness
fixed as ciiteria. The Joint Select Com-
mittee had decided that certain communities
in Mysore Siate were not being treated as
untouchables. In respect of that much
evidence was taken in the Joint Committee.
Still in their wisdom they have decided to
keep them under the Scheduled Tribes.
These classes are : Bhovis, Banjaras, Handi
Jogis, Hakki picki, Shillckyata, Sudugadu-
sidda, Korama, Koracha, etc. Going through
the authoritative books by Edgar Thurston
and L. K. Anantakrishna Iyer on castes and
tribes in Southern India what do we find ?
These will show that the Odda or Vodda
People or the Oddars migrated from Oddra-
desam in Orissa. They migrated from
Orissa in sea ch of work and bread, They
were tribals when they were living there.
On migration from Orissa, they have
Scattered themselves in all the southern
parts of India, that is, Mysore, Mahgrashira,
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Andhra Pradesh and Madras They picked
up hard Jatour and th se people have no
permanent abode or residence anywhere even
now. Thoss who sertled picked wup the
sweeping and scavenging work in a'l the
municipaliies of Mysore State. A major
portion of this community consists of two
froups wnich are called Kalluv ddars and
Mannuvaddars The Kalluvidda-s are no
other than s'one quarrying workers or stone=
cutting people, The Mannuvadiars are
earth-digeers These penple can be found
wherever we go on the streets wo:ling on
projects ; and thev roam from place to pl:ce
and go fiom rock to rock They have, as [
have alreadv said, no permanent abde or
residence They reside in temp.rary corical
shaped huts.

About thelr characteristica and customs,
they are primitive, and they are ludicrous,
They are addicted o drinks and they sacri-
fice animals 1o goddesces as s'ated in the
authoritative books by Edgar Thurston and
Avantakrishna Iyer. Even to this day, we
can see that womenfok of this communiry
do not wear cholies that is, their upper
vests, and they wear brass bangles which are
primitive ornaments, as dsscnibed in
authoritative books on tribes.

Aboat their customs, they are still living
in the same old age and are living the same
old life. They are wandering from place to
place like clans with the guidance of thzir
cheiftain called Pedda or Yajamanudu.
Pedda is a Telugu word and Yajamunudu is
also a Telugu word. He is the only priest
allowed in their families to conduct marriage
aod rituals.

In Mysore State, to whatever house you
go, if a boy or a child or an elderly man is
dirty, and if be is not liked by anybody, he
will be called as Odda. This bas become a
common word in almost all the houses in
Mysore State. Because of this ill-feeling
derogatory and humiliating meaning in
respect of the word Odda, all these Odda
people convened a convention during 1946
at Hubli and resolved to call themselves as
Bovis. The same resolution has been passed
oo to the State Government. The State
Government, in their G O. No. M/8143 206/
GM/2044/50 dated 20d February, 1946, have
approved this change in the name from Odda
to Bovi. I am quoting this just because this
Bovi community was not there earlier. That
is why it hgs arisen from 1946. These Bovj
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people are ncbody else, or no other than the
Odda community found i' authoritative
books like those of Edgar Thurston and
Anantakrishna Iyar. I also want to refer
judgement of the Supreme Court in Civil
Appeal No 401 of 1964, which was also in
respect of a lirigation bv an aggrieved party
who contended that this Vodda community
was d fferent from that of Bhovi. Now
there is an amendment by Mr, Kartik Oraon,
No. 24, seeking to delete Bhovi and Bovi
from the list of tribes. I request him through
you Sir, to withdraw this amendment.

Similarly, theie are 7 other communities
in Mysore which are very neglected. They
are Koracha, Koiama, Hakkipikki, Handi
Jogi, Ghantichora, Shile kya'a and Sudu-
gadu Sidha. As their names indicate, Kercha
end Korama a'e people who knit baskels
and mats from bamboos. The occupation of
Handi Jo is is reariog of pigs. Ghan ichoras
are, as the name indicates, choras. Shille
kyata is a hunter of birds, taking the protec-
tion of the cow. He follows the cow so that
the birds may think that he is not coming
catch them, That is his profession and we
¢an imagine his status. Sudugadu Sidha
keeps watch over the cremation ground. The
Joiot Committee in their wisdom have
included these communities under scheduled
tribes, They actually live away from towns
and cities, in the jungles. Thatis why 1
request Mr. Kartik Oraon to withdraw his
amendment so that the Joint Committee
decislon may be carried through for
safegoarding the minorities.

There was another doubt expressed by
Mr. Kartik Oraon tha. the Bhovi community
is pressing to be under scheduled caste. I
really respect the wisdom of the Joint select
Committee for haviog included this com-
munity under scheduled tribes by taking into
consideration then prinitive trails and customs
unanimously. They have said “Bhovi, Bovi".
In support of the ioclusion of this com-
munity under scheduled tribes, I have already
quoted from the book of Edgar Thurston
and Anantakrishoa Iver and also the resolu-
tion of the Bhovi Convention and the
approval of the Mysore Government. There
are 14 synonyms for the inclusion of which
I have moved an amendment, No. 120 to the
8 d Schedule. I'r t the Gover
to eceept this amendment to pvoid further
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complications, litigation and administrative
difficulties.

MR. CHAIRMAN : We want the first
reading to be concluded today but I wonder
whether it is possible because 1 have got a
large list of Members with me still.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
ISHRI JAGANATH RAO): We have no

objection. Members can speak the whole
day today and the reply can take place
tomorrow,

MR. CHAIRMAN : Since the listis
quite large, T should like Members to be
brief

SHRI SHIVAJIRAO S. DESHMUKH
(Parbhani) : I have given notice of abour 40
amendments ; I should be given at least 4
minutes.

MR. CHAIRMAN : 1 do not see your
name in your party’s list.

SHRI SHIVAJIRAO 5, DESHMUKH :
I have forwarded it through my party as
well.

MR. CHAIRMAN : Let vs see.

SHRI BABURAO PATEL : May I know
whether there will be voting today ?

AN HON. MEMBER : No.

SHRI HIMATSINGKA (Godda) : Mr.
Chairman, I have gone through the recom-
mendations of the Joint Committee and an
glad to find that in the Second Schedule they
have provided paragraph 2A which will go to
help these communities to a wvery large
extent  This provision, namely, :

*Notwithstanding anything contained
in paragraph 2 ©po person, who has
given up Tribal faith”.

shall be included in the list, is a very
salutary provision in view of the fact that
whatever money is made available and
whatever grants are given by Government
for ¢ducation aad other purposes are mostly
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utilised by the Christian missionaries who
have been very influential from the time of
the British and no money is left for the
ordinary Tribals who do not belong to that
faith. as a result of which a small portion
of the people are getting the benefits in all
respecis of employment and other things.
Therefore, if a member of the Tribe is
educated, and becomes advanced and adopts
the faith of Christ or Islam there is no
reason why he should still continue to be
included among the Tribes.

You koow our friend, who was a
Member of Parliament for so many years,
late Shri Jaipal Singh. He was included as
a Tribal but, I think, he was much more
educated and advanced than most of the
other Members so far as education and
other qualifications were concerned. There-
fore what I feel is that this provision that
bas been recommended by the Joint
Committee should be allowed to stand.

I am surprised that Government has
thought it fit to send in an amendment to
this provision. As a matter of fact, it has
always been the practice that Goveroment
does not interfere in the recommendations
of the Select Committee or the Joint Com-
mittee unless something has come in by
mistake. But here, 1 take it. it has been
put in after due consideration by the
majority of the Members, if not unanimously.
Therefore, a salutary provision, which has
been introduced in the Second Schedule,
should not be disturbed and at least Govern=
ment should not take sides in removing
that provis on. That is how I feel and that
is why I felt tempted to speak.

Some Members bhave spoken about the
judgement of the Supreme Court. If this
provision were not there, certainly the
judgment of the Supreme Court would be
relevant and would be to the point. But
when this provision is there, that Supreme
Court judgement will have mno force.
Because a  provision of this kind was not
there, the courts interpreted the law as it
stood then and rightly decided that even if
a Tribal changed his religion, he continued
to be a Tribal.

. SHRI OM PRAKASH TYAGI: There
s 00 judgement at all,

SHRI HIMATSINGKA : That has been
mentioned by some Members and some
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copy of a judgement has been distributed,
But even if that judgement is there, when this
provision is there, the effect of that judge-
ment will go. Therefore, I feel, it is a wvery
salutary provision that has been introduced.

You will also notice, unfortunately, on
account of influence that has been exercised
on such people, that the moment a tribal
adopts Christian religion—at least that is
a feeling amongst the majority of them—he
begins to think that he is someone different
from an Indian. That has been the feeling
so long. 1 do not koow whether there is
pow any salutary change in their attitude.
I feel, the tribals are being given certain
advantages becaus: they are backward and
neglected. Those who have got enmough
education and who are getting help otherwise
for becoming Christians should be excluded
from the list of tribals,

That is one point that I wanted to make,
In any event, the Government should not
take up the attitude of going against the
recommendations of the Joint Committee
and the Goveroment should not press their
amendment so far as that is coocerned.

The provisions in articles 14, 15 and 16
of the Constituion have no place so far as
the listing of castes or tribes in this Schedule
or that Schedule is concerned., These
provisions only say that no one should be
discriminated against on account of a
particular 1eligion rhat they follow, That
does not deprive the Parhament or the
Government to include or exclude certain
categories of persons in a particular list for
the purpose of giving any advantages or
additional belp to them,

SHRI S. KUNDU (Balasore) : Mr.
Chairman, Sir, this occasion provides us an
opportunity to look into the effectiveness of
this Bill apd also the constitutional
provisions, What I mean by “effectiveness”
is that when this provision was introduced
in the Constitution, the concept was that
we would gradually try to assimilate into
the mainstream of the development of cur
country our forgotton, under-privileged and
down-trodden people  of society. The
concept was that we must give them certain
advantages so that they can also have some
economic viability and also educational
opportunities to take up the responsibility
in the development of this country ia
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various spheres, I think, there was no
other concept than this.

What I am srrry to find is this. Many
hon. Members have made a lot of remarks.
They want one thing to be included in the
list and another thing to be excluded from
the list. The vital point is always missed.
I would like to ask the hon. Members
whether by adding one community in the
list or by omitting one community from
another list, the conditions of about 60 per
cent of the people belonging to Adivasis
and Herijans will be ameliorated. I
personally feel that cannot be done if you
simply go on the same beaten track for
years to come. The most important
problem is their social problem and also
their economic problem.

I would like to draw the attention of the
bon. Member to one thing. Even 1 per cent
of the total amount of money that has been
spent on all these Plans to the tune of about
Rs. 30,000 crores hes not teally gone into
the development of these people. Our
people in different forms have eaten up the
money and the money that has been
earmarked for them has been diverted by
different Staies 1o other works. The
question, therefore, is how quickly you are
going to develop this community. I see the
feelings in Mr. Kartik Oraon’s exhortations
and anger. But I do not know whether
even if you put a limit and say that those
who embrace Christianity will not get the
aavantage that will solve the problem, the
basic problem of economical, social and
educational development of this community,

I entircly agree with him that io the
name of rcligion, certain missiunaries have
also spent a lot of money and this money
is someumes uscd lor uiher purposes. And
thereby also these people take certain
advantzge.

We should also understand another
social problem, People have been stagnat-
ing under suppression and repression of
certain communiies and under certain
feudual system for years and years. They
feel frusirated, They want to be released
and they were sick of it. They want to be
free. They feel that perhaps if they go to
Christianity, they will be considered as
civilised humanbeings. They are offeied a
chair and they are treated as gentlemen,
They waot to run away from Hinduism,
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Hindvism with all its Varnas a d castes
has completely failed. This is a chailenge
to all of us. A Hindu, if he wants salvation,
has to go and make some sacrifice and
throw some coins into the river, Ganga, and
he gets salvation. Hinduism has been so
much polluted except perhaps two great men
who have given universal faith to Hinduism.,
Ooe is Swami Vivekanaoda and the other is
Buddha, who, although he believed in
Buddbism, gave a universal outlook to this
entire religion. I do not find anybodyelse.
Everybody is taking shelter in the castes. I
sometimes feel ashamed to call myself as a
Hindu because the cha'lenges are so much
and if you do not get ready to meet them,
1 don't think people are going to take
things lying dowa.

The world over, the concept of violence
is changing. No more people are thinking
that violence means firing a gun or throwing
a bomb. Violence means reb:llion against
this sort of injustice in different ways.
When a rich man or a rich woman with
costly apparel worth thousands of rupees on
his or her body is lookipg down on a man
who is dying in the street who has no food
or shelter, this into action of the
wealthy man or woman is considered
outrangeous and people call it as & violence
to the present society  Therefore. I would
ask the Members to look more and more
ioto the basic issues. 1 would also appeal
to the hon. Mimister that when he replies,
be may give an indication how to solve
this basic issue. The point looks very
fantestic. Iam told there 1s an infrastrucs
ture in the country. More 1han that, the
infra-struciure of the man has to be built
up. Unless you build it, no development
is possible and all the money you pump out
from Delhi will go to certain seciors only
which will become rich quickly because the
receptive power of the man is not there,
The young Adivasi does not know how to
get money from the bank,

Gandhiji bad certain ideas in his own
way. Sir, I see a horrible situstion in my
own State. There is & community called
Bonda where a man is also treated like a
cow or bullock because to repay the debt
taken by his forelathers, say a kilogram
of rice his forefathers tock from the
Zamiodar, he has to work for the Zamindar
as a slave for his life. That ] kg of nce
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taken by his forefathers has mounted into
hundreds and thousands over the years and
this man has just to repay it by hard
labour. Sir, unless we do something
positively, by simply including certain com-
munities and excluding some others we are
not going to solve this problem. I agree
you pump & lot of money for their ameliora-
tion and some Scheduled Castes and
Scheduled Tribes take advantage of that, If
the Minister who is a Scheduled Caste man
sends  his child to a public school in
Darjeeling, that should not be an occasion
or give him aoy moral right to get special
protection for his son to gat into JAS or
any other All India Service, If a poor
Brabmin who does not get any income and
has no father comes for help, I will support
him. We have to look into the entire
thing in a different concept and I think for
all these 23 years we have missed the bus.

Let us not miss the bus again. We weie
mis-directed and wherever we come back to
this point, we bhave thought of different
things than what is the real th'ng which is
needed, This is a fundamental and impor-
tant question and whenever such question
ctops up, they have to be considered and
decided from the social, political ¢nd
economic angle. Unless and until this is
done, there will be no future, no betterment,
no development for this community.

17.00 bra.

Coming to another point, I wish to ssy
this. This list has been d'awn up, it seems 10
me, with a hittle bit of politics. At the 1:me
of the Elections, this L:st gets inflated and
then afier the Election is over, this list 1s
cut down. And then, there is no criterion
also. Let me ask : What s 1he cri'erion
l#id down 7 What is the concept laid down ?
Why should not some crierion, some con-
cept, be there 7 That concept. that criterion,
is oot there, Certain criterion and coneept
should be laid down.

AN HON. MEMBER : TLe criterion is
untouchabiiity.

SHRI S, KUNDU : Ad vasis are not
uniouchables. Harijacs are there. Some of
the Scheduled Castes are not untouchables
like Dhobies, for instance. Even fishermen
are not untouchables. So, that is not the
criterion,
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There is one amendment which I have
given notice of. This is about the poor
fishermen community. Even 1 would go to
the extent of saying that if the fisherman is
wealihy, you should not include him. There
are certain communities and they are in the
Scheduled Castes list in Midnapur district in
Bengal. If they cross 5 miles in my consti.
tuency in Orissa, they will not be in the
Scheduled Castes. 1s this not fantastic ? In
Ass m, certain communities are in the
Scheduled Castes list. If they come to
Orissa, they are not. Is this not fantastic ?

SHRI S. M. BANERJEE: In UP.
fisherman is untouchable, but fish is touch-
abie.

MR. CHAIRMAN :
touchable.

Everywhere fish is

SHRI S. KUNDU : My hon, friend has
correctly said that fisherman is untoucbable,
but fish is touchable. Therefore, we have
given an amendment and I request Mr, Rao
to accept it. I hope and trust that they
would accept the amendment because it is in
their favour, for the communities keuta and
kaibarta to be iocluded in the list of
Scheduled Castes.

I do think that much more deeper think-
ing is necessary in regard to this problem
and we have to see the real issues ip-
volved.
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¥ FUE § 9% FW w7 wifgh
...(wmEwR) ... FTAFA AY  usfaw
greeA W @A ag §1dte die wrde
(ua) sYTAsgargz wa W qgr o
¥ ZrEaeT 1 Q@ T & A | oTAer
WY gu gEREE WA P ag Ay e
fors greaw  ag % A ww-gErE dar
R 1 FiTgar e s ag o &
wfaat § wmar & dar frar @ 2 g
FEIr g 1 g AT § fr gt awrw &,
feg dvaredt 7 2g ¥ g dar fe
g1 o gad wifawd afdT. g,
armfas wifs @ &t ag Ao g7 @
gFdr § W gz fagrd o ot svnfas
wifa /1o &Y gz ag AT WY g

SHRI P. R, THAKUR : This is a very
controversial Bill. I request Governmeat
to withdraw it and re-commit it to a Joint
Committee,

SHRI BAKAR ALI MIRZA (Secundera-
bad) : Esseatially, this Bill deals with
delimitation. The other thing I have to say
is that the fisherman community of Andhra
Pradesh, Besta, Gangaputra and Gudla
should be included, There are two or three
amendments to this effect. I hope Govern-
n.ent will accept them,

Many other things have been mald sbout
Buddhism, Islam, Christianity and sp om.
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That requires litlle comment from me. We
bave to consider what is the basis or cri-
terion of protection of the Scheculed Castes
and Scheduled Tribes, 1Is it on the basis of
poverty 7 Is it becaute they aie poor, that
they are protected 7 Is it because they are
being persecuted that they are protected ?

Or is it because the society was such that
they were under-privileged and that dis-
ability has to be removed and they should
be given equality of status. The point is
repaining of status in society because a
Harijan is as good as a Brahmin or a Mus-
lim. That has been missed comp'etely by
our Government snd Government policy. If
the question of status comes in, once you
acquire that status, you should be removed
from the S:heduled Castes and Scheduled
Tribes.

They talk about Islam, Christianity and
Buddhism. As far as I understand Hinduism,
a Muslism, a Buddhist or a Christian can be
a Hindu because the essential principle of
Hinduism is that salvation is through many
ways, unlike Islam or Christianity whose
conception is that salvation is through only
one way. Once they accept that principle,
then every religion can be within the Hindu
fold.

MNow, the social structure is quite
different. Once status is gained, the problem
is solved, and for that Goveroment has not
tried. I know a gentleman, Dr. Mandal who
applied for a job to the UPSC and he was
not selected, but he was offered a job under
the Scheduled Castes Lists. He said he did
not want that, that he wanted to compete
on an equal basis. He did not accept that
job. But today there is a race not to get
out of these Scheduled Castes and Scheduled
Tribes, but to get in. Is that the success of
our whole policy. A man like Shri Jagjivan
Ram or my friend Shri Krishna can compete
with a candidate of any caste and win an
election in any place.

SHRI P. R. THAKUR :
exceptions.

SHRI BAKAR ALI MIRZA : There are
hundreds of peole like that. But these
people never think of fighting on a general
ticket. :

AN HON. MEMBER ; They will be de-
feated.

They are rare
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SHRI SURAJ BHAN; Mr. Sanjivayya
was defeated.

SHRI BAKAR ALI MIRZA : There is
a history bebind it.

AN HON. MEMBER ; Dr. Ambedkar
was defeated.

SHRI BAKAR ALI MIRZA : You talk
of Ambedkar, Ambedkar was the only man
who considered the W-ifare of Scheduled
Castes, on the real issue and he made the
whole community acc pt Buddhism acd re-
nounze all the privileges, scholarships and
other beoefits that the Scheduled Castes got.
That is the real movement.

SHRIP. R. THAKUR : Dr.
could do it, we canoot.

Amedkar

SHRI BAKAR ALI MIRZA : His
followers did. Theire is Shri Bhandare.
So, the approach is different, Even the

status you get not by becoming Minister or
IAS Officer, but more by becoming & Gover-
nor. Once you make a person a Governor,
he goes everywhere, invitations are there,
they have to eat with him and so on. Nota
single Goveroor has been appointed from
among Scheduled Castes or Scheduled Tribes.
Therefore, the approach of the Government
is not correct in spending money, though
that helps in getting wvotes for a particular
party, but the real service to the Harijans
is to make the people of India. whether they
are Harijans or Muslims or Buddh'sts or
Christians, feel that they have equal status,
to hold their heads high and fight on the
basis of beiog a man and not oo the basis of
being a Harijan or a Muslim. Therefore,
trying to get privileges all the time, grabbing.
is not how nations are made. The nation is
made by making every person in the country
conscious that he is equal to others and can
hold his head high not only in his country
but in the world.

SHRI P. R. THAKUR :
to make a long speech. I am displaced per-
son from East Bengal, You know very well
that lots of refugees are coming from East
Bengal and have been dispersed to different
places in India. In this Bill some sort of &
provision has been made to extend the
privileges that gre given to the Scheduleg

I do not want
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Castes in all the States ; only in the Anda-
mans I think, in the absence of a notification
by the President, a list of such castes has
not been piepared, I tried very much to
rectify this great injustice and requested the
Government to have the notification issued
from the President in order that the Schedul-
ed Castes that have gone over there migh*
be included in the list. Government turned
a deal year to that. Iam sorry for this
attitude. | now expcct justice from Parlia-
ment. In my notice or amendment 1 have
suggested a modification for this purpose.
I hope the House will approve of it. Besides
this, the'e is one caste, Scheduled Caste,
Namasudras, in Orissa, Unfortunately this
time, it has been omitted from the list. I do
not know why. There are Jors of refugees
belonging to this communi'y who have gone
over there and have been rehabilitated there ;
but they have been all 1thrown out from the
list I still expect the Govirnment to take this
intc serious consideration and set things
right.

But why the Scheduled Castes ? How
long shail we go on extending our reservation
for these people ? 1 the Government had
earnesily worked for the improvement of the
Scheduled Castes and Tribes, I think all
there questions would have been ncediess,
even this period of ten years of extension
of reservations for them. But the Govern-
ment is not doing that, and that is pretty
bad.

My friend on the right says that every
Scheduled Caste should come to the same
footing as that of other human beings. That is
impossible.. ( prerruprions.) You know very
well what happened recently. One ICS
Officer beloning to the Scheduled Castes was
recently made the Chicf Secretary in West
Bengal ; in two or three months he was
considered unfit and unsvitable. Why is it ?
Another ICS man has been taken in his
rlace. 1 do not understand why he has con-
sidered unsuitable. In that way the Govern-
ment has inflicted capital insnlt on the
Scheduled Castes of West Bengal. Governo-
ment should take these things seriously ..

SHRI BAKAR ALI MIRZA : Fight
that injustice .

SHRI P. R. THAKUR : The Scheduled
Casles are considered as sub-human beings ;
that is why they want some weightage.
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SHRI BAKAR ALI MIRZA : Once a
person becomes a Muslim his status differs.
Treat him differently. Nobody is untouch-
able,

SHRI P, R. THAKUR : You do not
knmow ; you have never suffered from um-
touchability .. Ifﬂff'fﬂp‘]‘ﬂ"‘-] 1 was a Mem-
ber of the Joint Committee. I tried my level
best to see that justice was dooe to these
people ; I think we have failed, There are
lots of defects in it. It should be sent back
to a new Joint Committee. I request the
Government to do it and I hope the Govero-
ment will agree to it.

St gt Wi (wEmmrn) coawnfy
Ay, sw g A & far a9 &
% o) ang fzar 2, gak fed & smoar
TUqIT AT 1 & 34 w1% X fAd us-
& AT IR F Afew § @Er «0EAr
frmfagay ar & far awe A
dtaa &t ars agr W@ 1965 F
FIFIT T uF T/ qerd Y, Faasr am
NFT FA 911 IET Fg fawmfa @
oY, 3« fawifama & aaaiz #1 aafar
gz o1 f& fFedmw 0 @ew A g,
FifF a8t o }E o gredt o A
&7 g 5 fradea & faeme @19, 39
fr g Aafd & Fea g9 T fm
oy fF gad & $g FeeE @ #12 fRar
oy arfs & avifesst @or g amd
gt @ #3947 wEr @ fawifara &
g foE & ¥ 9 qv faar gr—

Report on the desirability on the revision of
the list of Scheduled Castes and Tribes :

“We regiet to note that the listing of
these Castes and Tribes has more or less

created vested ioterests.”

¥ ww weaww § R ARs  gwd
fruz &Y mu &, wAeafafedy % A
adf wrdt @ 1 ag foad § ¢

“Their inclusion in the list is regarded
more as a coveted prize than as a re-
flectiop of backwardness."
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[+ g W ]
ovr Egy &

“The Constitution does not provide
for total liquidation of these lists...”

W gifgsw aT @ wEg g md
EE s I3 FEAE

“The Constitution does not provide
for total liquidation of these lists at any
time, but promiuvent social workers and
political leaders outside the fold of
Scheduled Castes and Scheduled
Tribes...”

T FEd §

“ _.and a larg* number of officials
whom we met in the course of our
enquiry, asserted that in the interests of
pational integration...”

¥l FT w1 fagrE IT%r TET I
gl J=T ARy &

“.the time has come to do away
gradually with the privileged classes...”

i fufadoe #sma Fam & gamn
ST & 1 W A E
“..In any case, the consensus of
opinion expressed before wus s that
emphasis should be on the gradual
climination of larger and more advanced
communities.”
IEF W9 dg wA%N W13 far arfe
g0 7 F—an §% WX gEares
FEAAT | At AR A A @
fs T fasfize s7 foar om@, @
Frgfadts =t 9ad & fea feor oy
qIf ATt W@ AT qrET T 957 §9 AR
foodaa @W & o) afed TEeEe
wi & &1 Tf ) I FAE &Y o
#Y araq §3 ot iz ¥ 9w 1967 o
AT (4T 97 | 98 F17 qrfeamiee #
#2431 | 993 g8 A Frar Sfew
IaF a1 Mgene fHT sorRdt §W@ o

W R w aw wefar gafE
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foee w21 &1 o few o Foada #
gw F1 & faq 3@ faez % & wemge
FQ & qATY AR FTRT Y ragy fwr
ST I NI & sgr ¢ &
g9 WY UEAwEE  FgfE &y st
gifaer #2 a0 @t a fe? go o &
FTH! ggF A3 (aad gafag o= a=
¥ a1z %) fog? g & Fg7 @ fw
g 39 faw @ @ wivg e o
fragaa agl =gy &1 3g WAz &
are § | 98 A 99 fae &Y 9 F@r
argdt Y AfFT dT AR GEIS FTA
|TEdt &, WX gEaTEs FRgfAda #1 @9
¥ mfae s Agd g1 & awwar §
ag uF Fran faw § @ifF AgYes FREW
e Yzgew T ¥ gEd W geerd
HIEW | WA F @ G F A1 AT @A
fs 37% ggF & fag g 1 L. (=
q7)...

¥ g g9 OF cngee w0 @A
STEar § | 9gf 90X ez ¥ g fare
T ¢ fF saree ¥eae R Y foe
FAR 9T gAfAmEer a1 @1 agw
goiedl & @Tg A FT A S 9@
Sffa o Tk @ & |19 FEAT 9gar
fF gz fedid aY fadt 159 ¥s 4 2 few
I 9 AIHHE F aF ¥ 234 wipe-
¥zg (T E oifF 3@ Fed @
T SmaT § | §F SaTeeE A9ET AT AT
i R afs ©F a9 wear @waT At
R I R faaftag y s an
gl GUF % A Af6d qgi a1 TEnie
J SATERE NI BALT B AL O FiAW
qra & 8, St a1t Fedid oY gaa FT
far 2 &% o @ § B dadde
A% FAl 91T SATET {9EE FAE H
foilé @ & A §it 1 A ag
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FICPE ST arag guw § W
grdt & ... (=®Em),,, § =Smar g
fF maAHz g9 wFeHc & @fiw
| g7 a9 & fF TEF IEEiE At
W s Edie 3 g9 fear g fF
egee Fe WX uF mifaeg & gal
sifgeg ¥ 9@ o0 @ &g Vzger Fne
TR A qear g T adl 99 A ¥ Aar
IgH wmedfafast @ew g oA ?
fag & matA & s FANl § W F
3 fag o greaew o § & FIAET
FrEaegT @y By war g ! & wgar §
e 3@ @re <ars fFar sy ) AR A
ITHY TETE Al 2y g a1 ug faw o
Frar faer FEAHAT | @ ATHRIT T WG
¥ naiiz & wivicw A—daw O
M FY FIFI— JEIfAET F@TE

aanfa wga: it fEct @@
2gE

ot vt fag (Qgaw) @ & s
am fae & &

gawfe w@tam : aow o fawe
g g

SHRI SHIVAJIRAO 5. DESHMUKH
(Parbhani) : Mr., Chairman, Sir, I rise to
congratulaie the hon. Minister ‘or moving
this Bill, and I fervently hope that this Bill
will meet with support from all corners of
this House. Sir, the question of compilation
8o0d additions and alierations in respect of
Schedule I and Schedule II in the Consti-
tution of India has been plaguing this
country for years together. The framess of
our Constitution, to whom we &re most
liberal in paying tributes, have failed in this
respect ; tha* they have framed a Consti-
tution which, as a lawyer I am pledged to
uphold and, as a Member of this House, I
am sworn to uphold, is to say the least, a
bundle of contradictions. Our Constitution
starts with declaring to the whole world that
untouchability has been banished in India
and yet compiles a list of those castes which
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have got the stigma of untouchability and
enjoins that there shail be a machinery set
up to safeguard their interests. I must pay
a tribute to that giant amoog intellectuals,
Dr. Ambedkar, who foresaw that the
ultimate aim of our Constitution is to evolve
a casteless, secular society, a society with=
out caste or creed. Yet by way of transitory
provision, the framers of the Constitution
provided for reservation in Parliament and
State legislatures and in services. In spite
ot the Constitution having been in operation
for several years, we could not create that
casteless and creedless society, which was
the dream of the founding fathers, There-
fore, this Bill has to be welcomed, if not
for anything eise, at least because there is
an bonest attempt on the part of the
administration to remove the irrationalities
and anomalies in the lists and the area
restrictions imposed upon the scheduled
tribes. That is an attempt which is to be
welcomed. But the story of revision of this
list is a long story of sad events.

Mr. Deorao Patil has rightly said that in
1952 he had drawn the attention of the
then Prime Minister to the existence of these
anomalies and the urgent need for revision.
Panditji was prompt in coming forth with
an assurance that he would do everything
possible to see that the anomalies were
removed. That assurance given by that
giant in politics and towering personality is
being fulfilled today so many years after his
death. In between there have been three
goveinments, three Prime Ministers, half a
dozen Social Welfare Ministers, three com-
mittees and ooe or two Joint Committees. I
really congratulate Mr. Hanumanthaiya that
what was started by Mr. Asoka Mehta,
what was dreamt of until his death by Mr.
Govinda Menon, is being achieved by him
today. He became the Chicl Minister of
the largest State of India throuzh the
process of demccratisation. He came from
the stock of the peasantry and as a studeat
coming from the same stock, | welcome bis
coming into-power, It may be the will of
providence that the cause he wanted to
serve may be better served by ushering in
his era of power in New Delhi by the
passing of this Bill. I wish him every
success in getting the support of the House
for his Bill.

Coming to the amendments, Mr. Hanu-
man‘haiya bimself has expressed ditficultiess
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Even during the proceedings of the Joint
Committee, there were cases where the
minister in charge had to say clearly that he
did not re accept such and such recommen-
dation of the committee and at the
appropriate time, he would be forced to move
amendments. References have been made
to the provision removiog the concessions
and privileges to those who aie converts to
Christianity and Islam. People forget that
by recommending the removal of privileges
to the converts, we are ecncouraging more
people to become converts. s it mnot a fact
that missions in Iodia are flooded by
foreigners and foreign money 7 They go on
unchecked, deceiving the poor tribals living
in forests and go on spreading Christianity
here Now we want to put the official stamp
through this Parliament on those who are
converted to Christianity and say, you have
become advanced ; you are not entitled to
these privileges any more. We fail in our
bounden duty to sec that the religious
interests of our people are protected and we
come back to the House and say that because
you are converts, the privileges should be
withdrawn. T submit that if at all, this has
to be admitted by way of a challenge

Let Government come forward with a
specific proposal that theie shall be a means
te:t, that a person whose annusl income is
up to ke level of an income-tax assessee
would be de med to be Tribal. and if it
comes from agriculiure, let us say that an
agriculturist belonging to the Tribal class,
whose income is up to the basiv holding,
would be exempted and would be decared
a Tribal If one attempted it on those lines,
there would have been a rational classifica-
tion of Tribals But we are not prepared
to classify the Tribals even by applying the
means test and then we come forward and
say that those who are cooverts 1o
Christianily and Islam should not be given
those privileges, forgetting that there is a
Supreme Court sitting over our head, that
our Constitution enjoins that ihere shall be a
secular society, that there shall not be
discriminating provisions through Acts of
Parliament.

Therefore 1 appreciate the difficulties of
the Law Minister that he is perforce asked
to enact a law which, per se. is illegal. To
expect the Law Minister to come forward
with those amendments and to accept those
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amendments is the least which this Parlia-
ment could do.

Coming to the various Castes and
Tribes, much ado has been made. I was
told by a very young man who has returned
from a foreign country that by passing this
Bill we were perpetuating and permanently
dividing Indian society into several Castes
and Tribes and were seeing to it that Indian
ysociety did not unite. While nobody will
deny that all attempts should be made to
unify society, no attempt should be made to
divide it further into castes and tribes.

What has bappened to our picture of unity
of society 7 As long as that picture is not
going to be true, we must rationalise and see
to it that certain privilzges, which are due to
the people and which are enjoined by the
Constitution to be reserved to them, shall
continue to be reserved to them as long as
they cootinue to be backward Tribals and
require such privileges. It was in this spirit
that the framers of the Corstitution warnted
that these privileges shou!d be limited only
for the first ten ycars. We went on
increasing that lLimitation ] am sure that
mere increasing this limitation and mere
according th:m privileges, reservation of
seats and reservation in  services is oot going
to uplift them.

When it comes 'o funds, we say that
because of pauc.ty of funds it is not p. ssible
to provide enough funds for Scheduled
Castes and Scheduled Tribes. We go on
repeating when we discuss the reports of the
Scheduted Castes and Scheduled Tiibes Com-
missicoer that funds which have been
provided are much inadequate compared to
their numbers. 1If there is addition to the
list and if more people come forward on the
basis of added reservations and demand, oot
by way of mercy but by right, more funds
and privileges, this House will be only too
willing to give them,

Coming to my smendments, the
Mabharashira Government has recommended
the inclusion of Banjaras in the Schedule of
Tribes. People say that Banjaras are an
advanced people.

MR. CHAIRMAN : You can speak on
your amendment when the amendments are
taken up.
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SHRI SHIVAJIRAO 5. DESHMUKH :
1 have given amendments relating to various
States. In the case of one community,
through this Bill a situation has arisen
where in States like Himachal Pradesh,
Haryana, Chandigarh and Punjab, these
people are Scheduled Castes. They d» not
want 1o be in the Scheduled Castes hst.
They do not suffer from the stigma of
untouchability. Their unanimous demand is
that they should be removed fiom that and
included in the Second Schedule. But here
the Goveromeant is not considering that.

Their largest population is in Uttar
Pradesh and the second largest population is
in Madhya Pradesh. They are deleted from
there and are not included in those Schedules
because the reactionary governments in Uttar
Pradesh and Madhya Pradesh are not
prepared to give them the minimum prvi-
leges which are their due. When the
Manarashira Government recommends it the
Government comes forward with an amend-
ment saying that they sbould be included in
the list.

‘There are certain other castes - Dhivars,
Kolis, Ouaris, eic.—who have pothing to do
with Gonds. Various High Courts have held
that the Mana Tribe, since it has been
mentioned as sub-Tribe of Gond, will not
be given any orivileges. Their demand is
that they should be included as a separate
Tribe. Similarly, the Orans. There is oo
caste in Maharashira which you can descrioe
as Gond-Otari or as Gond-Mana. If there is
no such caste, me ¢ giving amendments lo
include such castes which do not exist, will
be a farce. Therefore I plead with the
Minister that he will give due cunsideration
to the views ¢xpressed and see that at least
certain technical amendments are accepled (©
remove these irraticoalities.

SHRI B. P. MANDAL (Madhepura) :
Mr. Chairman, Sir, 1 do pot know how so
much heat has been generated on this Bill.

I would like to make some very reason-
able suggestions, So far as the Lists of
Scheduled Castes and Scheduled Tribes are
concerned, 1 think, almost all the communi-
ties that are there should be included and
there should be reservaiion for them. 1do
not want anyone of them to be de'eled. But
1 know of scme communities at least in my
State about whom 1 have got definite know
ledge which have not been included. For
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example, in my district of Saharsa, in Bibar,
there is » community known as Julaha com-
munity. That communi'y is in large number.
1 know of one Assembly constituency where
about 40 per cent voters are from that com-
munity, Their social status is very deplorable.
It is strange that this commucity has not
been included.

Then, T would like to invite the attention
of 1he hon. Minister to 51. No 20 of Bihar
List in the Schedule of the Bill. Here, I
find that these communities, Pan, Sawasi,

Tanti and Tantwe have been included.
Jilaha community also beloogs to this
category. Asa matter of fact, it is the

same commurity. They have i .ter-marriages
amongst them and their sccial status is in
no way beiter than any of these communities.
But it is sirange thit this community has not
been included. So, 1 would request the hon.
Mianister to kindiy see that this community,
Julaha community, is iccluded.

When I see the List of Haryana, at SI,
No. 18, 1 find that Juiaha community has
been included in the Schedule Julaha and
Kabirpanthi Julaha have been included there.
But it is strange that in Bihur, Julaha which
is the same community has not been included,
As a matter of fact, upiill now, not a single
Julaha has bzen elected to the Legislative
Assembly. I have gnt information that not
a single of them is in the PCS orinany
higher service, They are untouchables.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI K HANUMAN
THAIYA: : What is their population ?

SHRI B. P. MANDAL :
tion, I think. will b: not less than about
15-20 lakhs.  You may kindly get the
informaiion from my State. They are the
same community.

Their popula-

There has been famsz improvement from
the previtus Act to the present Bill. In the
original Act. 1o Sl. No, 18 of the Lis!, only
two rames are included, that is, Pan and
Sawasi. There has been some improvement
in the present Bill that they have included
Pan, Sawasi, Tani and Tantwe. 1 would
recommend that Julaha community should
a'so be inscrted. Ju.aha community is the
same community as Tanti and other
cominunities

So far as the reservation of Scheduled
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Castes and Scheduled Tribes is concerned,
much heat has been generated in the House,
1 thiok, so long as there is caste system
prevalent in the country, there is absolutely
no justification for dopping the reservation
for these people. They are sub-human
beings. We should ro on continuing their
reservation both as Scheduled Castes and
Scheduled Tribes. I do not understand why
my hon, friend, Shri Bhandare, simply be-
cause he has changed religion is not pleading
for these peopie who have changed their
religion to Buddhism. Why they should be
excluded from the List I cannot understand...
(nterruption)

SHRI R. D. BHANDARE (Bombay
Central) : You want Buddhism to be a
caste.

SHRI SONAVANE (Pandharpur) : Even
about those who have been converted into
Buddhism, still some of them claim that they
are Seheduled Castes, They get a certificate
from somebody, from Mem ers of Parlia-
ment, and avail of the facilities given to
Scheduled Castes.

17.45 brs.

[Mr. Speaker. in the Chair]

SHRI B. P. MANDAL : In tbhe
present set-up of the Indian society it
is  highly essential that we should
continue reservation for these Harijans be-
cause these people have been lorg neglected.
They have been subdued, suppressed and
down-trodden since thousands and thousards
of years and for maoy more years to come
reservations should continue for them and I
will support it.

But, I woula say that besides these Hari-
jans there are also other communrities among
Hindus who are also backward and Govern-
ment should also not ignore their claims.
For instance, I know there is a Backward
classes Commission but the Government doces
not take into consideration the recommenda-
tions of that Commission. I know of some
communities., There is one community called
Teli in our State. If any body is going to
a certain place on a certain auspicious occa-
sion and he sees a Theli coming in the way,
then he considers it an inauspicious onun
and be postpones his jourmey. The very
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sight of some communities who are not here
in the Scheduled list the Hindu society con-
siders inauspiclous and the Government is
sitting tight reg rdiog the conditions of these
communities. I would recommend that be-
sides the Scheduled Castes and Scheduled
Tribes Goveroment should see that there are
other backward communities in the Hindu
society and for them also this Government
should do something. They should also
make, if not reservations some other facili-
ties for them.

With these words, I would once again
say that about the Zolha community in No.
20 there should be its insertion and it should
be inquired from my State whether it is
oot a fact that Zolha is a backward com-
munity and apart from Zolha Tantis and
Swansis and others also should not be
ignored. I do not understand as to why
when all India is one and one nation, a
person who is a Harijan in one State when
he goes to mnother state, he will not be a
Harijan. Similarly, in my State I find
that there is such a discrimination from one
District to another district. There is one
community called Bhoomis. MNow it has
been said that they are a scheduled com-
munity in Patna and Tirhut Divisions but
not in the neighbouring districts, As a
matter of fact I come from Saharsa district
and I am in public life for a long time. I
have not come acryss « siogle Bhoomi in
my district. There may be one or two or
ten or twenty or hundred. Though these
Bhoomis have been inserted, 1 have not
come across any Bhoomi in my district.
They are scheduled in my district, but I do
not understand why Zolhas who arc there in
large numbers not only in one district but
even (o the district of Dharbanga and many
other districts have been ignored. This
commurity I would strongly recommend for
ioclusion  along  with untouchables...
(Interruptions Zolhas are not Muslims.
They are backward, Mr. Brindaban Swansi
it an MLA and his community is scheduled
and therefore he has got an opportunity to
contes election. Zolhas have been included
in the list of Scheduled Castes in Haryana.
This 1s listed as No. 18 in this list, but
this comm inity s not included in my State,
They are more backward than many other
communities in the list. There is not a
single M. L. A. from that commupity, who
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has got the opportunity of sitting in the
Bihar Legislature. There is not one from
the Julaha community in the P. C. 8. or
any important service. Their lot is miser-
able. They ar= untouchables ; they are
poor people. Mostly they are used for
lifting the palanquins on their shoulders of
the rich people, lan lords and others ..

SHRI K HANUMANTHAIYA : Pro-
bably that is why they are calied Julahas.

SHRI B. P. MANDAL : Therefore, they
might have been called ; 1 don’t know.
Long long ago they might have been convert-
ed from Muslims or some such thing, I
don"t know. They are koown as Julahas.
They are in large numbers. They are very
poor people.  They should be scheduled as
Untouchables. Their social status is very
low. I would strongly re:ommend to the
Governmen: and to the hon. Minisier to
look into this.

st wyg famd (997) @ omr @ @
ogw & ag sAAr wngar § 5 A =
de Fo WrTo o T FY FY AT TAT-
=9 9 @A & fag w31 qv, gant 3E@
Tgf zar g

MR. SPEAKER : He said that he bad

no written statement, and he was speaking
verbally. What could I do ?

st vy famd : &1 Tuw A3 &,
qFeq AE g At ¥ gHArar gh

HEq WEAW : IAFT KL IATH AL
g1

st w7y famd : ow qar Ay | gR
AT A #F gar g e Wy Far an
IT%! fiF 98 woAr 9T §

SHRI EAMALNAY AN BAJAJ
(Wardba) : You may satisfy yourself why
the Minister has not been able to place it on
the Table of the Hous: and report to the
House.

MR. SPEAKER : He did not know
about it. It was allowed in the morning
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under Rule 377. He was just having his
own pencil-written notes.

st 7y fand: o°9% g § @um
a1 | Q1T IAX GHAEr FTEX AT G
st ag) &Y w FEEy |

weaw WEEQ : ag Wga ar a@r
g A @ |

ot vy fawd : ©F AzAQ AHET
a1, zafag gaa ga+ gmar &

WEaH REIW © 4g Y aOF E...

o wg fand - N A wed @
& ITHY & 13| § amar svar &

WS WElEW : ¥ ag adw
mﬁiﬁﬁﬂﬁ‘rimiﬁéaaﬁ@
F AT @ 6K felr q0%F ¥ aff w=ew
& Y ara w1 ag g R
Rar 2 fr 7 At N fafrex W grar @
R A EAFTH grar §

st wg fmd : w3 &t wiz A 3
o dranfea &

Neqw wENRw : wifia WA & 99 A
AN AT G AT ag Har 1 g e
¥ &% A @t @ wrae st gararar g
¥ FAH WA fra¥ e ey &
L AT W § R D i ¥ ooy
Fromw T AR AT F g 9 oy
ARA 4 @ yoow w2
Eﬂ'%ﬂ?a‘@maﬂmimg
at za¥ AT A% afr awwt fr @y ar
e g |

=t TATERI e (93T) 0 ommed
soifs g @)

WEqE HEAT : WA W17 TEAT M
A <&, 7% 1€ Qraw @ g g
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ot qrgrw wigEr  (HwE) ¢
#gw afafs gro o sfadzs @ far
T ¢, IEAT A §WAN FATE | WER
BRI wg F3 wifaal F1 Siigr a1 @r 2
s\ gg wr fawrar sr w20 22 W
gomme gy A E gw A AR
¥ aw g {5 2 fF sieges Fe Al
S§fegee Tree F gAAfT @Y, TARY ATHA
g, e% ¥ g gL &), SAw
awrfa® @ FA0 g, IAFN A
grEd g=E g 14| a9 ¥ wael §
qrEagz W 7w oz e £ fF @a oiw
FOT o0 27 8 dieqee w1 WT T
Fres qar g1 a¥ § ) s ag) afy 7 oy
&t I fazara @ fF qur wregad gggee
Free Wy diegre grzsw aq v | fEe
FER & ar Tz ¥ wwE g, T3f
¥ duy 97 F7 ag cAFy g |
@ AR &z qedz fradm F7aradan
forr %Y siver o7 vay 2, TAF X H AW
1% gadg a4 g fer aY srer W,
feast 7 stgr @iw, zAF A ¥ {u
Y T ad g

ag = snfgat <@ smodr E Au
Iud a1 ma¥g A5 &) Az W WF A"
9 ¥ 41 a1 93T @ 9 @Y 2 gaar
AowE § ar @t weFIT 3w ¥ gaed
WeEfE3r D qauN affwz k2
gfom o sifgaifadi Y ar ag am
Efe ot Mooy gg ooy & T8 w@ar
=M & fag tar 77 @ ¥ afs og |
1Y gz g R A A7 dEwer f ag
#2 §3 gar ST §) I8 §F fac
T #Y faar @ afyy 5 aifex
T Frem & fF zadr W d=ar qra
WHAE ST G g W ot aF 9w
faee & adf ot 1 3t gg afefs a
o foqte § wer @ v Astr sfaaw
s gur o1 g ger fear man g AfEA
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ag U9 ¥ W3 gerar ™ ¢ | oF qfem
ft § sl & mat oY, qg T
g g A A gz wAl o & @
afeT wfeE ar qF dgaes wree W
HITHT FRAT FT FAIFAT 9gT AT
ar 7z wmfzzare a8 @ wF gd &
ot g § Al @ wwar ) v feaf
% ¥ gz wazar 2 frowae ag AIgEE
FI6T &7 § A NILeT FTE T@AT A |
veee. (TmEEIA).... LAY GEFTT W OSH
a7 oF famit Fwar anfge f s st
g & @ig zadr wifgl 1§ ar @
&, 3ffT g & are fraar da1 @, 98
feaar qar M, gz & & %7 aHaAr |
gw 7 Tt g% 2Er & fF g e |l
¥ fagar dar g frar § gfem s
mfearfedi & Mm99 § 3 & fagrd
qar geifemgdz § @5 gan 2, sfamv,
TAEIT M7 oIfGyT g 971 AT
oF 1| w97 &1 ufemmiz Sar § At
25 gome war Aty & fog, grefan &
fae @ ae & |ddar 2148 | &
fag s0 wwar & 2 @ 2 afs @@y
grg ag ¢ fF e dar @ ¥ o
#aard & fau @d frarsm @ &1

zafae g #Y 30 § gz q@ar afzo
fF afas ¥ afas dur g7 =1 s

xR Ft ag 7w ¢ fr g AR
Fat TOEF g @ W =T A ogdr
Fme HAg A £ gAY & agai) 97
amr grdt @ ' f@ oafaw @
afaw sz gawr SaTgE F@T  9TREQ
fom ¥ fs Tt grem w=ar @1 Wl
ag a2 ardr g fs aw-afads 3
Far A gg g feafa @ ordy
taaz AN I Gt A |
& wat *9 § 77 qifamdz § & 9w
2t af2fF fyr Y0 A g ofcadw
5% foar & gaw &g giawrd 38 ey
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anfzd, @Y ¥ sz oag ¢ 5 few
ofifufs & g wiafEd fFar g,
w3 | IR g wagd ¥ wd-
ofadw fFr 2 o fgg &9 &
g7 A amg @t @ @ FAQ@ ww
ud gig #T 8 9 A wond | af
37 #Y A grea W gt fefa
FY|IT 2F a1 IT F1UF WIGH 9T
fedY FAFET T TF 4T FAFRI T A7
Ffwa are 71§ afeq ToTET § a1 999
& wE o ¥ a1 g «dF I
AIYan A g1 A FHEET AT
ame @t Asges T FT ARH AT
FIEE N @AT |

afgx Fwe fard aTE A@r g @
qHAAT a4 FT a0 gAY 9F =@
q(FTGIT AN LT § AET FFC g
g @rag feafa @) amax & anfus
g Fu g, gmifas 9gg smar § 1 afe
A &m ERrd I 9% A& & IT A Ay
feafa 7 gadt ) afes s w1 amifaw
w|ray g 97 ¥ I gy aafus
armar e @1 ag ST gar g av
WIS gAR WHA qEedT @ aia 71 & 5
T waa ¥ fag 53 f5 @i
1 grea w9 | # 3 fF gy ad-gfEaq
T3 gr ot &1 famme  wgAar
THT AW g, AY VYR IR F AR
¥ Fgr amar g, wead al s Swey #
@A § 99 F1 fawamy, I9%1 o9, 99 #7 o
o At 1 ;g IR farf wf &Y o &
T e & fam # Y e sz am
g e aet @ 5 ga fad) qaR aw
ot F< wqd Afe-fam, faag g=r
grfz a@l $1HF 1 IT F IT OFIW
am 7G5 q § | ag g AR dfF-
fars sfz o7 & 3 WY § oK 5@
et & furf @7 A Jag AG
amar & fraFem ¥ 99 A g=a guY
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STt ¢ 3 F grd AE gt 1 Y6
goa # 37 AV ¥ arg Y o g
gar Fifgg ) g9 azar @ ¥ wfw
i 3z @ 9F f1 @fqg ¥ gET
|t arfge 1 o & gEawE @ rar
g AT % @ T gEaam AfwA
AR "eFTe o AfF-fa ¥ § ag
AN @A 0 gAY ag WA w15 wEwy
fmi a7 s g Ay @ e Iw W
gromr g #feT 3@ &1 sifa a9w &)
wifa #1 a9 & sqq @Ar =ifge ) Ak
a8 gai gt 3w 31 w@r fs feg ad
gHl U@ & oF A gl 9T | A
ghar q@t fHdl dfza & fF sl @ Y
Fem ofeqd 1 17 dfea ? fPxd 1zw &
ard AT 7T FAT T AEN | @ AE
2a gard ¥ A uw g I
YU Y 9mET @ Jard 2@ O Wi
agi T ¥z fear fFgw fwf & @
IMF A LA A Z oavd | 9]
39 F gt #1% A anfaat agr qar Ay
Aagagmy WM EHF &t w
g A faarx ad fFan

R, FX 0w wifaai & o & I
fr arema & wiw g% sy Ag fem
7ar | AF oF A A ey s w
forr fpar ) gl ¥ ag wid wew &
) A @ Hoawre g4, @1 E R
wem# §) a3 A IAF gra F
gt Y F 1 I FT wewm @1 o e
¥ Farer fastad 3 a1 w97 owEd
¥ afs7 5@ § qvma azddE A
fr & ar ¥ F g # gear Al
@ T F gy A amr AW ¥
FgiuaT A Ara § 37 9 0 g
e B m@fag ag QI wR
IER ST 1) awT oI
3 faq fasc so wifgd 1 9 sv 9
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[t arg 7w afgwar]
Fegee s ¥ W @, awad s
¥ 37 A W@ HlY 37 ¥ A dar qrEawT
% aifF 37 =1 feafs goead A
% fog g9 wvwr feemr & fan s
#1 e #< =fgo

gERAd & AN @ wEw
qrgar g 1 agt weETe wgAr 2fE gm
gfomt & fog st gay &t & fan
HHIT & waeaT ¥3T g1 oAy & aead
mwr g7 1 Fgi wigy (aeai) § gfeaai
¥ ugs gramd awE M I g fE
g adw A am | w9 f& s & ag
fraw g 5 gl &t & w96 1=
gt uera & fag F afgd, afsa
| AN § g IR XA & 1 9T 6
i 37w agl fodlt | @R mgw gar
fr oty = fafast e awr
IR Fwww A g @ AfeT I A g
T A e @ wisw wel foer ®
Wil g A A A I §, gl 8 gwad
MR I AN wF TE O G Fgar
te el s agmag st R §
SREITE R aa s F37 N gy
famar 7@ 21 gafwn & T g e
@I W F FC faarg X Ay
w¥H shni g §aw A1t
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Wt afani § e a1 w97 W
FHFTT FT |

MR. SPEAKER :
Bajaj.

Shri Kamalnayan
SHRI KAMALNAYAN BAJAJ : Mr.
Speaker, Sir, when Mahatma Ganodhi went ..

MR. SPEAKER :
tomorrow.

He can coatinue

SHRI P.R THAKUR : I want to make
a d:mand. In West Bengal, the Chief
Secretary to the Government was a
Scheduled Caste ICS Officer. He had been
removed simply because he belongs to the
Scheduled Caste, Because he is a
S-heduled Caste, the other officers do not
want to serve under him. His pame is
Shri Sukumar Mallick, ICS. He should be
reins'ated. This is my demand

SHRI JAGANATH RAO : He is made
Adviser to the Governor,

SHR1 P. R. THAKUR : That isa
temporary post. After that, he will be
thrown into the waste paper basket.

oI WEHY ¢ 94T A8 8, UFHEH
¥ T o ST g0
18.04 hrs.
The Lok Sabha then adjourned till Eleven

of the Clock on Wednmesday, November 25,
1970, Agrahayana £, 1892 (Saka).
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